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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE, PUNE AT PUNE
ORIGINAL APPLICAITON NO.37 of 2023

DISTRICT : PUNE

Sushant Subhash More v
—i--- APPLICANT
: V/s ;oo
M/s Hotel Sahyadri Pushpa :
and 102 others. o RESPONDENTS

ON BEHALF OF THE RESPONDENT NO. 101

I, Sudhakar Sahebrao Bhosale, Sub-Divisional Officer,
Satara Sub-Division, Satara, do héreby state on solemn
affirmation as under:- |
1) I say that I am filing this Afﬁdavit on behalf of the

Respondent No.101, who is thelDistr\ict Collector, Satara

iﬁ order to oppose the @r\ig'inal \‘Applicati‘on. I have been

authorised to do so.
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/
1 am filing this Affidavit on the basis of the official reco/r/d

2)

that was made available to me. Nothing in this Afﬁday(t be

treated as admission of something stated in the 0.4 unless
/

it is answered, clarified or otherwise explained. I may be

permitted to file further additional Affidavit, if the

circumstances so require.

3)

L agree that, Kaas Plateau is very important and deserves to

be protected.

4)  Isay that, I have carefully’ gone through the memo of the

Original Application. As regards, the office of the

Collector, the A:pplicant has not raised any grievance
regarding non-implementation of any of the enactments
enumerated in Schedule I of the National Green Tribunal
Act, 2010. According to the Applicant, there are illegal
structures in the objectionable area. Therefore, there is no
question of failure to implement any of the said Act.

5) I say that in exercise of powers of Sec.15 (1) of the
Maharashtra Regional & Town Planning Act, 1966, the

State Government has brought into effect the Regional

(¥ Scanned with OKEN Scanner



771

/
Plan for Satara District, , Hereto annexed herewith and

marked ag ANNEXURE ‘R-1° is the copy of thege Act,

This was by (he Government Notification bearing No. TPS.-

1917/1585/ CR.150/17/UD-13 dated 08.01.2018. . Hereto

annexed herewith and marked as ANNEXURE ‘R-2’ i
the copy of these Notification. I crave leave to refer to and

rely upon the saiq Plan. There is a conservation zone in the
/
said  regional plan. The Kaas Platea falls in the

conservation zone, Asigegards  this zone, there are two

portions namely core zone and the buffer zone.

6) Thereafter, the

. State  Government in its Urban

Development Department has sanctioned Regulations for

Conservation Zone vide Notification No.TPS-1919/436/

C.R.83/19/SEC.20(4)/UD-13 dated 23.12.2021. These

Regulations cover the Conservative Zone in Satara Regjon.
These Regulations define Core Zone of Conservation Zone
and’ Buffer Zone of Conservation Zone. Kaas Plateau is

covered by these Regulations. Hereto annexed herewith

and marked as ANNEXURE ‘R-3’ is the copy of these

XalY)

P& ..J?";.‘mus:‘tf (v TAVVARE

& ) HARASHTRA)
‘ e ' HESs PR (AN 5612
: A4111i2024

{

\\{J i:,-*: ; QQ/
St/ .
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Regulations. They now form part of Unified Development

Control & Promotion Regulations for Maharashtra State, |

emphatically submit that none of the illegal structures that
are subject matter of this Original Application namely the

construction of Respondent Nos. 1 to 100 fall in the Core

|
i
Zone of the Conservation Zone. |

7) T state that the table portion of Kaas Plateau constitutes a

Core Zone. The area cons_istin/g mainly of the slopes

around Core Zone having,ecological importance due to its
; ” U - ;'L'
watershed and miore specifically shown in Green colour

on the Plan appended to the Notification as Appendix M
constitutes the Buffef Zone.

8)  There are separate Regulations for Buffer Zone, which are

incorporated in Part I1 (B). This portion of the Regulations

lay down what are the permissible uses in this Zone. This
/
/

Portion also clarifies, which constructions are permissible

/

/
in this Zone,

9 I further say that Regulation 5,5.3 deals with development

above 1000 Mtr M.S.L, This Regulation incorporates

(¥ Scanned with OKEN Scanner
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Notificatiop bearing No.TPS-1919/436/ C.R.83/19/SEC,

20(4)/UD-13, dated 23.12.2021 applicable to Satara
District

10) I say that the constructions that are subject matter of this

.. /
Original Application fall either in Buffer Zone of

Conservation, area above 100 M.S.L. or both.

1) As regards the objection structures, the Planning Authority

is either Collector, Satarg or MSRDC for the area falling in

New Mahabaleshwar area. Tﬁé'ﬁobjectionable structures are
s

spread over in 1] villages. Out of them, for 9 villages,
Collector is the Planning Authority and for the rest i.e. the
villages Atali and Para:mbewadi the Planning Authority is
MSRDC. The Notiﬁcation appointing MSRDC as the
Planning Authorit}; dated 04.05.2023 is annexed herewith

and marked as ‘ANNEXURE ‘R-4° .

12) I say that for the villages, for which, the Collector, Satara

is Planning Authority, notices U/s 45 of the MLRC, 1966

were issued in the year 2013 to 2021 for unauthorised use

of land. The Sample Notice is annexed herewith and

(¥ Scanned with OKEN Scanner



774

marked g ANNEXURE, R.5? - T'am also annexing the

Chart giving Particulars of such notices as ANNEXURE
‘R-6°
13) T .
) hereafier, ip e year 2022, Notices Ufs 52, 53 of the
M /
RTP Agt Were issued. The sample notice is annexed

herewith ang marked ag ANNEXURE ‘R—7’ I am also

annexing herewity, the chart of gwmg particulars of such
notices ag ANNEXURE R- g ‘

14) Talgo submit that there's an order imposing fine on these

r illegal structures, A sample order U/s 52 & 53 of the

MRTP Act, is annexed herewith and marked as

ANNEXURE ‘R-9. The Chart giving particulars is

annexed herevx:ith and marked as ANNEXURE ‘R-10.
15) Additiona1 ﬁfﬁdavit should be allowed to be submitted if
necessafy in this regard.
‘ Hence, this Affidavit

Date: © 1 /092023

DEPONENT
Place : Mumbai

\n3
Sudha M(}Shosale
Sub-Divisional Officer, Sub- Division, Satara
Advocate for the Respondent

(¥ Scanned with OKEN Scanner
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Verification
Sahebrag Bhosale, Sub-Divisional
n, Satara, do hereby state that 1 haye

C content of the aforesaid Affidavit in Parg No.1 to
18 true tg the begt

read the abgy
15 and that it of my knowledge and belief

Hence, verified thg Sadesq on ©4th day of Sept.2023

Affiant
T know Affiant

sk
Sudhakaf §akebrao Bhosale
Sub-Divisional 0 1cer, Sub-Division, Satara
Advocate
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1

I/ We am/ are not a member/ members of the Welfare Fund. Therefore,
stamp of Rs.2/- is not affixed herewith.

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCII, PUNE
ORIGINAL APPLICAITON NO.37 of 2023

DISTRICT : PUNE

Sushant Subhash More APPLICANT
V/s
M/s Hotel Sahyadri Pushpa
and 102 others. ----  RESPONDENTS
VAKALATNAMA

I/ We hereby above named APPLICANT/ RESPONDENT/s do hereby

appoint and authorize Nitin P. Deshpande, Advocate, Plot No.22, Krupa,
Swastishri Housing Society, Karve Nagar, Pune 411052 to appear, plead and
to act for me/ us in the above matter to do all things incidental to the aforesaid

purpose.

In witness whereof I/ We have set my/ our hand/s to this Writing.

Dated _day of ) ____month of the year 2023.
Witness Signatures
Accepted

[ Nitin P. Deshpande ]

ADVOCATE HIGH COURT | \Q__

Jitendr) Sahi Dudi,

District Collector, Satara
Collector.satara@maharashtra.gov.in

|
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Anprgoet — *2 (2

19
A(ah_xxxvn] Maharashtra Regional and Town i
y Planning Act, 1966

15. (1) Every Regional plan shall be submitted to the State Government together glc‘:,:irgri::lmf?la?lf
with all connected documents, maps and plans for approval. The State Government may, gofgi:]emen ;
within the prescribed period, by notification in the Official Gazelle, either approve the for approval.
Regional plan without modification for the whole Region, or any part thereof, or with
such modifications as it may consider necessary, or reject the plan with a direction to

the Regional Board to prepare a fresh plan according to such direction.

(2) The State Government may, pending approval of the entire Regional plan, by a
like notification approve separately any proposals or part of the Regional plan; and any
proposals or part so approved shall, on approval of the entire Regional plan, form part of

the entire plan so approved.

16. (1) Before preparing any Regional plan and submitting it to the State Government Prtl)cedl:lre to be
followed in
for approval, every Regiongl Board shall, after carrying out the necessary surveys and preparing and
approving

preparing an existing-land-use map of the Region, or such other maps as are considered ¢, gional plans.

necessary, prepare a draft Regional plan ![and publish a notice in the Official Gazette and
in such other manner as may be prescribed, stating that the draft Regional plan has been
prepared. The notice shall state the name of the place where a copy of such plan shall be
available for inspection by the public at all reasonable hours mentioned therein and that
copies thereof or any extract therefrom certified to be correct shall be available for sale
to the public at a reasonable price and invite] objections and suggestions from any person
with respect to the draft plan before such date as may be specified in the notice, such
date not being earlier than four months from the publication of the notice. 2[The notice
shall also state that copies of the fellowing particulars in relation to the draft Regional
plan are also available for inspection by the public and copiés thereof or extracts therefrom
certified to be correct are also available for sale to the publicat a reasonable price at the

place so named, namely :—]

(a) a report on the existing-land-use map and the regional survey carried out as

aforesaid ;

(b) maps, charts and a report illustrating and explaining the provisions of the draft

Regional plan and indicating the priorities of works to be executed thereunder ;

(¢c) areport of the stages of the develppment programme by which it is proposed to
execute the Regional plan ; and

(d) recommendations to the State Government regarding the directions to be issued
to the local authorities in the Region and the different departments of the State
Government, if any, in respect of enforcement and implementation of the proposals

contained in the draft Regional plan.

! This portion was substituted for the portion beginning with * and publish it " and ending with “ by rules
made in this behalf inviting” by Mah, 6 of 1976, s, 3(1)a),

These words were substituted for the words “ The publication of a draft Regional plan may in particular
include—" by Mah. 6 of 1976, s. 3(1)(0).

4
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GOVERNMENT OF MAHARASHTRA
URBAN DEVELOPMENT DEPARTMENT
Mantralnyn, Mumbnl-400 032
NOTIFICATION

Date:08701/2018.

~ No. TPS-1917/1588)C.R.150/17/0D-1)  -Whereas - Ihe Maharuzhicn
:Im"‘“’mmm&f\fh 1966 (Muhorashtra Aot No XXXV of 1966) (heroinofter referred
\l\,me”samv-ﬁ‘?‘vy)‘?m’ﬁﬁdﬁ for e establishment of regions Lo regulnte use of lunds
rogions, and for planned & balanced development;

"\1}" whereas, In exercise of the powers conlerred under the provisions of
'S'tfb’s_emm“ (1) of Section 3 of the said Act, the Governmen! of Mahuroshira
?"?’?‘f‘“.‘“‘ n Region to be rafled the Satorn Reglon for the entite area within
juisdiction. of the Salara distdey, excluding Mihubleshwar Pachpari Repion
(hereinaftes referred to as the said Rugion) the limits ‘of which have been detailed
under the Notification, Urban Development Department
No.TPS-T912/348/CR103/12/Reconstructed No.30/UD-13, dited 157002012,
published in the Maharashtra Government Guzeite, Pune Division, Purt-ls dated
017114201210 07/11/2012;

, And  whereas, by the Government Notification, Urban Development
Department-No. TPS-1912/564/CR 107/12/ Reconstruction No.33/UD-13, Jated
03/12/2012 issued under yuh:Section (1) of Section. 4 of  “the said Act”. the
Government of Maharashtra further constituted 2 Regional: Plannicg Board 1o be
called as the Satsra Regional Planning Board™ {herelnafter rcferred to as “the said
Board") ?ﬂﬁTiﬁh&d:in the Maharashtra Government: Gazelte, Pune Division, Parc-l.
doted 2003242012 to 26/12/2012 m Page: No. 1te 3,

 And wherens, the seid Board after camying out meeessaly Sune:s for
preparing an Existdng Land Tse Map of the said R spion, prepared and published &
draft Regional Plan for the said repion (hereinafter referred to as “the said dralt
Regional Plan™) for inviting suggestions and/or objections from the public in
sceordafrce with1he provisions of sub-Section (1} af Section 16 afthe said Act 1966
on 30/03/2017. angd & Notice to that effcct was published in the Maharashtra
Government Gazette, Puse Division; Part - | dated 30/03/2017. on page No. 110 3.

And-wherens, the said Beard, after considering the repart of the Regional
Planning Committee appolnted by it under sub-Scetion (3) of Seetion 1 of the sad
Act, on He suggestions ( ebjectons and representotions in tespect of the said
Re.gional"mm,-modj.ﬁuﬁ the sald Regipnnl Plan in sccordance with the provisions of
Scation 16 of the gaid Actand submitied such:modificd: Repional Plan wgether, wiih
thé report of Regionnl Planning Ceommittee for approvel of Government under
sub-Scetion (1) of Section 15 read with:sub-Scetion {9) of Seetion 16 of the sad Act
vide its lotter No. 2898 dated 1470972017

And whereas, the Ciovernment of Maharashtra ofler muking necesszry
enquiriés and after consulting the Divector of Town Plannmng, Mabarashira State.
Pune proposes (0 approve the,said Draft Rogiona! Plan with gernin madifications,
specified in Sehedule nppended hereto;

Now, therefore, in exercise of the powers conferred by suh-Seetlon (D of
Section 15 of the said Act and under clobse 7 of the Regional Plannlag Board
Regulation 1967 and all other powers enabling Itin this behalf, the Government of
Maharashtrn hereby,

(@)  Accords spnction to. the safd Dralt Regionul Plan of satard subject 1o the
) .‘1 madifications speeified in the Schedule {Schedule A und B) appendad hereto.

e . - —

(¥ Scanned with OKEN Scanner
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) Fixes the date dfter two honths of apipeating thi.? Nntfﬁgnrion i rhy
Moharashtrs Government Gazette ns the dato on which the Fial Regional Plan, o
satdra Relon as sanctivned by the Goverpment, shall come Into force and shy| be
called “Fisal Regiona) Plan of Sutara Region(Year 2(16-2036).

(o) Lxtorision of time fimitto prepure Existiag Land Used Map -

Sunctiony the necessaty exiension of thme Umit in exercise of the powers
conlerred in accordwiee with Rule No.5 (3) of the Maharashtrd Regional Plunning
E}ow Rules 1987 and section 3 of the said Act v prepare Existing Land Use Map
(o 20712/2014 10 31¢03/2016,

fd) Extension of time lintit For Rdgionn} Platiniing Board -
Sanctions the necessary extension of e limit In exercise of the powers

;0 t}l‘ﬂ?l‘rvd it a:ccnrdancc. with Rute No. 2 (1) of Maharashtra Regional Planning Bonrd
wies 1967 for exiensions of Regional Planning Board from 20/12/20t6  to

14/09/2017,
This Notifieation s also avuilablé' for inspection of the public on the

Government web site wrew..imuharashtia, o fn {5 & B,

By order and in the name of the Governor ol'Msharashira,

{ “QW ‘_:'"
pader Seeretary to Governnient.

Ut o Zrale | Tuarars. QLRI Mo Bustir o Daey,
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NOTICE
GOVERNMENT OF MAHARASITRA
URBAN DEVELOPMENT DEPARTMENT
Mauntralaya, Mumbai~(00) 032
Date :08/M172018

. Mﬂimm;%mww_mLunL&ggiQML&_mm_Elm@LA £l
‘—)-I._: .

No.TPS. I'H".-‘!ISSS/\C;R..[SWI74‘Ul)-l..¥. Notiee iz herehy grven that for
batanced ! ;plnn.ucti,({g\‘c[chmn‘cm of the Satara District, the Reglonul Plan of Satara
has been sanctioned by the Government vide Urban Development Department’s,
Notification No, TPS. 191771585/ C.RUSONT/UD-17 dared 0B/M1/2018 unde:
ﬂ:}cs Provisions of Seetjop 13(1) of the Muharashtra Regional & Town Flanning Act
1R66;

A copy of approved Fing Regional Plan of Satarn (2016-303 f) 93 sancrioned
by the Government tsmade availahle for speclitm of the puhlic during office hoor.
onall warking days in the following offices -

(2) Collector, Satarg.
{B) Chiet” Executive Officer, Zillg Parishad, Satara.
(o) Assistamt Direcror of Town Planning, Sutara Branch, Satara.

A copy ar capies thereof or uny extract thero from certified 1o pe COITECT i
available for sale 1o the public at reasonable prices in the office of the Assisram
Drrector of Town Plannming, Branch Office, Z.P. annex Bldg. Room No.20 16 24
Satara-41500).

The Regional Plan of Sutara Region a5 a sanctoned by the Government shall

comeinto force after two months from publication of Notification in the Mahurashira
Government | azette and the seme shall he silled the “Final Regional Plan of the

'

Satdra Region (2016-2036)",

By order and in the name of the Governor of Mahargs Rra,

e,

T R
e .;. E‘:}
g K “"-‘ . \\‘
~ 2 .Hl_' “.‘-\.\
g ’ij_};) 5 ) »
; ol
ke i~ g
. R 1‘ . Ay '\\'“‘ -
h (R Pawar)

,‘ <0 Under Seervtary to Government

Wk :';M ;W

O itaten Samd 8 sty Lt 000 ests g i, hyen
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SCHDULE - '
Accomprniment to the Govermuent Notification No. TPS <1917/ 1585/C.R

A
Dated ; 08/01/2018.

RASDIITILD-13,

Sr.
No

Mntion
Nou

Modi< | Proposal axpor in!nn

published u/y 16(1)
of M.R.T.P,

Praposul as per plan
Submitted w/s-106(4) of
M.R.T.P. AcL.1966

Modification Gunctloned by
Government ufs Iiﬁ(l) af
AMILT. P Act 1900

1) Satnrn Urbay

y Growih Cendre

Modification of Zonoes

N-1

| Agricultural Zono
| londs from willage

| Southern
{ Venna

Karanje, Saidnpur
and  Kandve Tal.
Sutarn situaied  on
skde  of
Hver os

The lands from village
Karnnje, Saidupur and
Kondve Tal.Saturs
sijuated oo Southem

gide of Venna river are |

deleted {rom
“ Agricultural™ Zone and

stiown on. plan,
Kondve — §,No.33,
34, 55 and athers.
Ssidapur — S.Na.7,
8, 9, 10, 11, 12pt
and others,
Knmanje
83pt, &7pL
120pt, 123 pt, 124,

- 237 and others.

| “Resldentini”

S.No. ¢
o6pt, |

mclnded s
Jane  as

“shown an plan.

Zonlng of lmrds 19 retnined s |
per the published plan under
seedon 16 (1) of MEETP Act.
1966,

v ad

M-2.T

Agriculturil Zone
lands situnted on

‘| Worth-Enst- Side of

Vitlage

Kamodwadi  Tal:

' Sators ns shown on

plan,

Karamdwadi
S.No.120. 141, 143
nrid esthers,

The lands stated on
 North-Eugt- Side  of
Village  Karundwodi
Tal, Satara are deleted
from “Agriculral”
Zome and ncluded i
"Rcsmemtluj” Zone as
shown on'plan.

Zoning of lands is retmined as
per the publisbed plon under
section 16 ¢ H of MR&TP out.
1966.

™22

1-&1;1'“icu1mm! Zane
Lands siwgled on

| Sputh-Wient side on

villngeKarnndwadi,
5 No.6, 5%, 58, 65,
67 and others as
shovwn oo Plun,

The lunds -utmh_u o
South-West  side  on
village Karandwadl sce
deleted from
“Agricalturn!™ Zowe wnd
includngd in
“Resjdentsal” U
shown on plan.

Zang

Zoning af lunds retaited s
per lhe plan published undes

seetion 16 (1) of MR&ETE uct.
1969.

M43

, Agricuhurﬁi" ‘
Zone - ‘The londs,
wituated on Westem |
ud  Southern side:
of Venne  River
from village Kadoli
T,  Satorn pe
shoivn on plan,
Kodoli - 8.No.28,
27, 25, 35,

I3f’v, !
118,119 und others, |

' The nnds situmed on
Western and  Southesn

side of Venna Rhver
from villuge Kodoli Tal,
Satora are deleted from
“Apricultural™ Zone and
included 1t
"Residentinl" Zonc ps
shown on plun.

APt Deak g Crul QU Pt Neacon xex

(¥ Scanned with OKEN Scanner

Foning of lands is retained as
per the published plan undes
section 16 (1) of MRE&ETP Act
1986,
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“Agricultum!™ | The. |
Zonk - The lands
{rom vitlage
Panimnlewadi Tal,
Satarn sitvated i
Nonhern side gf
Vennu  River g
shovay on plan.

M-I
i

inclu

|

Phnmm;\mdi 3.No,
| 252, 284, 256, 29y,
273 and othegs,

sheny

!
I
L :\‘1~I2T["‘jﬂ:€,§ﬁm{l\l v
‘ Zone — The
{fram Village | Tyt
Pmmml-ewadi and | N
Varye Yo, Satara | Rive
Situaged
[Nnn}:crn stde  of
! Veneg, River g
showq op Man,

Panma]:wufi S Na:

144, 415, 416, 417,

. 418 and atherg,
M-1317;

s
] “f\gncultuml"

]
7
|
|
|

|
. |

5

—_—

The

|
Mbasve g Varye
Ta!.‘S:rmm SHUed
| 00 Nerthery und |
Sauthern side  of 7
Nationa| Highway

Nt 4 s Shown on
ploe,

¢

| th.'c-S,Nb,M,

165, 66, T 91 n

i 103 and rhers,

) Vm‘yr:-S‘No.M |,

| 542, 543, 544, 545

l andothers

“Agricultapg v
Zone - The lands
from vi lage Wikdhe
Tul, Soturg situnted

| e Notthern sjde of

Lnd rivér e

shown on play,
Wadhg.. 5. No 4y
o 358, 402 1o 300,

1 7510 80, and whors,

\)t"(ldl
KL
Sicle
dele

Ry

e e

S ———e e e

1 1 Deak Spwry Deat Wi sngea gy

Panmunlewad
“Salnra
Northern sidg of Vennn
River wre deftted fiom
YAwioulttal® Zone and

W R(’-S.

lands | Pann
North

on | “Apeulry
! i0¢ Naided
: "Rm’i(l@nﬁn{"
shown on; plin,

e
lands frem village |7
Mgy -
>alars

“Agticuly
el udeg
“Residejigig
shows gn iy,

Tine

“Apriculiural” zop
inefuded

shown on plug,

e

N N
B o lﬂﬂd:q?rad\\\
Tal ( per the publishe O
on | s¢ction 16 (Dor MR&’[{;““;\

1966. Ag
N

\

fnds from village I Zonm

siitmied

ted . in l
identinl” Zone g |

.01 plan,

N

'j\
|
Zoning of Jnﬁcﬁ?ﬁﬂc&m, ’

per the published piay tnder
sectlan 16 (I

Joof MR & TP
dct, 1966,

tands fipm villuge
alewadi and Varye
Satora sitgted an
o slde of Vepng
F e delbted from
tal” Zone st
_ in
Lone us

———

—

ad Varye 7q) -

[rom l

1al” Zone ang |
in
Zone py

1 retaineg ay .l

Plun under
MR & Tp

Zoning of Tandgs
rer the publisheg
section |61 of
net, 1966,

of Vena rlver upg

’——m;—.’!‘—-—w‘—-—w'!*—‘ ~
lands from \'lllctgfz
vl from

¢ i

e Tal Sahry
ted  on Northem
inl

2Zote gy |

idenfu

v

{

“‘iw'!: X

Al
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UEINIOGIX
1

9 OIEIG) u a6
. v IFCSIYHRY gryadis
8 w}\ﬂu AR aeREEIR i) M"‘Tr"n’\fm Wi T g
\ DN 0] -3 0 a0, e ‘«}6 ST BRI
ol alemne ugarmly vm Mo <iqel dmmy Y

_‘mm' STINUTYHA g amrlo—PmuU gefmm—e-
)
i &
%Y/ T T R oy gy
//“’fq‘r!g M3 | “Piblie/  Semi| Land nelwded 0 Snn L0 W3 L6y of 5
/ Publle” Zons- The | “Puplie/ Scini PUbliE” b0 1906
/ land beacing S.Na./ | Zone from < No/GNa. | and T

GiNo, 116 (pt) of e (po of vnluge\
villuge Kondye, Kondve, i deleted from &
“pyblic/Semi Pumtc"\
Zome and included in

“Residential” Zone 03 l

ghown on plan.

/" »
Soncioned 85 M

":r“plftﬁ'
submitted ws 1005 of MLR

10 (M2 | “Public 7 Utitity™ | Lo includec) i
Zone — The Jund | “PuMic Utilly™  Zone |

hearing SNo, | from  S.Na.  2430f and T.p. Act 190
243ef village | villnge Kodali, 18
| Koddll defeted  from  “Public
Udlity"  Zone  and
tncluded in
“Residentinl” Zone a3
-yhawn on the plan. \ i

| —— . _

e

Modification of Roads. . I
1 M-3.2 | Alignments. of 74 | Atiunments of the 24 M. | Supctioned a5 T plan |
M. wide roud fram | wide rond 14 modifisd sybmlimed w's 16(4H) of MR
village Kondve | und nrea under  road ! and TP, Act 1966. ;
posging through Gl incloded 1o Residentinl

Ne. 122, 141, 142 | Zonc a4 shown oo plan.

153, 154, 156 and
otliers. .

17 1 M4 Widenlng of S.ga‘i?_wmenin@ ST State | Widening of St Highway |
- Highvrasy No.140 | Highway Mo, L For 43 | No. 140 for #5 M widih
far 45 Meter width | Metet width  passing | passing whrough Khindwadi 0

passing  throtigh fhrough Khindwadi to | Kodoli is refused but the!
YN0 2. 3. 4.8, 9, Kodoll s deteted and | existing width or width as per
15. 14, dsd others | realipnment for said | lnd  acquisiton of St
from village | roadis dane after survey \ Highway No. 140 whichever

K hindwadi and | by PWID, Sators and | is more, is retained.
5. No, 318,338, 345 | Town Planning

and  ofhers  fom | Department.

villnge Kadoli.

T3 [M-6.1 | Proposed 18 Meter, Proposed B Me'mmgt Proposed 18 M wue roud
‘;widr.' rood  pussing | mad  passing through | passing thrangh & No 383
i lhmuy,h § No, 58, | $.No.3E, 50 af wilinge | of village Khed, 15 nensuted
| 59 of viliage Khed. | Khed, is delered nnd | s per the published plan u's &
' included i Resldentiad | 181) of MR and TP Act|
| Zone as flidwn on plan. 1956. ‘\

14 | M-62 | The change in ngmn( ol the :'S‘«unuﬂoncd as o per plan
| Atignmeny of the praposcd 12 Metar wide | submined ws 16(4) of MR

proposed 12 Meter | road  passing theough | and T At 1968

wide rond pausing | SNo.24 is changed nnd

trough 8.No.24 of | men  there under 18

villnge Khed. included n Residential

| Zone ns shownenplan_| -

(¥ Scanned with OKEN Scanner
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: AT
PATTME3 I The change  in | Alignment  of  the Sunctioned as  per  pla 5
B (,?;;g]]mcnl L;xf the | propused |8 Moter wide | submitted wg 16{4) of MR, 7,
proposed 18 Meter | road. passing  through | und T.P, Act 1964,
\ | wide ol pasing SNo52 qud. 53 of
Loy through  S.No.52 | il Khist s ehanged
\ snd 53 of village | and aréa (ke tnider i
Khed. included in
\“‘Rc&idcntiu[" Zone ns
| ‘ shown en plan. _
16 | M1 | Proposed 12 Meter Propased |2 Meter wide | Sanclioned 4  per plin
\ | wide toad: pssing | road oiselng  dirsugh | submilted /s 16(4) of MR,
i | through SNo. 34, | S.No. 3, 35 and 36 of | and TP Act 1966.
35 and 36 of village { village Godoli §s deleted
Godoli shawn on | and ares there under jx |
published plan. mcfuded i
'Residential”  Zowe |
U _ shown on plan,
ML Residentinl Zone |12 M. wide and T Sunctioned  as pér  plan |
| pmptu§éd m S. Nu, | proposed 10 $.No. M, | submitted: u/s 16(4) of M.R.
| i 93, 9%, 96 and |67 93, 96 mnd 167 iy village | ond T.P. Act 1964,
} in Villuge Godali. Godoll s shown op \
— | Plan, |
T8 M40 Proposed 1§ Meer Proposed | &Meter wide | Sanclioned 36 per  plon |
i Wide  romd  from | soad frome S No, 329 19 submitted (w/s 16(4) of MR,
S No. 32910 360 of { 360 of villnge Wiathe { pod T.P. Act (966
village Wadhe and | ane Mbasve s deloted

Miasve w8 per | and arca there under s |

l publishied plan. inchuded in

“Residontia)” Zone n |

) shown on plap; ,

19 iM-12 Praposed-olignmedt | 18 ‘M. wide rond w Proposed nlignment of 1S M. |
! of 18 Meter wide village  Wathe  giid wide road at villoge Wadhe
- road At villape | Kam e 15 modified and | retained as per published plan

‘ Wadlie pa:;sing el thereunder  y L/slarly ol MR nnid TP, Ace !

| treugh SNo. 207, | included i Circen Zone 1946 :

| 208, 2  amd as shown i plan.

Kemije  $.No.130,

] 132 | | |
20 I M-161 Proposed iS Meter | Propased IS Meter wide Sanmm:d ts E:r_" plan
wide road passing | road passing tirough l submitted nis 1&(4) al MR
through S:No. 537, | $.No. 337,536, 525 and | und T.P, Acr 19¢

266.
936,325 and 326 at | 526 ot villige Varye ig

villnge Varye. delersd ond oren, thiee
under is  included in\
;Agricubural { |
ta-Development™ Zone l
as shown on plan, i
BIRREYEEE: Propused alignment Aligmwene of 18 M Proposed nlignment of 18 M.‘]
v of 18 Meter wide | wide tand on Northern | wide road s retnined ss prer
road on Nuorthere | side of existing Comal is | pullished plan under seetion
‘ i ade  of existing | imodified  angd arey | 16 (1) of NR&|'P acL 19¢4,
! " Camal  ar willage lhr.'wnmdqr 5 included o ;ﬁfﬁuwﬁ*\
| Wadhe passing | in Restdeniinl Zone uy o ﬁur* e of
through $.Nd. 362, shown in plan, LWt ey %N,” \ )
: Lo 0 A Yl
_ 363, 264. | NN ';f‘ B #4430,
100w .
1 Lomw Vet v L @0 i gl ansin lzicy e » ,

(¥ Scanned with OKEN Scanner
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Proposed alignment
of 18 Meier wide
road On  Northern
side of Vernn fver

Propased alignment .of
18 Meter wide roud :on
Northemn side of Vernn
river at village Wadhe is

Proposed  alignment ol B |
Meger wide rond §s rewined: 4
pur  published plan  undec:
seelion 16 (1Y of MR & TV I

at village Wadhe | deleted as shown in | act, 1966,
passing  vhrouph | plon.
S.No.25; 26, 27, 33 |
‘ 6,717,113 s, St

2) Wai Urban Growth Contee - e
“lodustial™  Zone | Land  excluded  from | Simetionsd  as  per  plan |
from village | “Indugtrind” Zone and | submitted  wis 1604y of
Shadarwsi, frvshudied in | MURET.P, Act 1966,
TolWad - Land | "Agricnlirsl !

| beariog  8.No.209,
211, 218, 274 and
others.

No-Develupment” Zone.

s ahiciwn w il

*Agricultural” The lands  beanng - Zoning of lands is rz‘.'m':ncd.ﬂf;;
Zone- The londs | S.No. 140.151,187.197,

bearingy 8.Na.140,

151, 157, 197,205, |

228 oand  others
from villnge Wai
Tl Wai situated on
Noarth-West side of

205, 228 nmnd others |

from  wvillage  Wai
situated an Narth-West
side of Wai Municipal
Council  qre  deieted
from “Agricailurnl Zone

per the published plon under |
section 16 (1) of MRETP aet. |
1964

Wi Muneipal | and b luded in

| Council, Residentinl - Zone  as
shown an plan. _ . .
“Apriculturnl™ The Jands  bearing | Zoning of lands is retained as
i Zone-The - lands | SN0.43, 3%, 37, 382, | per the published plan under |
bearng  S.N0.43, | 363, 495, A1, 650 703 | section 16 (1) of MR& P 2ol l
31, 57, 362, 363, | and others from village | 1966, :

495; 510; 650 703
and others. {rom
villnge Wai
Tal. Wi sicuated on
Fust-Novth =ide of
Wai Muncipal
Crouneil.

Wai situdted on Bast & |
 North - side  of - Wai |
Muneipal Council are

delered from
“Agricultorn]l Zone gl

included In Residential |
Zong as shown on plan, |

12 M. rosd ghown |
on plan in 8.Na.17,
27,28, 29 and 35 of
village
Siddhuantpwadl

12 M, road in S.No.17,

L7, 28, 29 und 35 of

villige Siddhanutinsdi,
is deleted and wren there
under 15 indluded

alignment of  existing
rond s
ghtswn an plin.

fn !
‘Residential” Zone and |

rinlned x|

Sunctioned s per oL
submitted uis 1604} of MR
and T.I% Act 1966,

v M. proposed
froad 0s shown on
plan in S.No; 9, 12,
V17, 27 of village

Proposed 12 M, rond is
deleted nnyd arca
ergunder included in
Resilundn!  Zong  wnd

Sanctioned  os pf:;—“p‘.—f\;\- i
submitied ws 16{4) off MR
and T.P. Act 19648,

Maad

o~

v Sidehanutluwadd] Exizting road in S.Na.4,
A - Tal Wi, 1217, 27 ol village
(:;‘bi,, | Suddhanath wadi s

widen to 12 M,

e - {

—l

(¥ Scanned with OKEN Scanner
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\3" M-G

3 "Residentigl” Zone
\ from §.Ne, 60 of
\ | vil!a_geS:m‘gi'rxm_di;

TGreen Belt to the
Nanthern  side  of
Krishne  River in
S$.N0.628, 631,634,
£38,643,644,652,6
$3.& 681 of village

M7

: i included 0
Land ncludsd n Umd'duhlln A Zo0¢

\ ke tm e

abResJ

Wai Tal Wai.

A8

No. 60 of

from 8. NoO. U8
viliage nSqnmmtd;‘;m j: |
dcleted
epesidentin)® Zone )
included 10 Public

tiliy” Zone 85 shown
on plan.

Existing road Lo Grzen |
Rod o tie Nowthem m%e :
of Krishna River 15
<hown on plan fn S.No.
528, 631, 634, 638,643,
544, 652,653 & 681 of

villape Wai Tol Wk,

$.No.534, 555,603,
| 06, 608, 609, &18,
\ 619, 620, 623, 6524
- 637, 641, & 648 of
j viltage Wi

\ as shown on phin in

shown -in - §{No.554,
5§33, 603, 606,608, 609,
618, 619, 620, 623, 624
637, 641, & 648 af
village Wal as shown on
Pl ‘

i

Sanctioned 8 per  plag
cubmited’ ws 16(4) of MR,
and T.P. At 1966,

TSunctioned s per  plan
submitted wy 16 (4) of MR
L 1T pct, 1966,

submitted we 16 (4} of
MRETP act, 1966,

‘Agﬁcultux*al zoneto | Existing  roads  In Sunctioned
fthe Northern side | Agriculturnl zong to the
ol Kashnn  River | Norheen dide of
'& Krishna ~ River ame

e 48 ]

as  per  plan

D S

Existing . road
shown in Jaod
bepring  S.No 332,
534,571,572 & 36K
of village Wai.

- Stale Highway No.j39:
in S.Np, 532, 334, 570
572 & 568 of village
Waiig wideped 1045 M.
s =hown on_plan.

Sanctioned 88 por  plan |

subsnitied

MRETP aet, 1966,

ws  16(4) or|

|

Proposed Rood
wideming of 24 M.
in S.N0.567, 568
; umd 369 of villpee
I Wi Tas Wal,

[

Rixnd wmmmg of 24 hL

i5 reduced to I8 M. amnd

in Agriculun] Zone as |
showrn on plan,

Sunctioned as  per plon
’ | submitted
dodeted ares is included i MR&ETP act, 1986,

w's

16(4)  of

1f-11 Proposed 16 Meter

md 18 Meter wide

644, 634, 631,623,
| 628, 627, 630), 632,
i 611, 554, 553 wnd

640 an village Wai.

1064 passing
Cthrough S.No.68),

Proposed 18 Moter and
15 Meler wiile road
passing
S NobST, 644, 634,
631, 623, G2, 627, 630,
632, 611, 554, 553 and
610w villags Wal s
deleted and wren there
under is ineluded in
“Agricul turp) /
Nu-Developmen” Zone
s shown on plan,

Sanctioned as  per  plan |

submiltted

through '1 MRETP ct, 1966,

ws 164y of

Tl ,"‘\,4 s !]/
M!tq.nq la'pl‘{{l' Weyifiaatn does
< : o ../‘

X
4
.

b d

-

(¥ Scanned with OKEN Scanner
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788 e
A}
e |33 [M-12 Agriculiural zone (o | Byistlng — ronds in | Sanctionet 7S pir PR“"
the Enstside of Wal | Agrioultural zone to the submited ws 16 {4) of
M""’F‘Pﬂl Council | Enst side  of  Wai | MRETT act, 966 and in
in S.No.554, 555; | Municlpal Council ore 15 M. new rﬂﬂldl
ﬁ()’l 606 608, 609, | marked in 8.No 554, proposed s shown on I'lun.
618, 619. 620, 623, | 535. 603, 606, 608, 609.
624, 637, 641, & | 618, 619,621, 62), 624, |
648 of villoge Wai. | 637, 641, & g of
villnge Wai as shown on
. 3 Plin, . )
M-13 f‘Angcultum’l" | Land bearing 8. No, 238 | Sunctioncd 'ls’ptr _”'—;'1-1':5;
3Z.Qng — The lands | of wvillupe Wai, s cubmitted o/ 16(A)  of
bearing  8.MNo.238 | deleted from |\ MRS TP bet, 1966
of village Wai, “Agrlcul!um?’ Zone and
tncluded  in “Public
Uniligy” Zeme ns shown
on Plan. o R
34 | M-14 Proposed 15 M. | Propesed 15 Meter wide | Sanctioned  as per plan
wide road passing | sd  possing through submitted  ws  16{4p ot
- through S.No.48l1, G, No.481, 482, 484, | MR&TP st 1906, :
482, 484, 504,503, | 504, 503, 507, 502, 4835, ’ !
507, 502,485,480 | 486 of village Wai i3] |

of villuge Wai

deleted und area there
under s cincluded in
udjacent zons as shown
on plan.

3) Phultan Urban Growth Centre

“bearing | Zoning of lands is relnined bs
“per the publisbed plan u's 16
(1 of MR & TP Act. 1966

// dﬁx\fla%

-

pbi Wl

%
L\ I
os ! 4
b, 1;” ‘mD l’ 7

B '&”“u

earingy
44, 49 from villnge
Sustewad) i
¢ No39, 38, 17
[ram villipe

§.No.47,.

35 MI 'Agﬂculluuﬂ The lunds
Zone - The lands S.No,t‘)tm]zl 22, 26,
bearlng ~ $.No.19 9, 30, 33, 35, 30, 24
(pty 21, 22, 26, 29, fmm villnge |
30,33.35. 36, 24 Chmudlmmud] anl
from village | $.No.60, GiPy ol
Chaudharwadl. and | Villoge Sustewudi are
S No.Gly 61 (M) of | deletod from
i Village Sastewadi. | “Agrleuliural” Zone und
in¢luded in
“Regldentind™ Zaone 08|
shywen on plan.
a6 M-2 “Ayicuhuml’ Thy  londs hearing |
Zone - The londs | SNa.6d, 61, 59, §8. 57,
\ bearing  S.Nofi, 56,55, 54, 52,47, 4K, 49
61, 9, 5%, 57, 56, | From village Sostewads
35, 54, 52, 47, A8, | wre delated  from |
49  from villuge "Ai;rt‘ctﬂlurml" Zone ondl
Sostewndl. inatuded In
"Residentdnl™  Zone  as
- ghown on plan,
37 | M3 wAgriculiural” ‘The lands  bewring
Zope - The lunds | S.NoA4T, 44, 49 fom

viltoge Sustewadi - and
5.N9.39, 38, 37 {rom
villege Algudewadi nre
deleted rom

“Agriculiseal” Zute and

‘v, o o )y
R TINCL f.;ﬁ/

b

Jirdune DecuiSalw Ll RPNucdicalin 0

Foulng of 1 ands 15 retnmed as |
per the published plun s 1o )
(D of MR&ET Act. 196u.

/umm. of Tnnds is retained s |
per the published plun wis 16 |
(1) of MR&TT Acl, 1966

P

(¥ Scanned with OKEN Scanner
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i ineluded” .l ) \
r ; | Algudewadi. Eﬁwdmw Zone MJ \'\\
' 3 »5310“'-“ ot e bearing | Zoning of lands i retained a1
=T v Agricultural” The lands. f, | per the  published la
W M Aot (| $.NoAT,-A0, 58, 46, 44, | per the published play .
Zone - The londs | 3.0 2, 41, 35 .39, 38 | 16(1) of MR&ETP Act, 1966, .
| slie Slolep o f e \
| 40. 58, 46, 44, 43, | from village: ' Dhiblde:
| 42, 41,35 39,38 | deleted  from
' i'm’m ’ villiigo | *Agriculuml® Zonc m?d |
Dhuldey. included im I
‘ “Residential” Zone ay
shawn onplan, — R S
lsq T E\{‘S }&{A‘gt.j'mﬂfumlh ) ‘rhe» lfujds ) rbe‘&r.iﬁg Zﬂnlng Dr ‘mjdﬂ,s ramtned as
: Zone  the  lunds:| $No.2% b 41(pL), 4510 , per the published plan LE/S 16
| | bearing $.No.29 10 | 47, 5210 57,6210 65,83 | (1) of MR&TP Act. 1965, |
I | 4wy, 45 1w 47, 52 t 9. 92 10 96 cic, from |
|~ to 37, 62 10635, 83 | village Pharundwodi are
g (190,92 1096 otc. | deloted from
i' from village | “Agrioaltural® Zane and
| | Plinrandwadi,. incuded in
] “Residentia Zone s
- | | Shown o plan, N —
P40 [ M3 “Agneultur]” The  [onds beating: Ziming of lands Is retaitied g |
' Zone’ -The, lurids | §'No.92, 93, 94,95, 96, | per the published plan s j6
.- bearing S,No.52, 4 on Tt Village Kelki | (13 or MRETP Act, 1966
| 93, 94, B§ @6, N | gre deleted,  froom .
h | From villmoe Kot “Agﬁmimml“?.onc and
| inc] uded it
' l l "!I«'..esid'c'mialg Zone . ax [
; ! shown on plan, |
I M6 ] "“Agdcuf-.mnﬂ“ |'The  funds bearing | Zoning of lunds ;5 retnined ag |
b | Zone - The: lands SNoLI0L29027,028, | per qro published pran |
bearing S.Ne, 130, 125,1!’1%]23,!]‘!,112,? | 16(1} of MR& TP Act, 1965
! 129,127, 128,125, 03,103,110,87:107 fromy |
i _frueuza.lfn.l' L30d village Zirapwadi  are
{ | 03.105.110.97, 197 defeted . from ]
i' | from villuge | “Agrivaligt Zone angd . [
: ! Zirapwadi, inelded ‘ in
o “Residental” Zone g J
| e ovmonplen, | I
42 ;M—? "'Pubiicf{emi N ', :ﬂ.w land bearing | The lang bearing S.:No.]p8
j ‘ Public” Zone , {110 t..,wuums. A} from | ¢ PO tram village Lirmpwagdi
; , lands bearing villoge  Zirapwadi i Tal, Phaltan' y defeted from
’ IS Ma 108 1ty friom defesed , from “Puhlic-Scmi Public™  Zppe
{ | villuge Zirapwudi. “Public-Semi Publie” ( and inelidded iy “Agriculturng®
‘ | Zone and  inuhided In Zone as shown on plan, |
| CResidendal Zone g - |
S N R —howion plan, —
143 | M- “Agriculirg o The tang hoa‘rirm Thie lunds bearing S.No39, 42
! 1 Zont < The linds !*3.Nur;.m»d!)'-;';05,");5,ID1 l(pt), 43P0, 44(pt) nre detated
5 [ wing  S:Noy, 03.10,11,1?.‘,16,!7,[81 form “Agricultura)™ Zone and
; [/ QE"’ 4,08, 6, 10, 20,'—.‘I,?.2,23.3l.31,41., included  in “Resderial™ |
“fﬁi,» | 0B.LO, 11, 2,4y, 1243343940383, | Zne s shown on Plag and
ALt ;A;,,‘&(b J7018,20,21,22 23, oM village | zoning for remaining lands is
Eo ROy 32, 41, 42,43, Jadhnvwadi and | retuined ag per the published

S ',‘ ;:;b‘_’tu ),m
{ ‘:" ; /.“:‘ .I "'\ e g
™40 SR, B it oo
R DY) as

N
I s

(¥ Scanned with OKEN Scanner
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34, 39, 40, 38, 33,
35 [rom village
Jadhovwadi,  and
SNa.21,22,23, 26,
27 from ¢
Thakurki.

village |

SNo.2l, 22, 13, 26, 27 | plan wis 16 (1) T of MR&TP

from village Thakurk)
ae deleted  from
"hgﬁmmuml" Zone nnd

‘nelided i

“Residentinl” Zane a4
shownonplen. |

M-10 | “Agriculiural”

Zone - The hands
hiearing SN2,
28,730, 32, 33, M,
35; 24, 36, W8 17
15, 42, 43, 45, 46,

‘SJ« 91, 66 67, 68,
l' ’lvil !"1‘ ?5 6‘9’

village Thakurki.

47, 48, 49, 30, 51, ]

12, 73, §3. 84 i’mm‘_

The lmds  beanng
§.No.29, 28, 30, 31, 33,
34, 35, 24, 36, 18, 17,
15, 42, 43, 45, 40, 47,
4R, 49, 50, 51, 54, 91,
66, 67, 68. 79, 71, T4,
75, 69, 72, 73, B3, 44
from: wlmg, Thakrekd
ure deleted  from
“M.,ﬂcuitum!" Zone and
included in
sfegldeniinl™ Zone @
shown on plan.

TM=11

)

.Chnnge T or
boundury o’

Councll, The lend
bearing
from ]’lmrund\ndl

Sastewndi,

‘Phatian -~ Munictpal
S.No g

and SNos5  of!

The land  hearing
SiNo.K2 from
Pharandwadi und SNo.
50 of Sastowndi.
included m

e

Pludtan |

Act, 1966,

e eiones oo

T O

“Zoning “of Tand T cetnined as .
per the published plan ws 46
(1ol M.R& TR Ast, 1904, '

|

‘»anumnad as pf:r plan
swhmitted ws 16 (%) of '
MR&TP act, 1966,

Urban Growth Centet 18

deleted and included in
Pholtan Pfunicipsit

Council us shcwn on
1 plan.

Y
[Modifieation in Roads

M-12

Propased 18 Meter
wideroad shown on
| plan in §.Mo. 17, 18,
' 19 21, anvmngn
Phﬂzﬂndedl

under 13

3

‘Proposed 18 Meter wide

rond shown vn plan i

SMe17. 18, 1%, 21, 22 |

of "’ﬂlﬂgn Pharundwadi,
is dejeted and arca !lw
jncluded.

-~ B . ~t
Sanctoned  as  per  plaod
submitted  ws 16 ¢4 of:
MR&TP acy, 1966,

‘Residentinl™ Zone and :

New 18 meter wide coad
is propased in S.No 13,
i, 17 of
Pharundvisdi ps shivwn
on plan,

vitlage |

M-13

Proposed 29 Muter
wide road shown.on |
plat in §,No.10 of
village
Pharandwaodi,

Proposed 74 Meter wide
ropd shuwn an plan in
S.No 0 of
Pharsndwadi, is deleted
amdd grear thore wndder s
{ncluded in
‘Residential” Zone anl
MNew | 8 meter wide mond

s proposed un boundary |

of SNo.9, 10, L1 ham

villnge Phurandwadi as !

shown on phun.

willnge

pér pl"il-ﬁg;-
164y o

Sanationed s
submitted WS
MRETE act, 1966

27

(¥ Scanned with OKEN Scanner
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4w per pm
e ————— "
‘ 7 A 72 6. Ne. Jo3 | sqncuo
Fm M:14 | Chonge ~or | The hnd beasi %lwkﬂfk' submllted /s 16(4) of MR &
boundary ol | from ded In | TP acl, 1966,
‘ || TulPhaltan inelu
\ Phaltan Municipn Uiban Growth
Couwieil. 'The lund | Phultan Bl |
\ Center s deletsd and
\ hearing S.No,5 | Cente Phaltn
| ' Thakurki ¢ included  in Al
l . {from \ Yasieinal  Cauneil 09
s s "l?'aii’i-“-‘lm" Munieipal. 1Coum. z
' showt off plany, — . :
| T % f?rt::uw Ia}?d “Tearing | Sanchioned a3 _per plan|
\49’1 M-125 .gh;m? :“_ § Noa, 53,37, 42, 44, | submitted ws 16 (4) of MR
oundaey M NGAE 1, Y L A f:
: !' Phaltan Uiban | 65.66;50,6%,69,72,67 & TP act, 1966.
\ \ | Growth  Complex | from  villoge l’htt[tt}ﬂ.
" ' | The land beacing | which are shown in
\ ].‘i\«d $1, 33, 37, 42; | Phalton Municipal
“,4 6\ 66, 50, 68, | Counail  nre deléted
\ J267 from | fram: Phaltnn Municipal
| vi!l.-.mgu Mhndian Council and included tn |
! Phalan Urbun Growth |
Complex and area there
| nnder fs- mc!udcd in
J Apriculural Zone  ds
: : _ shown en plan ) _
ESRNEYRT Proposed 18 M, Pfdp-crscd 18 Meter wide | Sanceioned s per  plan
i wide road in villoge | rond i widened 10 24 | submitted W 16 (4) of
Jadhavwadi passing | M. wide Ring road as | MR&TP act, 1966,
; through  S:Nod4, | show on plan.
i 45,42, 10 ete, and
. village  Zirapwaili |
f passing  through
! SN0 109, 111, 119,
[ - 121, 128 ec. _ 7
| &1 M-17 { Change of { The  land bcarm;,‘ Sunctioned as Fer  plan
A boundiry of | SNo. 18 from viilage | submitied Ws 16 (4) of
Phattan’ Thebnn | Phaltun \#hmh 55 shown | MRETP net, 1966.
Crowih  Complex | in Phalin Municip|
The lund beurlng | Council 45 deloied from |
SMNadl6 . from | Phaltan Municipal | l
villege Phadtan | Council und lrcluded i | )
, Phultan Urban Growih
; Cmnp]m: wnd:aren thers
' wnder i Ancluded  in
: 'AUILU] ual  Zome  as
L P 11117) K 1§ 1111
52 b8 | Change ol | The Ingwl hcnrim, quuiutwd 8  por plan
| bourdary oft | & No, 123 from villoge, | submined ws 6 H) or
‘ Fhalian Vrban | Phaltan which . ghown MR&TP acy, 1066,
I Groval - Camplex | in - Plintean Municipal
| The lund  beoring | Council is deleted from | , |
8.No.123 from « Pholu Municipa! T
villuge Phaltan Council and inclwded in | ‘ -
Phalian Vrban Growt \\i‘z/ R na
| Cormplex und area there B e
| urder  is . included  in KPR ¥
Agriculural  Zone s LN
____]l shown un plan. o 3 §~ H
¥V ave T diniation CHa! GUN S il oty disy s m
T T

(¥ Scanned with OKEN Scanner
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€y

M-19

| I’H)pc)scd 13 meter

wide rond passing
thmu;;l\ ' Jaind
bearing  §.No.31,
34, 39, 52, 85 of

villnge Keoleki ond |

SNa 129, 130 of
village Zirapwady,

Proposed 18 Meter wide
mmUnSNu M, 34, 39,
52, 55 olvilloge Kulnkl
and S$.No.129, (30 of
yillage  Zleapwadi iy
deleted mnd parca there
untor is  included o
‘Residentinl”  Zone as
shown on plan,

Proposed 18 meter wide rond
e retdined ns  per  plog
published s 16 (1) of MR&
TP Aat, 1966.

4 Shirwal Riral 2l Growth Centre

~i

1
i
4

Public” Zone fram
S.No. 390 & 191 of
village Shirwal

"Public’ Semi Public™ !
Zone from S.No. 300 &
391 of yvillage Shirwal

54 M-I ] Residentinl Zone | The lands from S.No. | Sanctioned s per  plun .
Tht lnds  from | 1100 (pr), FHED  (po), | submiitted ws 16 (4) ol
SNo, 1100 (pi), AU E, e (p, | MR&TP act, 1966,

1110 {pt), L1, HGpu,  of  Villape
1104 (pt), 1116¢pt), | Shirwnl Tal. Khandsla
of Village Shirwal [ o deleted  from
Tal. Kiandala Residential Zonr and l
' included in  Industrial
\ - Zonweos showwn ari plan. ] ‘

& M2} Proposed 300 M Propesed 30 M. wide [ Sanctioned  as per plan
wlde road S.No 910 | rond width ismjum,d t | submitted Ws 16 (41 of
o 923, 02510931, | 18 M. wide & deleted FNVIRATP act, 1968,

882, 884, BRS, 875 aren  frum  road s

w 879, 942, 854, | included in Adjoining

853 850 & eto. of Zoone in SNo.glY 10

village Shirsal 9.3. $25 to Y31, 882

Tal.Khandala B84, 883, 875 w0 879,
942 , 854, 853 ¥50 & |
ete, of willage Shirwul
| Tal.Khandala as shown
on plan,

156 | M3 Proposed  road | Propesed rosd winding | Sanctiondd a5 per  play
winding of 15 M. | af 15 M. is deleted & | submitted ws 16 (40 of
S.No. 130910 1315, | deleted srea is Included | MR&TP oct, 1966,
1319 w 1321, 1325 |.in Resideminl Zone in f

Jto 1334 & ete. of | E.NoJIDD 10 1315,
village Shirwal | 1319 w 1321, 1325 10
Tol Khasndals 1334 & ‘ete. of village |
Shirwal  Tal.Khandals
And  alignment of
existing rond s retined

1y shown on plun,

57 | M4 Propoged 18 mty, [ Proposed |8 mir, wide | Proposed 18 meter wide road |
wide rond fn | road In SN0 930 10 952 [ s rettined &g per  plan |
5.N0.950 1 952 of | of  village  Shirwal | published ws 16 (1) ol |
village Shirwal | Tal.Khandala s deleted | MR&TP Act, 1966.

Tul. Khundaly and fove Juded in
Resldential  Zone, A

sligwn on-plan, B o

M-5: “Public/ Soml | Land  incloded 6 | Sanctioned s per plan |

submitted w's 16 (4) o MR
& TF act, 1956, |

HAMne DasiéiSavine pilmhﬂdl(imhmm

(¥ Scanned with OKEN Scanner
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= Tul Khandgla Tal Khandaly is defeted
| (excluding _ !
Crampencliaynt OfTice)
l from, “PublieASemi
| Public”  Zome  ang
‘ Ineluded in
“Residential™ Zone s ,
] shown on plan, N i -
(80| M6 | Propostd 30 WL Praposed rood widtl 30| Rood nlignment 8. retained ay |
\ whle toad iy §. M. .i&\.m;lucgd._I_c1=',l‘8"M".- perthe plan Published u/s. 16
No.39% 10° 602 of with  change (D of MR.T.F.Acl 1966 with
‘ village Shirwal ‘n;[yignm[en:" & defeted | reduced widih of 18'M,
| ' Tad. Kbnndaly orea inoluded gy |
i | Residentinl  Zine e
shawn an plan, -
60 ] M-7 ] Vacant L‘rs:_:d‘gﬂm\m—“ﬁnd in S:Nodl o San_cl‘jam 8, per  plan \
; o SNoT or village Shirsal  Tal | submitied Ws 16 (4) pof \
villnge - Shirwgl Ty Khandaly iz included in MR&TP act, 1968, [
Khandaly “Residentiat Zone™. Ay !
P :A‘M.Jiﬂsmmmh&*ﬁ_m_; — :
81 MR “Agriculyrg T | The linds bearing | Zoning of isﬁdgs_?ﬂ rem
i ,.Za:‘:; = The lande S.No,ks, 13 Aram | per the published play ws 16'[
' bearmg. A Village  Moh Traf} ( 1 of MR&T?’./’L‘GL 1966, '
SNu6I8  frop Shirwal T ‘Khandnia
: i Villnge Mok Traf situated op Western side
| J Shirwpl Tol | of Odha/Nalw e
‘ | Khanduly ! deleted from
; J Adtieultuml Zone ang
'f ‘ ( ncluded Residionga)

[ “Publics

Khandaly.

SAgriculiyral

BN0334, 344 el

[ of village Mol tpep
.i . shirve.

{ 64 Proposed 187
i

wide rong passing

416 1 418, 420,
420, 424 g 427,
9300 431, 433 4y
435, 438 10 443, 44
o 448, 1381, 474 10
482, 450 10 468, ol
f  Villige  Mab Torr
\ '.‘E'u’rwal’l‘muﬂw;a;frdnlu_.

2y Puae fuakiSazey b;:l"nrhmxﬁuwn Lixy

Pt i

Sen
| Puhijcm Zosye from

| villyge Shirwal Tg.

Zone apds bv:uu']ng

Shown an plan,

through SiNg, 414, |

Zone as Eliown on plan. ' -
Land ieluded m | Sanctigned

a8 per phan

“Publict Semj Public™ | submitted 16 @) of ]

of | Zeme fram SNn. 1397 CMR&ETP act, 1966 '
o village ‘Shirwy| Tal. {
Khandala g deloted | '
fram "Publio/Sem; l
Publie  Zose and i
included in I
"Residentipt™ Zane g : ;
shown on fan. —d l
Lang E’f}ruur from Synmcd RS per  plan |
Agrieulturt Zone gn Submitted  wy g (4)of
included in | MR& TP HET, 1968,

“Residential Zome g

Proposed g M, wida
soul s widsney 1o M,
in 8.Na, 4 14, 416 boy) 18,
420, 42, 424 W 427,
430,431, 433 1o 438, 43%

-—"”V—F*—‘___~
Sanctioned  ns 0

N ¢ pln
submitted ufs 16(4) of MR TP
e, 1966,

_/:1-2 L] L&‘;\E_j‘{\
t 442, 446 1o 448, 1381, 4 f,&:, &a\‘\q
74 10 482, 450 1n 4gy, e ‘ﬁ,;ﬁ? :
of village Mol Ters e \'Hf}fli e
Shirwal Tal, Khanda)y gy G T
showin on PMan, RIS St

L

R ——— o hR

Scanned with OKEN Scanner
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h\

Vucant Land shown
in SN, 1386 &
1387 of Village |
S!linwu "t'nd
Khondala

M-13

- Lone -

Land  bearing  S.No,
1386 & 1387 ol ‘-’Il.lngo
Shirwal Tul Khandaln is
included. tn “Residential
Zytie" a5 shown on plan,

Land bcarmg S.No.

Khandaln s
“Agriculurnl Zone”,

YAmicullural”
The |nndg
bearing

SN, 608,485, 440,
(GAY, 394n353 {0,
from Village
Shirvwn) Tal
Khandala

M4

The  Innds  beardng
B.NG,608, 485, 490,
639, §94,853 eic. from
Villoge  Shirwal  Tal
Khandnle sre  ddeletod
from: Agriculiura] Zone

and included in 1
Regidential  Zone  nx
shown on plan,

Zonkng of Innds Is retaincd 25
per the published plin ws 16

(1) of MRETP Act. 1966.

Pmpowd I8 M.
wide ‘mod passing
through S:Na, 851

o 834, 857 10 Bo0,
865 w §72, 819
886, B87, 00O, 705
o 707, 01, 6*)3
694, 670, 672
674 631, 630, 626,
627, 423, 6355 &
cte.  of  village
Shirwal

. 819, 886, 887, 500, 705

0 {630, 626, 627, 623, 655
& e, of village Shirwal

l’mmm.d 18 M. wide
todd is widened 1w 30

M. in S.No. 8§51 to §54.
857 10 860, 865 10 872,

o 707, 01, 693, 694,
670, 672 1o 674, 631,

as shown on plan,

J

Sungtioned  ns  per
subsnitted ws (6 (4) of
& TP aet, 1966,

68 | M-15

Proposed: 30 Meter
wide rood from
SNe496 w0 499,

384, 340, 494 of
village ShirwaiTal,
Khandala

Pmpused 3 Mcter wide |
ropd from S;Na.496 10
499, 384 , 340, 404 of
village  Shirwal  Taf
Khandala is deleted and |
wrea  there under s
iocluded in
“Residential” Zone as
shown on plan.

Sanctivpned  as  per
subinitted u's 16 (4) of
& TP pet, 10646,

p].m
MR

M-16

49

i Zone-The

and

“Agriculturnai

limds
bearing  8.No,577,
600.601, 488,489
oihc.m trom.
Villuge Shindewsdi
Tol, Khandala

| The

lands  beardhp
S.No.577. 600,601,

EK, 489 nnd olhers from
Village  Shindewsd]
Tul Khandan tire
delawd from

Agriculturul Zone i
meluded in Restdeminl
. Zone a8 shown on plan,

per the published plan w' 1o

(1) of MRETP Act, 1966

5) Umbmj—{‘mlwndd Rural (mmth Centre

M1

70

[ 120 0f Viltige Unjbraj

Propased
wide rood passing
through in 8, No.
40, 48, 45, 51, 53,
55, 06, 64, of
villoge Godwadi &
191, 192,
194, 134, 135, 136,
137, 138, 118, 119,

24 M, | Proposed road 34 M.

witle: passing through §.
Na. 49, 48, 45, 51, 33,
53, 66, B, o vilinge
Qodwuddi & S.No, 191,
192, 198, (34,135, 136,
137, 138, LI8, 119, 120
of Wllugu Umbry| Tal,
Karad Is rdduced (o 18
M. wide nx show I ot pan

Doy DesteSatus Digt P Needisation sose

e ———— ..

rowd  is  rewadned  as
published plan u's 16 (|
MR&TP Act, 1966,

(¥ Scanned with OKEN Scanner

Praposed road 24 M. wide

e
Yl

1786 & |
1387 of Village Shirwal Tal '

ingluded - 1y

-
plan |
LY 1o

i
H

Zoning ol lands (s retamed a5 |
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Proposed 24 Meter
- wide road: passu‘ng
l through S.No.90 o
‘ ‘ 43, 86, 87, 79, 89,
WL, 117 of village

\m‘ M2

‘ S_Nu% [

Pm oscd 24 Meigr wide
: -pussing  throuph
3, 86, §7,
117 of
Tal.

101,

79, 80, \
{mbray

villoga

Pruposed 24 Muer Wi rop
15 sanctioned with changg ;
“ntgnment a9 shown on p]un

| al. Karnd | Karad iy doleted and
Unibra| Tal Sitloded. I Residential
Zone'as shovn on plon.
. = - » P
|72 M3 Residential Zome in | New alignment of 18 M, Nci\{ thﬂmeﬂt,r‘” ( fOﬁd
S.No.90 w 93, 79, | wide road  passing | passing threugh SNo.90 to
\ 80, 84, 86, 117 of | through B.No.90 ta 93, | 93, 79, 80, B4, 86, 117 ig
! villsge Umbeaj Tul. | 79, 80, B4, 86, 117 nf sanctioned. 48 per  plan
Krtirag villnge lhuhmj ';ms s:ubrmttlad w's 16 (4) with 24
\ Rarad 33 proposed ng | M. Md!hasﬁhom: on Plan.
| .| shownon plag. A _

IARER S Proposedt 24 M| Proposet change in Pmposcd. road 24 M. wide is
wide road passing | width of roud-from 24 § retnined as per the published | \
through 5 No, 15 | M. W [8 M. i SNo.I5 | plan ws 16 (1) of MR&TP \
W17, 2310 30 .0f [ to 17, 22 0 30 of Act, 1966.

Village  Umbraj | "-"Hlng.e Umbsraj
Tal. Karad, TakKarnd by shown on
plon, i,
T IM-S “Public/ Semi | Land  Included  in Sanctioned  as- per plan
Pubhlic™ Zone from “Pubilie/. Semi Public™ submitted  w/s 16 (4) af!
| SNo. 1862 (p) | Zone from SNo. 169 MRETP act, 1966. ' i
;; 170(pt) of village | (ply, 170(p8) of vu.llm,& )
i Umbry Tal. Korad | Umbraj “Ta), Karad s ]
delered ftom !
! “Publm’Scm: Public™
! | Zoe anid :m:ludr:d i
1’ “Resideatial™ Zone os
i l shown on plan, ] ) :
|75 | M-6 “Public/ Semi | Land — incloded  in | Sonctioned s S
r" fublic™ Zote from | “Fublics Semi Public” | submitied  ws 16 (4) of
5.No, La8(pt), [ Zupe from { MRATP act, 1966,  _

169(pt), af village
Umbrwj Tal, Farad

! Karad is deleted from

|

"Zone and Included in
P Commercial” Zone ay

S Nod t38(pe), lwtpt).‘
of viﬁln}&L Umbrnj Tal.

‘Tublic/Semi  Pablic”

shown o plan,

. ]

' 6) and!mﬂ Raisl Growil Centre .

T Y

“Apricultirl”

Zone- The  bunds
bearing  §.No234
| Pr., 231, 230, 261,
‘ 340 apd others of
! village  Bawdhein
i Tul, Wai  simsted
g an Lust slde of
7 Wiii-Satars road

The  Jumds benring

3 Poes Doy Buleau IRl R berdftieasum shws

[ Zoning of lunds {5 rr:mme:d as |

NNo.234 P 231230, per the published plan w's 16
201340 and others of | (1) ol MRATP Act, 1986
villige Bawdhan L
TulWal - are  duleted = {_{;ﬁ;g:ﬁ:‘;’%\ ‘
fram Agriculure Zone | .f'_‘:‘, ';;‘ \
ol focluded  n '\»,, e "‘% \4‘
Residential - Zome  py 207 15 ’.vzl
shown on plan, M NSRS LY &
) \yT
RS STV -

(¥ Scanned with OKEN Scanner
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Vﬁlﬁl Ruml {3 rowth Céntie

plan | -

I

- D Pune Dk Saare e PN fitaiton does

(¥ Scanned with OKEN Scanner

7 M-F ] C:Na 266 ofvillnge | QLNo.266  of  village | Sanctioned  ns,  per
Vidnl TalPholian | Vidni s shown  on | submitted  ws 16 (41 of
published  plan 15 | MR&TP net. 1966,
comeettd ns GNa.250
and G.No. 287,
8) Snidapur-Banwndl Roral Growth Centre i
78 M-1 “Agricultural” The londs  bearing [ Zoning of lands 15 retined as |
Zone - The lamds | S.No.83, B4 and others | per the published plun u/s 16
btpring SNo.83,84 | from ~village Bamwadl | (1y of MRETP Act, [966.
and  others  from | Tal Kaad are deleied
‘m%ﬂ Banwadi | from Agricultural Zone
Tal Karod and fncheded o |
Resldentinl + Zone s
shown on pla. ) ;
79 M2 “Agricultural” The fands  bearing | Zoming ol jands is retained us |
Zone - The lends | SNojl4 1o 19 pnd | per the published plan w/s 16/
. bearing §.No.14 1o | othiers  from  villupe | (1} of MR & TP Act. 1460
19 and others from | Banwadi  Tal  Karad | ‘
villoge  Banwndi | situsted on Eostern slde
Tal Karad of  Banwgdi Gaothan | |
are  deleted  (rom
Agnculmml Zane and
lncluﬂed in Residentinl
Zione as shown on plu, [
80 | M-3 Residentinl ~ zone | Existing  romds  in | Sunctioned - vs por plun |
- S.No. &3, 54, 51, | Residential zone 1w the | submitted  w's 16 (4) of ]
276, 277, 6, T, of ! Southern side of Canul | MR&TT act, 1966,
Village  Saidapur, | gre shown on plan in
Tal Karad. S.No. $3. 34, 51, 276,
PITT, 6, 7, af Village !
 Saidapur Tal Karsd as
shioyess o P o
81 | M= | Proposed 18 Meter | Pepposed |8 Weter wide Proposed road 18 M, wide
wide rond pessing | rogd passing  brough | retained as per the published
tirough S.No. 7,6, | SNo.7.6, 276, 177 of [ plan w's 16 (1) of MR & 1T
: 276, 277 of village | village Saldapur  Tal, | Act, 1966.
Saidapur Tal, | Kamd s delered  and | |
Knrud included i Residential [
Zone ds shawn on. plan, 1
82 [M-5 “Public/ Seri | Land ipcluded  in ' Sonctioned as - per ]\l.ml
' Publie” Zone [rom | “Pubfic/ Semi Public” | subimitied ws 16 (4) of MR
S.No. 130 of village | Zone friim 8 No. 13008 & TP act, ] 9886, !
- | Ssidapur Tal, | village  Swidupur [ul
gi Kaend Knrad is deleted From
“Public/Semi  Publje”
Zooe and included in
“Residental™ Zone ns |
showr on plun.
! |
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|

) Reflive (613 Rural Gromtir Contre i _
:“glmm&.{;l o “Publics Semi | Lovd — included in .Sqnct‘foncd a8 pe
o , Public™ Zone from [ “Public/ SEmi PUb..J.IC":' ﬂubm{ttcd U/b 16 (4) of M
SNolfp)  of Zone frogn S:No.I(pt) of | & TP act, 1963,
village Rethre:(bi). vlkage Rellire bk) Tal,
Tal, Kntad | Karad ny shown  on
| | putilished  plan, g |
5 , delejed: fi ras
‘ “Pubic/Sem; Pubhlz’" |
l Zone and incﬂuldcd‘ in
FAgricultugul Zone s
o showr on gilan, o : ]
r 12 P publies Semi | Land Jirchiided i “Pulslic/ Sanctiored A per plan
"N ' Public™ Zone from | Semtt Public” Zone from | submitted s 14 (4) of MR
‘ S.NG-NP’U of [SNalip)  of villnge & TP act, 1968, \
' \-'i]hgc l‘(eibm (hf\') Rethre {bk) TEJL Kanstl ag
1 ’T at‘ Karad " | shown oy published pla,
s B e o
“Piblic/Semi *  pypic»
! (2o and fucluded in
[ J ‘ "Green Belt” s showsy o /
el ! e ! 1, __ .
I85 [M3  Exisling Road | Exi Sesnt | kxisting road s remined ag |
: slfacent ( per the published pinn u% |

ot N 13, 1697, i
| [GNo.TILS, 1697 172371 and sthory of / (1) of MR & TP Act, 19,
1 I723 Pe and oifers Yillage Rethpe (bk} Tul, ‘
of village  Redpype Kerad s ditpteg dnd |
| ’ PUBR) Tal Kaggy Ircluded i adjacen f

_Z00e 45 Bhown o lan. f
Proposed 1 13 ( Proposed twg |3 Mcfc%hmposv:d Wo ronds of 150 ]
Meter “wide rogds Wide ronds, POsSing | wide Ae remined a5 per the | 0
passing: throtgly througly SNo1497 1o published plan s 6 (1) of /!
SNo. 1447 49 1449, ] f4g9, 1678, 1420, 422, MR&TP Act, 196 '
F678. 1420, 1422, 1427 1418, 1680 nnd
23, 1418, 168p others of village Rethps
and  others  gr (bk) TalRormd g
village Rethee (BK) | delered and iqﬂudcdin ‘
Tal Karnd | adfacent zone g Shown )

- ) !’,

[ | onpln. N - |
87 M3 Propased 18 nf Proposed T8 37 ad ﬁﬁmcziunéd T fer  plan 5
] wide rgad passing widcnfng Passing submirtey s )& ) of} |
1’ 1hrough S.Mo,155), through S Novi1ssr, MR&U’acL‘iQﬁ"G. 7
o 1562, 1565 gy 1562, 1365 and othery
] others of Villape, [ of Villuge. Reglite (bk)
[ Rethre (k) Tal. Karpd is deleted and
Tal Kurmg Dincluded i adjaceni

Z00e 43 shown an alun.
Eisting onde o 7 Sareonsy—o— e
Agricliyrat 2000 Iy dubmit) ws 16 (3) of /
SN, 1413, 114, 1387, | MRETP pey, ) a6, |
1393, 1395, 1177, 1181, /

VB, 1187, 1200 Jzza,l

[232, 124 (o 1250 qr
Village Rethre (bk)
Tul,Karad g shown pn
st

‘i'l'*\_h_\_, —_—

W A
SNo.1413, (414,
J 1387, 1393, 1395
; 22, 1181, 119y
| 1187, 1222, 223,
1232, 1248 14 [ 250

‘ of Villuge Rethire
’ J {bk) Tul.Kurag,

2t Break Astary Twﬂd'h.mnr.:mll dann
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89 | M7 | Proposed 13 Meter | Proposed 15 Meter wide | Proposed rood 1 M.’E’l'd}c] X
! wide voad passing | rond passing  through retainedd as per the po “‘")!
through S.No 697, | S.No 697, 692, 6Y3. | plan ws 16 (1) of MR&TP
692; 693, 696, 476 | 696, 476 nnd othets. of | Act, 1406, ]
and’ athers  of | village Rethre (bk) Tal. ]
village Rethre (bk) | Karnd s deleted  and
Tal Karnd included  in ndjncent
oneosshownonplan. | o, -
50 | M-8 Proposed 15 M. | Proposed 15 M. rond | Proposed mad 13 M x\'xflc is
wide rodd passing | widening in S.No.442 10 | retuincd o8 per the _p“bhs,a,‘,c‘!
{heough . SiNp492 | 493 ol villnge Rethre | plon ws 16 (1) ol MR&TT
to 495 ol wilnge | (hk), Tl Karad s | Act. 1966.
Rothre  (BX)  Tal. | deleted and Included lr
Katrad adljncent wone as shown
: i plon. o
10) Satarn Repion .
91 | M:f Batmdary of [Land  deleted  from | Sunetoned s per pI.Ln’_
i | MID.C.  Kesurdt | “Indusirikl”  Zonc s | submined ws 16 (3) ol
Tal. Khandnla included o in | MRS&TP net, 1966
“Agriculiural H
i No-Develapment™ Zone
considering MIDC
houndaties us shown on
plun. e
92 | M2 Colour code ol | Modification is made | Sanctioned a5 per plan’
Sahyauln Tiger { regarding  change  of © submitled /s 16 41 of,
Project  boundryd: | calour code of Suhyadri  MR&ETP act, 1966.
Qo aken Tiger Project boundry &
- core arca i index s
shown on plon, }
93 ‘M-3 | Newly Praposed six | Detail Plans  of | This proposal ix not uccepled
| Rural Growth | following Six wew rural
Centers in region. | Growth  Centers are
subrmiied to
| Government ot the time
of  submission  [or
-sanction.
| Fugesawnl:
Tn). Khotuy
2. Pusegann |l Khatay
JAundh Tul Khntay
4, Gonduwaledbi.)
Tl Maun
b Maollbarpeth
: U Tl Patun,
; | 6. Kudad Tal Tl

0O Preae Desksears Diss)~Nomlizsnm Sy

e LTl
\ di s “"Uﬁ‘?
O ol I

kg

P

1

-—-

"';‘\,_.\
AT
T R -
""'. t; ) 4’ \ 'ﬂ\"l_,/’
w17} s/ (R Pawar)

i .',f»lﬁmh')r Seeretnry to Government
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Ve SCHEDULE -'B' -
? Accompaniment o the Government Notificution No:TPS-1917/1585/ C.R-150/17/11.D-13.
dated 080172018

Development Control & Promotion Regulntions for

Satarn Region,
PART I

The Standardized Development Contral & Promotion Regulutions  for
Regional Plan Arca in Muharashtra Sanctioned by the Government vide Notification
No. TPS-1812/157/CR-71/12 Reconstruction No.3d/12/RP/UD-13. dated 211172013
along with modifications sanctioned by Goverminent from tme to time shall be
applicable. Also. Clarification given by the Director of Town Plaaning, Mahurashtra
State, Pune under the provision of Section 46 of the M.R.& T.P.Act.1966in respec
of said regulations shall also be opplicabli -

Part 1
In addition o the Regulations as mentioned in "Part 1%, the Special
Regulutions suggested by Regional Planning Board. Sutara for Regional Plan Salara
area treited as "Part 117 with the modilications suggested by Government while
Sanction as below; (The suggestions which are given by Regional Planning Bourd.
Satara but not covered under the Tollowing medilications are considered 85 rejected
by Government while giving sanciion to the Regional Plun)

M-1 Regulations for proposed Buffer Zone up to 2.5 k.. areal distance around
Mithablestwar Pachgani Region.

The following Regulations is applicable for the proposed Bulter Zone - -

Proposed Permissble Users 1 Permissble F.S.L
Land-uxe Zone ; N
Laods falhing within | No develapment shall be-aliowed
30 midistance from
the  boutdary  of
Mahabalesyvar- ;
Panchgani Region i I
Agriculire fNo [ All  users permissihle  in|a)  Maximum permissible |
Development Zone Agriculture zove in o the F.S.0. shall be 0,75 for the |
sinetioned Regionnd Man, Sdlara lands  falling  within |
s per Regulation no 22,3 permissible peripheral ,
distnnee {rom the ganthan. |
| b)) Maximam - permissible 1
- FSD o shall be as per |
regulation nv,22.5 tor the l
lancds fulling beyond such |
petmissible distinee.
Forest Develnpment shall be permissible asperM-23
lico- Sensitive Ared Ugers permissible shall be as per wiMaxionm pennissible 51

| | MolIF notinention dt 272.2017 © shall be 075 foc the lunds |
é l'ull_ingi wm'nn pcrpmsnhlc
L peripherul distnes trom the
~° ' | gnothan,
s [
/ -
n

S |

Y- by Maximum  permuissihle
> FS.L shall be us  per |
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f regulation 0225 T & @6{’
e TN R
l lands faliing beyung " ;\ g "
. 12 g SR
permissible distanc ‘\" 5 .
. : = \ W &
L _ | Permissible users & F.S.1, shoil | For yspthmw in Huf}r‘:r Zomg | &
Core & Buj‘lt}r FJ‘N::: e a,; per the Development n)Maxlm_er Ikzrn.ﬁsablc FSp| ‘ Q&“
c;! ~ Sahyadri Tig Control Regulations  being shall be 0_.7:7 far Uic. lungs ,
Projoct fcpnmcl for this Zone by 1he r.1ll.mg Wlti'lm pc:fms\x,b{c
{)OUT' .'\.(.h’ih‘ﬂr\' C()n"“i[[cc | f}crlphﬂrﬂ' (hsmﬂCC ‘mm ()m
headed hy Di"'““'“”'l gmstlmnn‘ oo
|Cnmm_issim1cr. Punc. Till such | b)  Maximum permissible

peripheral aréy of the - gaathanis | np. 22,5 for the lands fal!ing
lnlling in 'BufTer Zone,the usery b:cyand sueh  pennissipl
| permissible in the Aprlealture | distance,
Zone shall he aliowed with 1he
approval of Cnmpumuf Authority
l of the Fores Dcp;srtmmh{n the
‘ Core Zane, no development sl

) be perniissible, ,
[Area of  Growt) l As per tie Land

| Contre Urhan | such Grivthy

i Regulations ope framed,for the | F.8J. shall be as per rcgu‘!n\tinn
|
|
l

|

use propesed in [ 0.75 F.S.1. shall be permissibia

Cenire  Urban | for the propose Residentia]
t Compiey falling | Complex Plup, Land use Zone ang for th-cl
within  he Bufrer

Poposed  Agriculiures Ny,
| Zone l I}c\'nlopm“ﬂnla Zone, he F.S.LI‘
i | for USers permiissi bie shall be
—_— . &5 per Repulation No.22.5 |
e L D=puiation No.:
M-2 CONSER'V.L\TION Z(DNR‘..IJ,\"SAfI‘.-\JM{REGION:-
Regulations forproposed Conservaioy, Zone submitte by Regionai Planning Bogeg
ﬂrcrcfus_t‘_d,ﬂhd»c’ﬁrecti\'ts,gii"ﬂn o D&mct‘qm’i‘"ﬁowm;Plann[ng, Ntmhzgraslltra-Szntc, Fune (hy
he should Prepate Repulsijong fr 'tl‘iﬁ“.C@fL#ét*\‘r;atinn Zang considering (fy enViranmeng

horms -and muke gy applicable afier followdng the Provisions of Maharnshig Regionn) &
Town Planninig Act jog6.

M3 Regarding committed Developmony:.

Any dcvx:iopmt'm‘ ﬂ-{:rrni:;'sir,uj'.grnrztewl ur ooy developmen; Proposal for which
tentntive or figaf approval hiag heay rz‘.tp:ammcndcd:hy_ 1J-1<':‘enn'm:mcd Town Htmnfng Olfice
and is pending wity ghe concemed Revenup Authority for demarcation of for final N o
before 28/03/2017 fi.e.date of resolution of {fyp RP Boards for the puhlicatiun) shal] be
cominued 1y he valid for thy respective Purpase along with Bpproved Flaqr Space [ndex.
Provided 1hoy iy shull be permissible fir 1o OWNLT (0 either CoNntinue witk the Permission in
1010 &% per such earier apptoval for thoy Jimjpey PUrpoe under erstihije repulation op upply
for grant of revisesd PETISSion )ney the REW regulntpng, Hm\u\‘er. N stch revision of

cases, the premiung ; laay shall not e applicable; for the criginal |y Ppcaved langd uge

angl
51,

M~ Dpar Lsnmn’s erpory:
i) Drafismun'y €rrors which pre required fo e come
OF as per Survey Recors, sanclioned luyout gy, thal
Callector, afigy due verificating
Town Planning,

ctod 18 per aetyy| siliation on sjte ¢
bi corpected b ¥ the conoermeg Distriet
and prior approvyl oleoncemned Divisional Soiny Director of "

"

A . RN :

Ads shown by mustake jp the rvstrwu\tx LR
nd area ete, shall bo corrected after dye RN LS !
ground by e contemed  Djstrict £ we! ‘

if} Drafiing errors if any regurding Privare )
7one sueh as (pfpnee zone, forest 200, comma
verifications  pf recordy  ing situntion  op

1 Paez el darzg 20 AR Bouligaiim S
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, g CD TEEGIBB'Amhqmy With prior approval of Divisianal Jolnt Dicector af Town Planning. in
7 ' sugh ease Such Private Lands will'be inchaded in the adjncent zone.

M-S  Power to change alignment of d ds in Regional Plan other thun
Classificd Roads: | gnment of proposed Ronds in Regions n .
... This provision is pppilcable as per clouse 6.5.2,1 (lil) of Sundurdize DCPR of
Regionnl Blans in Mahastostyra. '

M;G; Development prrmissible along National Highways & State Highways within
specific distancess - -
This provision is kepl in abeyance,

M-7 Changeof Alignment of Bypass Rond { Ring Rouds:

Biphse/Ring Roads which are proposed in Regional Plan or required for the
TawnsCitles/Villages shall b finalized by PWD department after detniled survey and the
finulized alignment of such road will be the part of Regionnl Plon.

M-8 Following new uses sre permissible in Agriculture / No Development Zone
permissiblaas per Rogulation Noi22.5 -

7} Roods & Bridges, Raihways, Ropewny, Underground pipelines, Cables & 1ike purposes (o
amy eoae, I nny rosd / ring rord / express way declore by the State or Centra] Highway
Authority, the alignment of such declared rond shall deemed to e the part of the
Regional Plan and-for this procedure under Svctinn 20 of MRT? Act, 1966 is oot
necessary,

b} All projects. of public intizest unitlertaken by Central & Stats Government. badies as
publtc nuthotities controiled by the Government. '
¢) Rexddential Development adjucent 4o Gaotlmn ln Rural aren -

The Residential Development along the periphery of Gaothan boundury shall be
permissitile as per the criterin given below-

Sr. | Category of Villnge Develupment
No. ! (Papulations as per allowed
lntest census) )
1 | Up tv 5000 500 M
| Above 5000 gd up 750 M
to 10000 -
3| Abeve 10000 10D M
T4 T For VillagesinEea | 200 M *
sensitive Zone ]

_Aote:- The population shull be conslgdervd us per thy latext consus,

o

;/ 0’9'“ Queh development muy be perwitted on payment of promium of the toqal arca of
”\‘bﬁ/ﬁn& Such premium shall be culeulated considering 15% rate of the gatid Laed as presenibed

i the Asnual Spatement of Rutes of the yeur gruating such dovelopments, Such premium

%, dhudl be deposited in e canéetnid Authority /Deanch Ofice of the Town Planning

N Dctmn:mem't‘or crediting the same into the Covernment "I‘;rens»m'. Suph premium charges
W sholl be recoverad t the time of tentative approval of the Revelopment permission.

P [cn b Sprars l?i,:‘.m“unallmnm [0
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E d that, where more than 50 Yi ol usen of “.’c Suir:jt:;v 131?;I-EF¢?:L;\?W \
: iﬁr‘?':}'l?;dthgzn;lﬂf\w periherml distanee (hen the rema g wheo such,
covered i : :

Up, DA AP

oo B \OriN: for developmer, On pyy, Y W &

el 'nership shall be conisidered , : ~mem\> S

- humber/Gat number within sng “whenstiip & «G@a\ o

uf premiom as abave, . "»Q{\\%‘ >
Provided also that far the areas Which ued converted jaro Municipa)

: ‘fCOVUnc'i]s / \‘;&:4,\
Nogeir Pajicyyyy Within the Regfonk] Plan f“f“dqr.mﬂ proviso!{f} g )oiggihﬁfﬁﬁmﬁ?ﬂﬁic L
fﬁ‘nu;uvi—i. wamandmyal and ndusirlpl Township m,r'-b -d,’ 'th: Annual Styten,
ealeulniey m:mair-cﬁng 3% rote of the said [ang i preseribed jn ;

2D
. . . VORI R ', éc (;\‘
Rates of the year whipe 8umting sch regident/y| gevelopment (wittiout i ing the

PP i ? ¢ "\.v‘ "‘-"‘ ‘*,'%4 Y . 04 .
Hideline ihereln), oy B thiy premilon, 5z, i o et i OpU!
-fmcm;ﬂ-mnnnang Authority gyl Totitainltig S085 sfial] by tenositei] inthi: 1o
offler of Town Plarniyy.

Howewer gy devu]npnwnl:sh_ou!d not be permittc:d on‘lnndys; w
Preservation o PEdtestian frm Environsivengs ) consideratiang yip, Hills and

Wilhin the req iy Bufier Zoge ¢ prohibj(ed Zoie from river, lakes ang FeseTy
W maor project ¢ FWater resgyrug deprrmegt

Provide furthur thygy ‘ilti?s-rcgu,lﬂliﬂn shall wlyo pe.
Covered i Browsy CENteE Periphiery
Prepared o Publishied. For 1
Prepuired aq puhlishci this ey

applleahle for villages which are
1 plan nteg )] uch growyiy cenler/peri

Villages for- whic, growth center/y
N regulation g n0f be applicable,
;‘F.r't;,v'idtdalm"thd_li:!ﬂsi

Guathay yyggy MLRE;

jmgumli"_ﬂtmsﬁh‘:lll s I
Irespectiy,

4 450 be applicapge to nll, declyreg MNotiffed
¢ o' 1ts position shown gn Regionnf plgy ornot,
d) Devclupmcm In Gairgg Landg ‘Gnvcrnménl Lands.

Developmenss/ Construptiay i Ga‘ti_'a.r; 7%_d&l'.ﬂhjymnﬁﬁfr Lands js Permissiple f)r
Ay quﬁe;r:uuzpo_sc Tty Conitrn] & State :'qutyﬁnlgnu'QDcngnmmh Projecty im:)urﬁng
r Nany spmy, In suah sy FSy 'siix‘aIl'.be’_zL's applicalye for pgp zana,

s 2. *EUlation shall ney bc;npplitab[c,il‘ the
Conten| o State Gawy, 0r pablic Athoritjag Controlieg by ir,

L i I‘m.ilp'imlity Services ypgp,

SR ey nd natgyp ) Parky;
Governmey i Uplyy Dcvi:louimcm Dc{mnmunr vide Resolution
Nb.’l'PS-l ¥ 6/CR-563/) 5-’5¢C‘li0!1-?0(4 lf'UD~l3;d:ltcd 20.09,201 7 has Branted fipng) SaANCtjon
1o this pyjje . The linalty o Utidest.

Appl_icnbilfty—_,'fhﬁsc‘l‘icgilliycions shu) APRLY to the Privittely OWned {noy [
land) tande falting 1Ay L] frappy No Devc‘!upmﬁﬂnt Zote SitusIed Wi thin 5 Yy dis

20 bounduries. of wildlife L] (VTR national oy 1y the Stae of Mahirag
Pravisions of CXisting Regiong| Plang ¢ Duvclopmem Plans wiyy Prevail gyay these
fepulilions, Wherever [ e earmarkeg [y urbinjsgty Zones in suchplang,

BE oy Poligy g 28|

& N dis j up (o g litniy of natifag
et Whicheyer g MOre) fram (he Boundarics af wijgrn Sanctuaries gy
nutivna faeks, if the iy :

+ for developmany of T TN
1y b allowed; Rrovided the lnnxwv‘_‘_{:i ;_g\;ﬁl,\';

Nuwnnar, T e
b

TR,
(L0 stm

”r

AY

SoQ
S,

Tt
;
MUY g o

iy

3
- /0

" . Y . ‘io)
Premiym shal]. ba deposited v, the B

;
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Ty Yy % Whilz:allowi i

"% o, ¢ White:allowing such development, principles given In the National Tiges Conservation
(R x TR et T Nl LS + Afhond A4N ' LTS E, :

2% dﬁgﬂh -_N@rﬁ1 f?}guu flﬁnirﬁcqnlon. No.15-3112012:-NTCA, dated 15/10/2012 published In

i . nd) BxL. pt 11 S-4 duted 081142012 0nd Government -of Maharnshua o

smended time to time shall be used as guidelines.

*ii)JAl{rf“g“"fFin“s preseribed in Eco-Sensitlve 2ane Nolifieation, of cancerned National
ﬁ"“i‘\ idlife Sancouiry should he, striotly fallowed und all clearantes required should bo
WK

n Fim sm{hns.‘m approprinte loestion having ground floor structure only with the built up
area not excecding 12.5 % of the™ gross plor area exciuding Regianal Plan roads & any
regional plan proposel with the condition that proper landscaping s done & tecey are
plrnted 1t the mteof 400 trees par iddior, '

g) Mangnl Karyalayn ¢ Lawng-

i) Minimum area for Mungal Karynlava shall be 0.40 Heet with FSIof D20, It may be
pg:rmi[md along with essential guest mooms, not excesding 30% of mrca of Mangal
Karyalaya. Area for Parking shall be 40% of gross arca, which shall be properly curmarked
and bounded by bifircating wall. '

{f) Lewns for ceremony shall be 0.80 Hu. with FSI of 0.20. Area for parking, shal) be 40% of
RIOSS area.

i) The plotshall abut on road having width ofminimum 15m

) Such uset shall be altowed only on payment of premium ot the rale of 1124 of the lnnd
e as per ASR of the respective year.

h) With the prior spproval of the Authority/Collestor, manufacturing of Fireworks!
Explosives-and Storage of Magrzine/ Exploslves may be permitted beyond 2 Km of Gaothan
Settlement!'Gaothan Boundary subjeat to No Objection Certificate fram the Chicf Controller
of Explosives. Also the conditions imposed reparding distance of existing and proposed
development other than Gaothan from the site shall be mandatory to_the concemed »s,
spesified by the Explosive Department,

M9 To allow Farm house layout in No Development Zane:
This pravision is not necepted.

M-10 Development in Non-declared Gaothrns:
This provigion is not aecepled.

M:-11 Development in nreas ubove 1000 M. of Meun Sea Level:

Directives given (o DBircctor of Town Planning, Maharashtrn State, Pune that
he should prepare Reguiations for these arcas considering the environmental nonns
pnd make it applicabl'c after following the provisions of Maharashtra Regional &

Town Planning Act 1966.

M-12 Developnment in Green Belt along Water Course (River & Niila's)

Following uses shall be permissible:

i) Agriculture,

i) Tree Plantation, Gardens, River front development, Landscaping, Recreational | --—
open space ¢ic. o ' e TITEN
iti) Deyelopment of pedestrinn pathways, fogging track, Cyele truck, Bout club clu.\{r_‘: A e SR
v} Sivimming. pool, club house, rccrc’ntimml lacilitiey c.‘ucluding 1S m. belt nlong (.' VR 5
river bank. 9m. belr ulong nals and subjeet 1o ather pravisions in these regulations. ; I G0

1) Wsaig DediS ot e (g P Failuizn dus
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Permissible users and budlt up urea- e ared shall be -
FIOIC: UHSET A g - Na’ Devﬁiﬂpmﬂnl Zﬂ“e : Q

\ ‘The usérs perniissible b Agrioulturs) Zot |
s follows:- | o
o 1 wntin] <l Taptation pod pllred uses.
) Agriculture, Farming, development of wild nnfmal sheftets, plan |
X : frg. S - areps far receplion,
) Tourist liomes, Resorts, Hotely otc. wifh Rooms/ sultes. SUPPRE BECC (P nin
Kohen, ity soviond o akiy Wi e ﬁqucm, ne obsoryation 1owes pet
Watelinan's;quarter, goard cabin, landsctpe elements, m‘rd on ;}"{o A \in*pcém:mcmf
Wurist resort up to the Height of 15 mi. with platform area wp-to 19 S48 5 ,
Yemi-permanent structural components.

The norms for buildings will be as Tollyws-

1) The construction petivitles:shul] bz bs per Zowil Master Pl of the conedrned pratected
Arch. ’

i) The maximum peomissible totad built up arca shall not extesd 10% of gross area with
only G+l strueture having height not more tin 9 . and it shiould blend with suronnding,

i) The Fencing/ Rordfication mpy be permissible for only 1084 of total land pres around
built up swuctyres |n the form of chafh link without masoncy: walls thersby keeping the
remiaining wreafree formovement of wildlife

1v) Tounsm mfrasructure must conform 1o environment friendly, fow ‘height, aesthetic

archiuteciure, nitiral cross vemtilation; no use of asbestos, 1o air pollution, minimmum outdoor
lighting-and terging with the sunrobinding londscape. They should genarate at Jeast 30546 of
their (ot eneroy and fuel reguirement from non-conventional energy sourcds likersotar and
biopas, etc, ‘ '

v} The ewner shell establish effective sewage disppsal and recycling sysiem during the
construction and sperational phase ol the development, No | lir. of sewnge shall go inte the
nptursl siresm.

I inn cases, where lack of complinnce is observed, the cancerned autharity should
iS5UE & potice 10 1he resort owner/ operator for correetive action within t§ days, Jlu’lisg o do
50 or having nol beur sutigfied with the action tuken or reply! justifreotion received, any
decigion 10 shut down the unit may be taken, by the respective authority. i

vi) The owper shall eanblish efTectivee Systems for collection, segregation, composting snd
Jar relse of different typey of solid wasle: collected during the construction and opersitionay
phase of the development,

, vii) The plastic componenty used within the seea shatl be reoyeled; failing whieh the: resert
ST shul] be closed down within 48 hows.
&5 e

e,

B,
viii) Maturi] steeamsd slopes/ terrain ghall be kept as jUis, exeept for the built-up aren

ix) On e arén other thun 10% aren, only lecal trees shall be planted and only naturyl
vegetation shall be milowed,

ik "':/—"’ - %) For the dovelopmsnt of sicl typa slready tken place, Ian.t‘JiﬁU" e (i.ii?,n‘b'-?m‘“‘. S;m}“‘jhe
w  Bpplicable:retrospectively ta the extent'of restricting the fencing and kecpiog the reminining
‘i\i{ - area free for movement of wildlife,

» " 51 [
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f]?f;;i]ﬂcd }hm, if'hc"?"m”"" ! developer hands over the land earmarked as green belt to
the Fx‘m: N Authority for above purposes froe of cost-and free from encumbrances,
! lt:n" ST of such land shall be permissible to be utilised on the land remaining after
handing aver the land under green bel,

M~13 Rhg,u;nﬁnn for. develo pment dround natural lake, along river and
FeSOrvVOlr ete.- S

Notwithstanding anything contained in these regulations, Development shall
not be permitted on the lands falling within -

2 the el of 200 m. from the édge of natural lnkes;
B} thie belt of 30 m. from the edge of river along both the side ,if HFL iz not

available. And if HFL fs nvailable then such 30 m. distande shall be measured frons
the HFL; '

€} thebeltof S00-m, from full reservoir levels of the medium und Inrge reservoirs
developed by the Water Resources Department: :

- However, the above distances may be relaxed by the concerned authority
subject to’'no.objection certificate from: the Irrigation Department and MPCB
Dopartment. _

M-14 Developroent in the vicidity of Alrpurt- ,

This Regulation shall be included after getting the ditta from Aitpomy Authority shows
restrictions to development in Funuel Zone such as Distance from Runwiy & permissthle
betycht of building |
M-15 Development within S00M from Jail premises—

The:dévelopments within 300m, from the juil premises may be permitted with prior
consent of the committee constituted i rhis regard  vide povermmen!  order
no LOR-81-2013-UD-11,Dated 4 December, 2013, Thig provision shall be subject w the
orders issued as per notification by the Home Depastinent itnd amended from lime to time.

M-16 Width of Rouds to be considercd while granting Developmient Perntissions -

Sr. | Category of Rond Widih Remarks y
No,
I'"| National Highways G0m. | Width inclusive of 1200 mi wide |
r— : Serviae Rosd on both sides.
2| St Higloemye A, Width inclusive ol 900 mt wide
Serviee Road on both sides
3| Major of Diswict Roads | 24 m. | "No service rowd requined.
A _{ Other District Ronds 18 m. _| No service road requined.
< rR.m;d Villuge 40 Village | 15 m, | No service rowd P .

e o
ot ¥ ;

. e et G
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Notg:-

_ T tiun width specifed
I Tf tho width of wny existing rond / propassd rad:tiove Is more han width sp
T the fable wbove, theg the grenter width shiall peevald,

A ‘ ; v sceording idelines or
2) The abovesvidths of rond and serview roads ane subiject 1o vary sccording to guidelin
cirenlins Issieed by the respactive departmentt tme (v time.

3 } Thw:'ﬂ:'.}tﬂt?pmt‘:_m permission along the above classified roads shall be granted considering
e otal witlih of Rends,

4) The rond widensng to the classified roads shiown i municipal boundary is rejected and the

width ol classified ronds shall be considercd s per dlassification of road decided by
cdneerned authority,

“M17 Development adjncent-Military Aven- _ ' ‘
Jhe developments Leanstruction will Be permitted according 1o theidirective given'by.
the Governient from thne to time.

M-18 Herituge Regulations For Conservation of Heritage Sites (Both Naturzl & Man
Made) For Satary Regional Plan: ‘

_ Govemment has sanctioned. Hetitige ségilmions: for Muhabaleshwar-Pachganl
Repional Plan void notifcation di 06 172015, this remilation nise applicable: for Satira.
Répgions) Plun, '

M1 Mabile Tower Palicy - Regulations for setting up of Telecormmunication Cell
Site{s) / Base Seation(s) in instdlation of the equipment for Telecommunivation Network in
Whe State of Muharuchien shil] Be a5 per the policy sanctioned for other Repionn] Plan vide
Notiffeation No. TPS-1810/1975/CR New 65/1 /RPAUD-13, dated 04/037201 4,

M-21 Special Tewnship Policy - Regwlation for development of Integrated Towoship
Falicy inthe Stme of Maharashirs shall be a5 per the policy sanctioned for the Regional Plan
vide Notification No. TES-1816/CR-368/ 15/20{4)/UD-13, dated 09/1 1/201 6.

M-21 Regulstion Nol13.3.11 n:gfnrﬂitig Amenhy Space is replaced by folfowing
regolution Provisiow for Amenity Spate-

ny In Residentinl layout or subdivision of lund more than 0.4 ha. (excluding the nren under
R.P. roads or road widening) in area or subdivision under Group Housing Scheme, ap arep
scdmeasuring not less thon 3 0% of the tom! 'arcat of th land, shall be reserved, in addition to
10% wren required s open sprace in layout orsubdivision, for Amenity Space,

by Following users shall be permissible fn the Amenity Spuce 1) Bducational facilities,
Z)Recrestionn] facilitics Ve play ground, gardea, park, childern's piny groved. Sparts
¢omplex, Stadinm, ClubHouse ele, ,H)M‘u.l‘ti]nmwsc hall, 4) Convention Centers, 3) Culm.rnl
Centers, 6) Post offices, 7) Library, &) Dispepsuey, Matecnity Home, Haspital, &) Police
Statipn, 10) Fire Brigade, ete, 11)Parking 12) Additfonal Public wility users with ihe
permisston of Director of Town Planning,

¢} Amsenity spoces may heo developed by Collector / Future Planning Autharity ¢ Lond owoer
1 Developer subject to lollvwing:-

T L
g ey Koy ) T T .
!;,'Jj/— e UEyopentof amenity spuce mey be carred ot by the Authority ._;orit‘gqhmm? ;
f m'fﬁ% -ﬂbm‘&"fp develop the same for the amenities as per prioritles mentioned here inl
b iﬁqﬂlmﬁ‘iﬁ!lm%q&}}m doy s by the respective Authariy.
T "% L1l g /i -~
' S 1 ) I / -
" b Mo Lo S A~ /[ y h ]
"'gg m--jr{;uw#;.b;j;ﬂ/{éwj))g.mﬂ :
v T 7 e

R T LA
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Ny co The pricrity for development. of renity in particufar Restdentlnl area
I §h.ﬂlll :N_:d?-dfﬁc_d by, lhc-:\uﬂmrit}'i! Tf :Jllgjtf;r;:}giuﬁsilm{-ity Ii}» of the apinion thai the
smenity space 1s required to te develop for Playground, Garden, Park, Primary School,
Haspital, Dispensary, Fise Brigndo Station, Police Station, Parklnyg and like other services,
elc. then, soch mmenity space shal] be hunded over 1o the respective Authority  and the
Authority shall develop for the sajd purpose. [Fthe Respeetive Authority is of the opinion
that, mcam;ni'_ly space is nol required forabove mentioned purpases then on satisfaction that
the'propasal i¥ In' public interest he finy allow the vwner to develop the sume for the ather
amenitics menticaed in this reglstion. '

) Pﬁwi"dcd that, it shall not be necessary to provide such Amenity space, if the land |
18 praposed 1o be developed for [T or ITES users only and baving area upto 2,00 Hectare. !

Provided further that, if the amenity space is less than 200sq.m. in area and Hot
suitable for création of nmenity, then, Respective Authority may instead of opza land insist
for amenity space in the form of builtup area equal ta 50% of amenity space as decided hy
‘the Authority. This built up amenity space prefernble on ground Ador and 10 be used by the
‘general public ss per the terms and conditions decided by the Aulhority.

[\ T VRN

Provided further that,. this’ regulation shall not be applicshle where entire
development permission is for amenities specified in definition of amcoity space.

OV Y N/

Provided further that, this regulation shall not be applicable forrevision of earier
sanctioned valid development permissions gmnted under the regulations in foree pror to
these regulatons, where po such amenity space is provided in earlier surctioned
development-permission. -

NIY4

Howeyer, if some amenity space 15 provided in the earlier permission. then
quantum of such amenity space in the revised permission -

YT

L

1) shatl be lintited:to the arca provided in earlier penmission.

i) shall mot be rediced pvén though atep of such amenily spece is more than what is
specified in this repulation.

~ Jw/

Provided thay, the amenity spaces which wre varmitrked in the layout teatativety
oz finally. sonctioned warlier and not developed so for, may also be allowed to he developed
o mintioned in this regulation,

Provided thut such omenity space shall not be required in case of permission
governed under I 1o R Regulution No, 22.4.2.1(v)

Provided fuether thit where provisions in the Regional Plan or Zone Plan or any
other plan has a provision of smenity Space mory than what is stipulmted in this resulntion,
then amenity space 4s required under such plan shall provail and in that case amenity space
us per this regulation shall nor be required. i

M-22 Following Regulation No 6.9 is added ofrer existing regulation no 6.8:-

6.9 - Solid Waste Disposal shall be the respoisibility of owner'developer and condition ta

= that effect shall be incorporated in development permission to weliox
. Al e, < 9,
FUARGN ol - )"_"'.‘ -
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NL2S Arca Specilie:Zones & Regulitions-
ti jbited © ey witliiti the Eco-sensitive Zone shall be
st ofactivjties prohibited or 1O be regulated willt o-sens i

o :“:Enlw'rmﬁncnt (Protection) Act, 1986, 7T hc;bomldprfus o{“ the d@gpamd or
ity in respeotof Bird; Sanstuary, 'V»':Id_i:fc‘ﬁm‘my;;ry’:frgd otker
sitichtion fssoed widdér * Environment {Protection) Act,
ionntlons, development including Buffer Zone mentiotied

poverned by U ,
Notified as Eco-sengitl ve Lone

project shal| be as:per the final noiilieatic
1986, All conditions regarding designatioby,
ir respeet Act shall be ﬂpplii‘ﬂhhf‘
AM-26  The privie or reatal premised designated in ~J?ub]?iu-:;$cniipubﬁc Zone will ¢ontinue (o
be in such zone s long us [*ublic-Sentipublic ugeriixlsts. I such user js shifted or closed then
the Anthority shall altow development: fetmissivn on such land: considering adjoining
predominant fund use zene, afber dueverliication and by ah ardet in writing.
M-27 Existing baundaries of'the esublishments like MIDC, NTPC Therma] Power Station,
Defence Esisbiishiment, Reseeved Porest cic: shnll be carrected by the respective authority in
consulistion with Jaint Director, Town Planning. If any private property is included within
the PSP?{J&}E / Forest Land Use Zone / Defedce Zone amd if the-awner estubllsh thar t&e
privaie { individunl awnership of land vest with birn-then the land use adjoining to uch zone
shadl he assigned o piece pf such lund by the Asshority in corsultation with D"V“("fu'k jm"n“
Diretor, Towwn Planngng, ' o it Brvisiadal Joi
M-28 Existing Features Shown on Repional Plin ~ The ewic o
Regional- Plon aig indicative pnid siond unﬁgfmﬁﬁ?}m f;[g;;“' f;;sﬂi!g featutes: shown on
Mecely mevtion of phiticular existing nee on ]'-iévii&mi';%g @ Ftan 85 per actual ppsition.
development permission in that zane, Also. this 13%;“ i -i‘-"i:m'.;&hﬂ” net bar the owner from
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APPENDIX -1,

REGULATIONS FOR CONSERVATION ZONE IN SATARA REGION

PART-I
ADMINISTRATION
1.0 SHORT TITLE,ENTENT AND COMMENCEMENT

i. Title: ~These Regulntions shall be called ag Regulations for Conservation Zone in
Satara Region,

ii. Extent:-These Regulations shall apply to the arca carmarked as Conscrvation 7one,
more specifically shown in green verge on the maps appended herewith as Appendix -
“M” and illustratively listed in the Appendix - “N”

N iii. Commencement - These Regulations will come into force after it is sanctioned by
Government.
If there is any conflict between any Regulations sanctioned for Regional Plan
Arca for Sitara Region and these Regulations, thesc Regulations shall prevail.
2.0 Definition:-

Conservation Zone - Areas of ccological importance such as, [ragile and
ecologically sensitive habitats, sites with large number of rare, threatened, endemic flora
and fauna, breeding sites, colonics of endemic and threatened: species, rare geological
formations etc., and environmental importance such as, sensitive water catchments,
hydrological systems, nutrient catchments, those providing water nutrients, pollinator
support, fodder and natural resource necessary for rural livelihood activities. other than
Forest Department owned or forested lands necessarily required to be protected and
conserved .

At present the ecological habitat of the following plateau cluster have been identified
and are proposed to be conserved and protected as a Conservation Zone;

a. Kas Pathar; an UNESCO Natural World Heritage Site
b. Chalkewadi Pathar; and

c. Sadavaghapur Pathar
Each cluster in the Conservation Zone comprises of

A. Core Zone:- The top of Platcau commonly known as tableland, and more specifically
shown in Blue colour on the plan appended hevewith as Appendix'- “M”; and

B, Buffer Zane:-The area consisting mainly the slopes around the Core Zone having
ecological importance due to its water shed and more specitically shown in Green

"' colour on the plan appended herewith as Appendix - “¥v™

The activities in these Zones shall be regulated keeping with the goals of protecting
Regional Biodiversity, Supposting & Lnhancing tho Ecological Conservation values and
*\ maintaining the healthy functioning of ecosystem services of the area, The regulation for
\)u\‘ conservation zone shall be as mention in part 11 below,

@ CamScanner
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N 810 &
N ¢ PART-II
23N AND USE CLASSIFICATION AND PERMISSIILE USES

A. Core Zonc of Conservation Zone!

In respeet of lands owned by the Forest Department, the Coriservation and
Restoration activities necording to Conservation Management 1lan prepared by Forest
Department and / or State Biodiversity Authority shall prevail, While following
regulations shall apply to allow development permissions and/or activities in the
remaining area [alling in this zone,

a. 1. The Unified Dc\'clopmeiu‘ Control and Promotion Regulations as otherwise
applicable to the land situated within Gaothans in Sanctioned Regional Plan,
Satara along with the modifications made in it from time to time shall be
applicable to the Gaothans shown as existing on Village Maps &
Gaothans/cxtension of Goothans subsequently declared by Revenue Department
under the provisions of Maharashtra Land Revenue Code, 1966.

ii. Development permissions and/or activities except conservation activities shall
not be permitted outside the Gaothan area.
iii. Activities of restoration of local biodiversity in the Conservation Zone shall be
pemissible with the prior permission of the Maharashtra State Biodiversity
Board.

Ky -

b. i. Windmills: - New windmills shall not be permissible. However, repowering of
existing windmills may be allowed with prior approval of MEDA. Existing foot
print of allied buildings for windmills shall be maintained as far as possible and
used to its potential,

Provided that, in case of repowering of existing windmills, appropriate
measures to safeguard the biediversity of the platue be undertaken. by the
proponent in consultation with the State Biodiversity Authority. .No further
expansion of existing windmills for land shall be permitted.

ii. Solar Farms: - Solar Farms shall not be permissible.

c. Mining and quarrying activities for rocks, laterite, mud, soil etc. or digging for
any purpose shall not be permitted.
d. Roads:-

i, All existing tarred roads on the plateau shall be maintained at same width as
all-weather roads.

ii. Non-tarred roads to be identified and demarcated and shall be maintained as
un-tarred with the existing width and length. [However, this shall not be
applicable to the existing roads connecting to the existing Villages / Wadis /
Talukas and District [ead Quarters,

i, No new roads shall be permitled,

iv. No widening of exisling intemal road/s shall be permissible,

. a) Rouds and Bridges, Railway, Ropeway, Underground Pipelines, Cables and

like purpose in any zone, If any Road / Ring road / Express way declared by

the State or Central Highway Autkorily, the alignment of such declared road

’
'd
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, . \
\\ shall deemed to be the pnraf11v:llcgionnl Plan and for this, procedure under @

AN
;\w section 20 of the M.R, & T\ Act, 1966 shall not be necessary. : i

; b) All projects of public interest undertaken by Central and Statc Government
bodics or Public Authorities controlled by the Government.

e. Plantations/Afforestation shall not be pesmitted.

f. Any activity restricting Jobstructing Natural water flows shall not be permitted,

g New man made water bodies ns well as expansion of existing water bodies shall
not be permitted,

h. Tourism and related infrastructure :-

i, Riding of animals or manual/automated vehicles or any animal drawn carts
for the purposes of entertainment shall be prohibited.

il. Water sports, golf, balloon rides, paragliding, ropeway etc. shall not be
allowed.

iil. Use of area for entertainment, sports, film shooting shall be prohibited,

iv. Forest guest house and Interpretation centre by Forest Dept. blending iih
nature shall be allowed with ground floor only.

v. No parking of any sort by the tourist shall be allowed in the core zone as well
as peripheral distance of 1.5 km. from the boundary of corc zone. However,
there shall be no restriction on the provision of required parking as per
prevailing regulations, in the individual premises.

vi. Restoration and expansion of existing Temples and sacred groves shall be
governed by the Heritage regulations applicable for the Satara Regional Plan.

B. Buffer Zone of Conscrvation Zone:-

The following uses shall be permissibic in the Buffer zone of the Conscrvation Zone:-

a. All agricultural uses including stables of domestic animals, piggeries, poultry
farms accessory building, tents. '

b. Garden, forestry, nursery, public parks, play fields, summer camps for recreation
of all types.

¢. Storage and drying of only organic manure.

d. L.P.G. Godown subjcct to the following conditions:-

Minimum plot siz¢ and arca of the plot shall be as given below

Sr. | Qty. of LPG Tatal area Safety Clearance Preferable size of
No. in Kgs requirement for required all land with parking
storage shed around in Meters { area of 6 m. wide
_ ; (Sq. M.) on front side
1 | 5000 55 6 21 m. x 26 m.
2 | 8000 388 7 T [2im.x30m .
= \
3 | 10000 110 8 28m.x33m, .
— ~ S‘
4 112000 132 9 3l m.x36m,
Conditions;-

i) Land should be free from live overhcad power transmission or telephone lines,
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ii) The length of the storage shed shougn'lla more than 1.5 times of width of
storage shed.,

ii1) The land should not be situated in low lying area.

iv) The land should not be situated in congested area or gaothan,

Public utility cstablishments such as electric sub-stations, recelving stations,
sewage disposal water works nlong with residential quarters for essentiul staff for
such works.

Farm house: « subject to following conditions:-

i, Minimum plot area under above use shall be 0.4 Ha.

il The land in which it is to be constructed is actually put under agricultural,
Plantation, horticulture, Noriculture, nursery cle. use,

i, Farm housc shall be permitted by the Authority/Collector only after the
requisite permission for farm housc is obtained by the owner from the
Authority/Collector under the provisions of Maharashtra Land Revenue Code,
1966 and attested certified copy of such permission is attached with the
application under Section 44 of the Maharashtra Regional and Town Planning
Act, 1966.

iv. The FSI shall not exceed 0.0375 subject to a maximum built up area of 160
sq.m. in any case. Only ground floor structure with or without stilt shall be
permissible with sloping roof.

Swimming pools/sports and games, health clubs, cafeteria, canteen, tennis courts,
etc.
Mobile Phone Towers with ancillary equipment.
Raisin/Processing units for Local Agriculture Produce.
No extension for Mining and quarrying operations shall be permittcd’ beyond
expiry of valid period.
Ancillary service industries for agriculture produce marketing and management,
Ancillary service uses for agro related products like flowers, fruits, vegetables,
poultry products, marine products related collection centres, auction hall,
godowns, grading services and packing units, knowledge parks, cold storages.
utility services (like banking. insurance, post office services) as service industries
for agricuiture produce marketing on the jand owned by individuais/organizaiions,
with construction up to a maximum of 20 % (FS[=0.20)of the net plot area.

Petrol Pump/LPG Pump/CNG Pump:- Petrol Pump, PG Pump, CNG

Pump shall be permissible éubjcct to {ollowing conditions:-

i. The minimum size of plot shall be,

(2) 30.50 m x 16.75 m. in the casc of Petrol/LPG/CNG Filling Station with

kiosk without service bay;
(b) 36.50 m x 30.50 m. in the casc of Petrol/L.PG/CNG Filling Station with

service bay,
ii. Plot shall be located /fronting on National Highway, State Ulighway, Major
Road, Other District Road or Village Road or other road with

“ minimum width of 12 m. or more,

@ 5
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iii. Permission from Gow:rnngn:I § [ndia, Pctroleum Ministry and Chief
Controller of Explosives shall be necessary.

iv. NOC from Public Works Department and other telated departments shall be
obtained as per the prevailing rules, As regards service road / building
line/control line, the Government Resolution, Public Works Department, No.
RBD-1081/871/Raste-7, dated 09 March, 2008and the circulars  issued in
this repard from time to time shall be observed.

As also instructions contained in Government of India, Ministry of
Road Transport and Highways letter dated 25/09/2003 and 17/10/2003 and its
enclosures as amended from time to time shall be observed.

v. The plot on which a petrol filling station with or without service bays is
proposed shall be an independent plot on which no other structure shall be
constructed.

vi. Petrol/LPG/CNG station shall not be permitted within a distance of 90 m.

from junction of roads having minimum width of 12 m. each, Also Petxl

station shall not be sited within a distance of 90 m. from the nearest premises
of school, hospital and theatre, place of assembly or stadium.

In the case of kiosks and other buildings for sales office, snack bars ctc. within

the plot for Petrol/LPG/CNG filling stations, the setbacks from the boundaries

shall be 4.50 m. Further the other clearances for the installations shall be as

per the Petrofewn Rules 0f1937.
Solid waste management, bio-gas plants, power generation from waste and non-

=

vii.

conventional sources of encrgy.

Wayside amenities such as motels, way-side restaurants, service stations, service
godowns, factory outlets, along with public convenicnces like toilets, food stall /
stalls upto 15 sq.m. carpet arca each, within basic permissible FSI of 0.10.
Maximum FSI upto 0.50 on gross plot area shall be permissible for all above
wayside amenities. Provided that, FSI above the basic permissible 0.10 FSI upto
0.50 may be granted by the Authority / Collector on payment of premium at the
rate of 30% of the land rate of the said land mentioned in the Annual Statement of
Rates (ASR) for the year in which such additional FSI is granted. Such premium
shall be deposited in the office of the Authority / District Branch of the Town
Planning Directorate; having maximum 9 m. height and G + 1 or Stilt + 2
structure in independent authorized plot abutting existing classified roads
including ODR, MDR or on any road not less than 18.0 m. width shall be
Permissible. It shall be mandatory for all Wayside Amenities to provide hygienic
toilet facilities and decentralized MSW treatment and disposal facilities.

Development of buildings of health resort, educational and medical activities,

with G + | or Stilt + 2 structure, subject to plantation of indigenous trecs at the

rate of 5 lrees per ‘are’ on the plot within basic permissible FS1 of 0.10.

Maximum FSI upto 0.20 on gross plot area shall be permissible for all above

development. ‘
Provide that, minimum plot area required for Health Resort shall be 0.40 Ha.,

whereas it shall be 1.0 Ha, lor Educational and Medical activitics.
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Provided further that, FSI above the bﬁcle&ﬂssiblo 0.10 FSI up to 0,20 may
be granted by the Authority / Collector on payment of premium at the rate of 20%
of the land ratc of the said land mentioned In the Annual Statement of Rates
(ASR) for the year in which such additional FSI is granted. Such premium shall
be deposited in the office of the Authority / District Branch of the Town Planning
Dircctorate.

The layout 7 development permission alrendy granted under erstwhile regulations

before 28™ March, 2017 (i.c. the date of resolution of the RP Board to publish

Draft R.P.) shall be valid and continue to be so valld, unless otherwise gpecified in

these regulations.

Residential and Compatible development within & adjucent to Gaothan in

Rural areal

i. Residential and Compatible development within Guothan in Rural area:

The development control and Promotion regulations as otherwise

applicable to Gaothans in Sanctioned Regional Plan, Satara along with the
modifications made in it from time to time shall be applicable to the Gaothans
shown as existing on Village Maps & Gaothans / extension of Gaothans
subsequently declared by Revenue Départment under the provisions of

Maharashtra Land Revenue Code, 1966.

il. Residential and Compatible develcpment adjacent to Gaothan in Rural
area:

Residential and/or Compatible development shall be allowed within 200 m.

from Periphery of the Gaothan Boundary with following conditions-

Such development may be permitted as per the prevailing regulations
applicable to other such periphcral areas in Sanctioned Regional Plan, Satara
along with the modifications made in it from time to time on payment of premium
of the total area of land. Such premium shall be calculated considering 15% rate
of the said land as prescribed in the Annual Statement of Rate of the year granting
such devclopments. Such premium shall be deposited in the concemned
Authority/Branch Office of the Town Planning Department for crediting the same
in to the Government Treasury.

Provided that, where more than 50 % of arca of the Survey Number / Gat
Number is covered within the above peripheral distance then the remaining whole
of such Survey number/Gat number within one ownership shall be considered for
development on payment of premium as above.

Provided further that, such payment of premium shall not be applicable in
cases where development penmissions alrcady granted or layout is already
approved before 28" March, 2017 (i.e. the date of resolution of the RI' Board to
publish Draft R.P. ) shall be entitled for development /FSI of respective use fzone
by the authority/ Collector.

Such premium shall also be not applicable for veyision of such already

12 s, approved penmissions,
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Development In Gairan l.nmlsa(;lvﬁmnenl Landss-

Development /Construction In Galran lLands / Government Lands s
permissible for any public purpose for Centrnl & State Qovernment/ Departments
Projects including rehabilitation In any zono,

Note 1 t« The premium charges mentioned In the above regulation shall not be
applicable, if the work I8 wndertaken by Central or State Covt, or public
authorities controlled by I,

Note 2= The development Jn command area shall be permissible subject to
payment of restoration charges, {f any to Irrlgation Department,

Regulation for development of tourlam and hospitality services under
Community Nature Conservation around wild life sanctuaries and National
parcks:-

Applicability:-  These regulations shall apply to the privately ovmed (not
applicable to forest land) lands situated within 5 km or the distance as shown
the STR Conscrvation Plan, whichever is more, from the boundaries of wild life
sanctuaries and national parks. The provisions of cxisting Regional Plans /
Decvelopment Plans will prevail over these regulations, wherever lands are marked
for urbanisable zones in such plans.

Regulation:- For the lands situated within 5 km distance from the boundaries of
wildlife sanctuarics and national parks, if the land owner applics for development
permission, for Development of cco-tourism, nature tourism, adventure tourism,
same may be allowed; provided the land under consideration has minimum area of
one hector in contiguous manner.

Permissible uses and built up area:-
The uscs permissible shall be as follows:-

i. Agriculture, Farming, development of wild animal shelters, plantation and
allied uses.

ii. Tourist homes, Resorts, Hotels etc. with Rooms/ suites, support are as for

" reception, kitchen, utility services etc. along with ancillary structures like

covered parking, Watchman’s quarter, guard cabin, landscape clement sand
cnly one observation tower per tourist resort up to the height of 15 m. with
platform arca up to 10 sq. m. in permanent/ semi-permanent structural
components.
The norms for buildings will be as follows-

(a) The maximum permissible total built up arca shall not exceed 10% of gross
area with only G+1 or Stilt + 2 structure having height not more than 9.
and it should blend with surroundings,

(b) The Fencing/fortification may be permissible for only 10% of total land
area around built up structures in the form of chain link without masonry
walls thereby keeping the remaining area free for movement of wildlife.

(¢) Tourism infrastructure must canform to environment fricndly, low height,
aesthetic architecture, natural cross ventilation, no use of asbestos, no air
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pollution, minimum outdoor thlixgn'lﬁmrging with the surroundéng : O

landscape. The owner shall ecstablish the system for captive cnergy
gencration using non- conventional energy sources like solar, wind biogas
ete. 5o as 1o make the development self-sufficient.

(d) The owner shall cstablish cffective sewage disposal and recycling system
during the construction and opetational phase of the development. No
amount of sewage shall go into the natural streain; fuiling which the resort
shall be closed down within 48 hours,

(¢) The owner shall establish effective systems for collection, scgregation
composting and/or reuse of different types of solid waste collected during
the construction and operational phase of the development.

(1) The plastic components used within the area shall be recycled; failing
which the resort shall be closed down within 48 hours.

(¢) Nawral streamV/slopes terrain shall be kept as it is, except for the built-up
area.

(h) On the area other than 10% area, only indigenous trees shall be planted and
only natural vegetation shall be allowed.

(i) For the developments existing prior to the publishing of the Regional Plan,
condition no.(ii) above shall be applicable retrospectively to the extent of
restricting the fencing and keeping the remaining area free for movement of
wildlife.

() While allowing such development, principles given in the National Tiger
Conservation Authority, New Delhi Notification No. 15-31/2012-NTCA,
dated 15/10/2012 published in the Gazette of India Ext. pt. [II S-4 dated
08/11/2012 and Government of Maharashtra as amended time to time shall
be used as.guidelines.

t. Film studios at appropriate location having ground floor structure only with the
built up area not exceeding 4% (0.04) of the net plot area with the condition that
proper landscaping is done & trees are planted at the rate of 500 indigenous trees
per hector.

w. Open Parking lots /Open Parking lay outs shall be allowed at a distance beyond
2.5 Km. from the boundary of core zone with previous approval of Authority/
Collector. '

v. Plantations/ Afforestation: - Plantations shall be undertaken as per illustrative List
of Plantations attached at Annexurc - "A"

Any other compatible use not speeified above may be permitted by the
Authority / Collector with prior approval of Director of Town Planning, Maharashtra

State, Pune,

Notes: :

i. The pcrmissiblc 1'SI for uses in Buffer zone of Conservation zone shall be 0.1
of the gross plot arca, if not specificd,

Fivery structure shall be with sloping roof,
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ALPENDIX -0
REGULATIONS FOR AREAS SITUATED ABOVE 1000 m, OF
MEAN SEA LEVEL IN SATARA REGION,

PART-I
ADMINISTRATION
1.0 SHORT TITLE,EXTENT AND COMMENCEMENT

A. Tille - These Regulations shall be called as Regulations for areas situated above
1000 m. of Mean Sca Level in Satara Region.

B. Extent :- These Regulations shall apply to the arca carmarked as areas situated
above 1000 m. of Mcan Sca Level and, more specifically shown in Red Contours on
the maps appended herewith as Appendix - “P” and illustratively listed in the
Appendix -“0" .

C. Commencement - These Regulations will come into force after it is sanctioned by
Government.

If there is any conflict between any Regulations sanctioned for Regional Plan
Area for Satara Region and these Regulations, these Regulations shall prevail.

PART -1
1.0 LAND USE CLASSIFICATION AND PERMISSIBLE USES

A. All Regulation of Buffer Zone of Conservation Zone shall be applicable while
allowing Development in such arcas and morc specifically shown on the plan

appended herewith as Appendix - “P”
@‘f/‘?’*
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Urban Developnent Department
Mndam Kamn Marg, Hutatma Rajgury Chowk
Muntralaya, Mumbal - 400032
Date: 23,12,2021

The Maharashtra Regional and Town Plaining Ael, 1966

No. TPS-1919/436/C.R.83/19/See.20(4)/UD-13 ¢- Whereas the Covernment in
Urban Department Department has sanctioned the Regional Plan for the Satara Region
(hereinafier referred (o as “the sald Regional Plan”) under section 15 of the Maharashtra
Regional and Town Planning Act, 1966 (hercinaftcr referred to as “the said Act”) vide
Notification No.TPS-1917/1585/C,R,150/17/UD-13, dated 08" January, 2018 (hereinafter
referred to as “the said Notification) which has come into force with effect from 8" April,
2018; )

And whereas, Modification No.M-2 in past-II of Schedule-B of the said Notification
is for Conservation Zone in Satara Region (hereinafter referred to as “the said Zone™) and as
per this modification, regulations for allowing the deveﬁopmcrit in the said Zone submitted by
the Regional Planning Board are refused and the Director of Town Planning, Maharashtra
State, Pune has been directed to prepare regulations for the said Zone considering the
snvironmental norms and make them applicable after following the provisions of the said
Act,

And whereas, Modification No.M-11 in Part-II of Schedule-B of the said Notification
is for development in area above 1000 m. of Mean Sea Level (hereinafter referred to as “the
szid Area”™) and the Director of Town Planning, Maharashtra State, Pune has been directed 1o
prepare regulations for the said Area considering the environmental norms and make them
-applicable after following the provisions of the said Act;

And whereas, as per the said directives, the Director of Town Planning, Maharashtra
State, Pune has prepared draft Regulations (hereinzafter reterred to as “the said Regulations™)
for allowing the development in the said Zonc and in the said Arca and submitted to the

Government;

And whereas, the Government is of opinion that, in ihe public interest, it is necessary
to incorporate the said Regulations, with some changes, as per Appendix-L (hereinafter
referred to as “the said Rules”) for allowing development on lands as specified in Appendix-
M and as listed in Appendix-N, in the said Zm)c and 10 incorporate the said Regulations as
per Appendix-O (hercinafter referred to as “the said Rules™) for allowing development on
lands as specified in Appendix-P and as listed in Appendix-Q, in the said Area and
accordingly, 1o modify the sanctioned Development Control and Promotion Regulations of
Satara Regional Plan, as per the provisions under section 20(2) of the said Act (hereinafter 3
refested to as “the said Proposed Modification”);

And whercas, as per provisions lnid down in Section 20(3) of the said Act, the
. Government in Urban Development Department has declared its intention ta carry out the
W”"Q“said Proposed Modification and for that purpose issued the notice bearing No.TPS-1919/

~, D

s
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: qublic in respect of the said Proposcd Modiﬁcalio§\1i91 is published in the Maharashtra @7

/

[ Gowmment Gazette dated 22 « 28 August, 2019 on page na.5 to 15, and the Joint Director of
Town Planning, Pune Division, Pune was appointed as an “Officer” (hereinafter referred to

as “the said Officer™) to hear the suggestions / objections which ate received and submit his
report to the Government;

And whereas, the said Officer afler completing the legal procedure as completed
under section 20(3) of the said Act has submitted his report to the Government;
And whereas, alter considering the rejsort of the said Officer and after consulting the

Dircctor of Town Planning, Maharashtra State, Pune, the Government is of the opinion that,
the said Proposed Modification needs to be sanctioned, with some changes;

Now therefore, in exercise of the powers conferred under section 20(4) of the said
Act, the Government hereby -

1) Sanctions the Regulations, as per Appendix-L for allowing development on lands as
specified in Appendix-M and as listed in Appendix-N in the said Zone and Regulations
&5 per Appendix-O for allowing development on lands as specificd in Appendix-P and as
listed in Appendix-Q in the said Area, with changes in some ‘provisions and to
incorporate in the said Regulations [or Satara Region.

2) Directs to make an entry, afier the last entry in.the schedule of modification appended to
the said Notification dated 08.01.2018 of sanctioning the said Regional Plan. Also
directs that, for the sake of provision in regulation no.5.5.2, the Regulations as per
Appendix-L for allowing development on lands as specified in Appendix-M and as listed
in Appendix-N in the said Zone shall be applicable and’ for the sake of provision in
regulation no.5.5.3, the Regulations as per Appendix-O for allowing development on
lands as specified in Appendix-P and as listed in Appendix-Q in the said Area shall be
applicable. :

3) Fixes the date of publication of this Notification in the Official Gazette as the date of
coming into force of this sanctioned modification.

‘This Notification, Appendix-L along with Appendix-M (Plan No.TPS-1919/436/
C.R_83/19/Sec.20(4)/Ud-13) and Appendix-N and Appendix-O along with Appendix-P (Plan
No.TPS-1919/436/C.R.83/19/Sec.20(4)/Ud-13) and Appendix-Q shall be made available for
inspection to the gencral public during officc hours on all working days at the following
offices :- '

1) The Director of Town Planning, Maharashtra State, Pune.

2) The Joint Director of Town Planning, Pune Division, Pune,

3) The Collector, Satara, :
4) The Assistant Director of Town Planning, Satara Branch, Satara,

This Notification is published on the Government website wiww,maharashtra.gov.in
((IActs/Rules)
By order and b the name of the Governor of Maharashira,
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Accompaniment of Government §o%cnllon No.TPS-1919/436/C.R.83/19/

Sce.20(4)/UD-13, Dated ¢ 23/12/2021 .

APPENDIX -1,
REGULATIONS FOR CONSERVATION ZONE IN SATARA REGION

PART-I
ADMINISTRATION

1.0 SHORT TITLE,EXTENT AND COMMENCEMENT

i, Title: ~These Regulations shall be called as Regulations for Conservation Zone in
Satara Region.

ii. Extent:i-These Regulations shall apply to the arca earmarked as Conservation Zone,
wore specitically shown in green verge on the maps appended herewith as A ppendix -

“M” and illustratively listed in the Appendix - “N". Y
ili. Commencement - These Regulations will come into force after it is sanctioned by

Government.
If there is any conflict between any Regulations sanctioned for Regional Plan
Arca for Satara Region and these Regulations, these Regulations shall prevail.

2.0 Definition:-

Conscrvation Zone - Areas of eccological importance such as, fragile and
ecologically scnsitive habitats, sites with large number of rare, threatened, endemic flora
and fauna, breeding sites, colonies of endemic and threatened species, rare geological
formations etc., and environmental importance such as, sensitive water catchments,
hydrological systems, nutrient catchments, those providing water nutrients, pollinator
support, fodder and natural resource necessary for rural livelihood activities. other than
Forest Department owned or forested lands necessarily required to be protected and

conserved . .
At present the ecological habitat of the following plateau cluster have been identified
and are proposed to be conserved and protected as a Conservation Zone;

2. Kas Pathar; an UNESCO Natural World Heritage Site

k r‘l“lll'f we

ayn
Y AsassnnC VY G

¢. Sadavaghapur Pathar

Each cluster in the Conseryation Zone comprises of

A. Core Zone:- The top of Platcau commonly known as tableland, and more specifically
shown in Blue colour on the plan appended herewith as Appendix - “M™; and

B. Buffer Zonei-The area consisting mainly the slopes around the Core Zone having
ceological imporlance due (o its water shed and more specitically shown in Green
colour on the plan appended herewith as Appendix - “M™

The activities in these Zones shall be regulated keeping with the goals of protecting
Regional Biodiversity, Stipporting & IEnhancing the Ecological Conservation values and

% % maintaining the healthy functioning of ecosystem services of the area. The regulation for

3 4

| conservation zone shall be us mention in part 1] below,
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’/ 1.0WAND USE CLASSIFICATION AND PERMISSIBLE USES

A. Core Zone of Conservation Zonet

R N r‘fsl)w .°\r‘|‘“,‘d5 owned by the Forest Depattment, the Conservation and
estoration activitics according to Consetvation Management Plan prepared by Forest
Department and / ot State Biodiveesity Authotity shall prevall, While following

mgul:ql}ons shal\l apply o allow developnient permissions and/or activities in the
remaining arca Talling in this zone.

a. i, The Unified Development Control and Promotion Regulations as otherwise
applicable to the land situated within Gaothans in Sanctioned Regional Plan,
Satara along with the modifications made in it from time to time shall be
applicable to the Gaothans shown as existing on Village Maps &
| Grothans/extension  of Gaothans subscquently —declared by Revenue
a4 Department under the provisions of Maharashtra Land Revenue Code, 1966.

ii. Development penmissions and/or activities except conservation activities shall

not be permitted outside the Gaothan area.
iii. Activities of restoration of local biodiversity in the Conservation Zone shall be
permissible with the prior permission of thc Maharashtra State Biodiversity

Board.

b. i. Windmills: - New windmills shall not be permissible. However, repowering of
existing windmills may be allowed with prior approval of MEDA. Existing foot
print of allied buildings for windmills shall be maintained as far as possible and
used to its potential. .

Provided that, in case of repowering of existing windmills, appropriate
measures to safeguard the biodiversity of the platue be undertaken by the
proponent in consultation with the State Biodiversity Authority. No further
expansion of existing windmills for land shall be permitted.

ii. Solar Farms: ~ Solar Farms shall not be permissible.

¢. Mining and quarrying activities for rocks, laterite, mud, soil ete. or digging for

20y purpose shall not he permitted.
d. Roads:-
i All existing tarred roads on the plateau shall be maintained at same width as
all-weather roads.
{i, Non-arred roads to be identificd and demarcated and shall be maintained as
un-tarred with the existing width and length, However, this shall not be
applicable to the existing roads connecting to the existing Villages / Wadis /

Talukas and District IHead Quarters.
{ii. No new roads shall be permitted,
T iy, No widening of existing internal road/s shall be permissible,
s /";:‘i:{v. a) Roads and Bridges, Ruilway, Ropeway, Undergronnd Pipelings, Cables and
Y \“;4\ like purpose in any #onc. If any Road / Ring road / lixpress way declared by
i I’\ the State or Central Highway Authority, fhe alignment of such declured voad

g
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shall decmed (o be the part of the Reglonal Plan and for this, procedure under

section 20 of the MR, & 1.1 Act, 966 shall not be necegsary.

1) All projeets of public interest undertaken by Central and Statc Government
bodies or Public Authoritics controlled by the Government.

e. Plantations/AfTorestation shall not be permitted.

f. Any activity restricting /obstrueting Natueal water flows ahall not be permitted.

g. New man mnde watet bodies as well as expansion of cxisting water bodies shall
not be pemitted.

h. Touristn and related fnfrastructure ¢«

i, Riding of animals or manual/automated vehicles or any
the purposes of entertainment shall be prohibited.

ii. Water sports, golf, balloon rides, paragliding, ropeway etc. 8
allowed.

iii. Usc of area for cntertainment, sports, film shooting shall be prohibited. )

iv. Forest guest house and’ [nterpretation centre by Forest Dept. blending v
nature shall be allowed with ground floor orly.

v. No parking of any sort by the tourist shall be atlowed in the core zone as well
as peripheral distance of 1.5 km. from the boundary of core zone. However-
there shall be no restriction on the provision of required parking as per
prevailing regulations, in the individual premises.

vi. Restoration and expansion of cxisting Temples and sacred groves shall be
governed by the Heritage regulations applicable for the Satara Regional Plan.

B. Buffer Zone of Conservation Zone:-
The following uses shall be permissible in the Buffer zone of the Conservation Zone:-
a. All agricultural uses including ‘stables of domestic animals. piggeries, poultry
" farms accessory building, tents.
b. Garden, forestry, nurscry, public parks, play fields, summer camps for recreation

animal drawn carts for

fall not be

of all types.
c. Storage and drying of only organic manure.
d. L.P.G. Godown subject to the following conditions:-

Minimum plot size and area of the plot shall be as given below

Sr. Qty of LPG Total areca Safcty Clearance | Preferable size of
No. in Kgs requirement for required all land with parking
storage shed around in Meters | area of 6 m. wide
| (Sq. M.) _ on runt side
| | 5000 55 .6 21 m,x 26 m.
2 {8000 ] 88 7 25 m. x 30 m.
5 [1o000 | 110 8 28 m. x 33 m.
4 112000 132 9 3l m X 36m.
]
Conditions:-

. i) Land should be free from live overhead power trunsmission or telephone lines.

ol
»,/@‘4
’ '.
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ii) The length of the storage shed shoul?not?e more than 1.5 times of width of
J storage shed,

iif) The land should not be situated in low lying area.
iv) The land should not be situated in congested atea or gaothan,

e. Public utility establishments such as clectric subsstations, receiving stations,
sewage disposal water works along with residential quarters for essential staff for
such works.

f. Farm housc: - S\IbJC(‘.l to following conditions:

i, Minimum plot arca under above use shall be 0.4 Ha,

i, The land in which it is to be constructed is actually put under agricultural,
Plantation, horticulture, floriculture, nursery cte. use.

iii. Farm house shall be permitted by the Authority/Collector only after the
requisite penmission for farm house is obtained by the owner from the
Authority/Collector under the provisions of Maharashtra Land Revenue Code,
1966 and attested certified copy of such permission is attached with the
application under Scction 44 of the Maharashtra Regional and Town Planning
Acl, 1966.

iv. The FSI shall not exceed 0.0375 subject to a maximum built up area of 160
sq.m. in any case. Only ground floor structure with or without stilt shall be
permissible with sloping roof.

g. Swimming pools/sports and games, health clubs, cafeteria, canteen, tenais courts,
etc. '

h. Mobile Phone Towers with ancillary equipment.

i Raisin/Processing units for Local Agriculture Produce.

j- No extension for Mining and quarrying operations shall be permitted beyond
expiry of valid period.

Lk Ancillary service industries for agriculture produce marketing and management.
Anci]lan.' service uses for agro related products like {lowers, fruits, vegetables,
poultry ‘products marine products related collection centres, auction hall,
godowns, grading services and packing units, knowledge parks, cold storages.
utility services (like banking, insurance, post office services) as service industries
for agricuiturc produce marketing on the land owned by individuais/organizaiions.
with construction up to a maximum of 20 % (FSI=0.20)of the net plot area.

L Petrol Pump/LPG Pump/CNG Pump:- Petrol Pump, LPG Pump. CNG
Pump shall be permissible suchct to following conditions:-

i, ‘The minimum size of plot shall be,
(2) 30,50 m x 16,75 m. in the case of Petrol/LPG/CNG Filling Station with
kiosk without service bay;,
(b) 36,50 m % 30,50 m, in the casc of Petrol/LPG/CNG Filling Station with
service bay,
ii. Plot shall be located /fronting on National Highway, State Mighway, Major
3 District Road, Other Distriet Road or Village Road or other road with
i 7.‘:?\, minimum width of 12 m, or mere,

T4
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iii, Permission from Govenmﬁlzﬂ India, Petrofeuin Ministry and Chief
Controller of Explosives shall be necessaty.

iv. NOC from Public Works Departinent and other related departments shall be
obtained as per the prevailing rules. As regards service road / building
line/control line, the Qovernment Resolution, Public Works Department, No.
RBD-1081/871/Raste7, dated 09 Mareh, 2001and the circulars issued in
this regard froni tie to time shall be observed.

As also tnstructions contained In Qovernment of India, Ministry of
Road Transport and Highways letter dated 25/09/2003 and 17/10/2003 and its
enclosures as amended from time o time shall be observed.

v. The plot on which a petrol filling station with or without service bays is
proposed shall be an independent plot on which no other structure shall be
constructed.

vi. Petrol/LPG/CNG station shall not be permitted within distance of 90 m.
from junction of roads having minimum width of 12 m. each, Also Pefeol
station shall not be sited within a distance of 90 m. from the nicarest premises
of school, hospital and theatre, place of asscmbly or stadium.

vii. In the case of kiosks and other buildings for sales office, snack bars etc. within
the plot for Petrol/LPG/CNG filling stations, the setbacks from the boundaries
shall be 4.50 m. Further the other clearances for the installations shall be as
per the Petroleum Rules of 1937.

. Solid waste management, bio-gas plants, power generation from waste and non-

conventional sources of energy.

Wayside amenitics such as motels, way-side restaurants, service stations, service
godowns, factory outlets, along with- public convenicnces like toilets, food stall /
stalls upto 15 sq.m. carpet area cach, within basic permissible FSI of 0.10.
Maximum FSI upto 0.50 on gross plot area shall be permissible for all above
wayside amenities. Provided that, FSI above the basic permissible 0.10 FSI upto
0.50 may be granted by the Authority / Collector on payment of premium at the
rate of 30% of the land rate of the said land mentioned in the Annual Statement of
Rates (ASR) for the year in which such additional FSI is granted. Such premium
shall be deposited in the office of the Authority / District Branch of the Town
Planning Directorate; having maximum 9 m. height and G + 1 or Stilt + 2
structure in independent authorized plot abutting existing classified roads
including ODR, MDR or on any road not less than 18.0 m. width shall be
Permissible. Jt shall be mandatory for all Wayside Amenities to provide hygienic
1oilet facilities and decentralized MSW treatment and disposal facilities,
Development of buildings of health resort, educational and medical activities.

with G + 1 or Stilt + 2 structurc, subject to plantation of indigenous trees at the ;-

rate of 5 trees per ‘are’ on the plot within basio permissible TSL of 0.10,
Maximum FSI upto 0,20 on gross plot arca shall be pevmissible for all above
development.

Provide that, minimum plot area required for Health Resort shall be 0.40 Ha.,

whereas it shall be 1.0 Ha. for Educational and Medical activitics.

7
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Provided further that, FSI abave lh(§as|c PCI'missiblc 0,10 FSI1 up to 0,20 may
be granted by the Authority / Collector on payment of premium at the rate of 20%
of the land rate of the said land mentioned in the Annual Statement of Rates
(ASR) for the year in which such additional 1'81 {s granted. Such prerium shall
be deposited in the office of the Authority / District Branch of the Town Planning
Directorate, -

The layout / development permission already granted under erstwhile reguiations
before 28™ March, 2017 (i.c. the date of resolution of the RP Board to publish
Draft R.P.) shall be valid and continue to be so valid, unless otherwise specified in
these regulations.
Residential and. Compatible development within & adjacent to Gaothan in
Rural areat
i. Residential and Compatible development within Gaothan in Rural area:
The development control and Promotion regulations as otherwise
applicable 10 Gaothans in Sanctioned Regional Plan, Satara along with the
modifications made in it from time to time shall be applicable to the Gaothans
shown as existing on Village Maps & Gaothans / extension of Gaothans
‘ subsequently declared by Revenue Department under the provisions of

Maharashtra Land Revenue Code, 1966.

ii. Residential and Compatible develepment adjacent to Gaothan in Rural
area:

Residential and/or Compatible development shall be allowed within 200 m.

from Periphery of the Gaothan Boundary with following conditions-

Such development may be permitted as per the prevailing reghlations
applicable to other 'such’peripheral areas in Sanctioned Regional Plan, Satara
along with the modifications made in it from time to time on payment of premium
of the total area of land. Such premium shall be calculated considering 15% rate
of the said land as prescribed in the Annual Statement of Rate of the year granting
such developments. Such premium shall be deposited in the concerned
Authority/Branch Office of the Town Planning Department for crediting the same
in to the Government Treasury.

Provided that, where more than 50 % of arca of the Survey Number / Gat
Number is covered within the above peripheral distance then the remaining whole
of such Survey number/Gat number within one ownership shall be considered for
development on payment of. premium as above,

Provided further that, such payment of premium shall not be applicable in
cases where development permissions already granted ar layout is already
approved before 28" March, 2017 (i.e. the date of resolution of the RP Board to
publish Draft R.P.) shall be entitled [or development /FS1 of respective use /zone

by the authority/ Collector,
Such premium shall also be nol applicablo for vevision of such already
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Development in Gairan Lunds / Government Landsé-

Development /Construction in Gairan Lands / Government Lands is

permissible for any public putpose for Central & State Government/ Departments
Projeets including rehabilitation in any zone,
Note 1 &~ The premium chatges mentionied in the above tegulation shall not be

applicable, it the work fs undertaken by Central or State Govt.

or public

authorities controlled by it,

Note 2= The development In command atea shall be per

mjssible subject to

payment of restoration charges, it any to Itrigation Department.

Regulation for development of tourism and hospita
Community Nature Conservation around wild i

lily services under
fe sanctuaries and National

parks:-

y to the privately owned (not

Applicability:-  These regulations shall appl -y

applicable to forest land) lands situated within 5 km or the distance as s
the STR Conservation Plan, whichever is more, from the boundar
sanctuaries and national parks. The provisions of exist
Development Plans will prevail over these reg

howsa.!

ies of wild life
ing Regional Plans /
ulations, wherever lands are marked

for urbanisable zones in such plans.

Regulation:- For the lands situated within 5 km distance from the boundaries of

wildlife sanctuaries and national parks, if the land owner applics for de
pemmission, for Development of cco-tourism, nature tourism, a
same may be allowed; provided the land under consider

velopment
dventure tourism.
ation has minimum area of

one hector in contiguous manner,

Permissible uses and built up area:-

The uses permissible shall be as follows:-

i

i,
" reception, kitchen, utility services etc. along with ancillary structures like

Agriculture. Farming, development of wild animal shelters, plantation and

allied uses.
Tourist homes, Resorts, Hotels etc. with Rooms/ suites, support are as for

covered parking, Watchman’s quarter, guard cabin, landscape clement sand
only one observation tower per tourist resort up to the height of 15 m. with
platform arca up to 10 sq. m. in permanent/ semi-permancnt structural
componcnts,

The norms for huildings will be s follows-

(a) The maximum permissible total built up area shall not exceed 10% of gross
area with only G+1 or Stilt + 2 structuve having height nat more than 9w,
and it should biend with surroundings. 3

(b) The Fencing/fortification may be permissible for only 10% af total land
area around built up structures in the form of chain link without masonry
walls thereby keeping the remaining area frce for movement of wildlite,

(c) Tourism infrastructure mus conform to environment friendly, low height,
aesthetic architecture, natural cross ventilation; no use ol asbestos, no air

@ CamScanner

(¥ Scanned with OKEN Scanner



\ "‘).

t.

v,

Authorit

L SO ATV
WV PRRERSINRRRERIAYY T S EEERRNERAR NS § VY R

:::‘13;‘:;; n?ll‘ll\le\“(::‘ outdoor Ii;;htﬁg and merging with the s‘urrounding
generstion using “ovncr‘ shall establish the system for cnpu\je energy
6 5o sk "\l:~it0|:rc:\|i0|\al encrgy'sourccs like solar, wind bioga3

() The owner shal cs!:l(ﬁw. opment self-sufticlent. ‘
during the comtm\u) ol effective sewage disposal and reeyeling gystem
i b Ll on and operational phase of the dcvc]opmcn!' No

ge shall go into the natutal stream; fuiling which the resost
shall be closed down within 48 hours,

(e) The 0\\1.\cr shall estublish effective systems for collection, segregation
composting and/or reuse of different types of solid waste collected during
the construction and operational phase of the development,

() The plastic components used within the arca shall be recyc
which the resort shall be closed down within 48 hours.

(g) Natural slrgam/slopes terrain shall be kept as it is, except for the built-up

led; failing

area.
(h) On the area other than 10% area, only indigenous trees shall

only natural vegetation shall be allowed.

(i) For the developments existing prior to the pu
condition no.(ii) above shall be applicable retrospecti
restricting the fencing and keeping the remaining area

wildlife.
(5) While allowing such development, principles given in the National Tiger

Conservation Authority, New Delhi Notification No. 15-31/2012-NTCA.
dated 15/10/2012 published in the Gazette of India Ext. pt. 111 S-4 dated
08/11/2012 and Government of Maharashtra as amended time to time shall
be used as guidelines.
Film studios at appropriate Jocation having ground floor structure only with the
puilt up area not exceeding 4% (0.04) of the net plot area with the condition that
proper landscaping is done & trees are planted at the rate of 500 indigenous trees

per hector.
Open Parking ]
2.5 Km. from the
Collector.
plantations/ Afforestation: -
of Plantations attached at Annexurc - AN

Any oth not specificd above may be PCl‘miucd. by the
y / Collector with prior approval of Director of ‘Town Mlanning, Maharashtra

be planted and

blishing of the Regional Plan,
vely to the extent of

free for movement of

outs shall be allowed at a distance beyond

ots /Open Parking lay
e with previous approval of Authority/

boundary of core zon

plantations shall be undertaken as per illustrative List

er compatible use

Sqate, Punc.

.

Noles:
¢ 1'S] for uses In Duffer zone of Conservation zone shall be 0.1

i, The pcrmissibl
of the gross plot arcd, it not specificd,
(i [ivery structure ghall be with sloping roof.
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. All df:vclopmcnl proposals shall show the exsting contour lincs of the land at

g z:;;::;::‘l:‘s' cc]niﬁcd by a qualificd technical pqrfon‘ NO Deve

g . The O\mc} Mc \\{ rere slope of land is more than 20°.
REeES rehiteet shall mark Individual treey, densc trec cover area / forest

alike area However where the tree cluster is too dense for individual trees o
be marked then the arca covered by the (rec eluster i3 (o be clearly demarcated
on the plans.

v. The District Conservator of Forest (DCF), Satara Division shall inspect all
sites having dense tree cover und Steep Slopes prior to the sanction for the
development permission in order to ascertain and verify the information
provided about tree cover shown in the plans, On such inspection, the DCF.
Satara shall certify whether the area under proposal has dense forcst / trec
cover or not and if yes he is requircd to mention the arca covered by such
dense forest/ trec cover / forest alike arca.

i. In furtherance of above the D.C.F. shall give his detailed remarks regarding
tree/s proposed to be cut and/or transplanted if any. However, the number of
trees proposed to be cut or transplant shall not exceed 10 % of the number of
trees existing thercupon. :

vii. With prior approval of the Director of Town Planning, Maharashtra State,

Pune; the Authority/Collector may include other items of public interest in the

list which are not covered in the above list.
viii. Dumping of construction matcrial outside the property in forest or in natural

water course s strictly prohibited.

lopment shall

&
[l =
=7

L
(Kishor V. Gokhale)
Under Secretary to Government
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Accompaniment of Government Notifieatlon No.’l‘l’S~19l')/AlJ(,/(}.ll.PlJ/l‘)/
See20(4)/UD-13, Dated ¢ 23/12/2021

APPENDIX ~ O

REGULATIONS FOR AREAS SITUATED ABOVE 1000 m.
MEAN SEA LEVEL IN SATARA REGION.

OF

PARTI
ADMINISTRATION

1.0 SHORT TITLE,EXTENT ANI) COMMENCEMENT
A. Title := These Regulations shall be called as Regul
1000 m. of Mean Sca Level in Satara Region.

B. Extent := These Regulations shall apply to
above 1000 m. of Mcan Sea Level and, more specifically shown in Red Contours on

s the maps appended herewith as Appendix - «p» and illustratively listed in the

Appendix -“0".
C. Commencement - These Regulations will come into forc

ations for arcas situated above

the arca carmarked as areas situated

e after it is sanctioned by

Government.

If there is any conflict between any Regulations sanctioned for Regional Plan
Area for Satara Region and these Regulations, these Regulations shall prevail.

PART - I

1.0 LAND USE CLASSIFICATION AND PERMISSIBLE USES

A. All Regulation of Buffer Zone of Conservation Zone shall be applicable while

Development in such areas and more specifically shown on the plan

i
(Kish@r V. Gokhale)

Under Scerctary to Government

allowing
appended hercwith as Appendix -

wpr
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NOTIFICATION

Government of Mahurashten
A Urhan Development Department - ’
Madam Kamn Marg, Hutntma Rajgura Chowk, g
Mantealnyn, Mumbal - 400 032.
Date: 04.05.2023

The Maharashtra Reglonat & Yown Planning Aet, 1948

No\'l‘l‘S-1817/|(»SZfC.R.JJS/ll)IR/UI)-IJ t+ Wherens, the Regional Plan for Satara has been: -
sanctioned by the Government in the Urban Development Department under sub-section (1) \
of section 15 of the Maharashira Regional and Town Planning Act, 1966 (hercinafter referred

o as “the snid Act") vide Notification No.TPS-l91711585/CR-150/I7/UD-13, dated
08.01.2018;

And whereas, in accordance with the provisions of Scction 40(1B) of the Maharashtra .~
Regional and Town Planning Act, 1966, the Government of Maharashtra in Urban
Development  Depariment  has appointed the Maharashtra State Road Dévclopmcnt
Corporation Limited, to be (he Special Planning Authority for the area in the 52 villages of
Satara, Jaoli and Patan Tehsils in Satara District as specified in Schedule appended thereto,
subject to  conditions, vide Notification No.TPS-1817/1652/CR-335/] 8/UD-13, dated
13.09.2019. Subscquently, Maharashtra in Urban Development Department has been
designated as Special Planning Authority for the arca in the $8 villages by issuing the
Corrigendum, as some of the carlicr notified large villages have been split and converted into
new Revenue villégjes and also it was necessary to change the name of some villages, vide
Notification No.TPS-lSl7/H652/C.R.335/18/C0rrigcndum/UD~13, dated 15.11.2019;

And whereas, Maharashira State Road Development Corporation Limited has -
requested the Government, vide Marathi letter No Sk RRfam/fafmRe0 /3¢ 345, - —-

dated 04.09.2020, 16 appoint them as a Special Planning Authority for some new.villages to
.develop the New Mahabaleshwar Hill Station;

And whereas, after considering the request of Maharashtra State Road Development
Corporation Limited and after making necessary enquires, Government is of opinion that the .
Maharashtra State Road Development Corporation Limited shall be appointed as Special

* Planning Authority for the said area subject o certain condition;

Now therefore, in exercise of the powers conferred under sub section (1B) of section- ,
40 of the said Act, and al{ other powers enabling it in this behalf, the Government of e
Maharashtra hereby,

a)  appoints the Maharashtra State Road Development Corporaiion Limited to be the. \
Special Planning Authority for the area in the 177 villages of Satara, Jaoli, Patan and:
Mahabaleshwar Tehsils in Satara District as specified in Schedule-A appended.-
herewith and as shown specifically on plan attached herewith, subject to following *
conditions; *

onditions:-

~

I) The development in the said notified areq shall be permissible as per the DCPR
meant for the area of Core Zone of Conservation Zane and Buffer Zone of Conservation Zone

and also for the area above 1000 meter height from Mean Sea Level in Satara Regional Plan.
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r
T l?) Restrictions as per Provisions of The Environment (Protection) Act, 1986 and rules
oy :;m((. there under from time 10 time shall be applicable for the Environmentally Sensitive
rea.

PR
LR

. 3) No construction shall be permissible on the land having slope 20° or more, as
f ‘apphcable for Mahabaleshwar and Panchgani Municipal Council. '

4
..

. . 4) Villages falling in the Eco-Sensitive Region, if any, as per Ministry of
ti'  Environment, Forest and Climate Change, Government of India notification dated 17.01.2001

i for Mahabaleshwar and Panchgani Eco-Sensitive Region, all the provisions of this
~ notification shall be applicable for such villages. 7

b J S) All the provisions of draft nolification dated 03.10.2018 of Ministry of i
| Environment, Forest and C!imate Change, Government of India in respect of Western Ghats
Ecologically Sensitive Area shall be applicable as per final sanction by MoEF&CC.

) 6) Development and works within the villages of this area i.e. New Mahabaleshwar

- - Hill Station which includes in 3ahyadri Tiger Reserve Notified Area, shall be as per Tiger

. - ‘Conservation Plan sanctioned by National Tiger Conservation Authority, New Delhi for -
Sahyadr Tiger Reserve.

. 7) Procedure as. per Office Memorandum dated 08.08.2019. of Ministry of
~: ‘Environment, Forest and Climate Change, Government of India shall be followed for new

' devclopment project located around Sahyadri Tiger Reserve. : LEThe D EI T
] T .
i 8) The provisions of the approved Regional Plan of Satara will continue to be

- applicable for this area. Also, the Buffer zone restrictions within 2.50 km from the boundary
" . of Mababaleshwar Panchgani Regional Plan will continue to be applicable -

By p—

b) The Special Planning Authority i.e. Maharashtra State Road Development Corporation
"=- Limited shall prepare and publish the planning proposals along with Development
- Control chulations;ifor the area of earlier notified 58 villages and the 177 villages as
“specified in Schedule-A appended herewith and submit the same to the Government for

’ _ sanction after following due procedure prescribed in the said Act.

—_,.___,_
A S

e

. Copy of the plan showing the boundaries of the said Special Planning Authority shall, . .1 *°
1l - be available for inspection for the general public during an office hours on all working days at
the following offices for period of one month. ..

242

S

(1) Commissioner, Pune Division, Pune.
(2) Collector, Satara’ : ‘ \ i
(3) Vice Chairman and Managing Director, MSRDC, Bandra (W), Mumbai. S

- (4) Joint Director of Town Planning, Pune Division, Pune,

(5) Assistant Director of Town Planning, Salara Branch, Satara.

'!': )
W~ l 5 >.v
}L CN b e

(Pranay .Klnrpe) i
Under seeretary to Government ’
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(Accompaniment to the Government in Urban Development Departme
No.TPS-1817/1652/CR-335/18/UD-13, dated 04,05.2023)

Appendix -A

nt's Notificatlon bearing ,‘...’

Sr,No, Tahsil Village Name ~Approx.
Area
) (11a)
1 Satara Tahsil- | Parambe 309
2 26 Villages [ Alali 299
3 Savali 265
4 Kutultijal 67
5] Kasani 239
6 [ Kurulbaji 269
7 Ghatawan 480
. 8 Katavadi Kh. ﬁ:_26}
9 Venekhol 249 |
10 Nitsal 484 .
11 Nigudamal 94
12 Didhavale 165
.13 Khadegao? 414
14 Kus bk. 325
15 Takawali - 275
16 Palsavade 320
17 Pangare 532
18 Borne 443
19 Raighar 98
20 Rajapuri 500
21 Morcwadi 195
2 Karanjoshi 268
23 Sandavali 568
,2477 Boposhi
25 Kusu kh.
2767 Boposhi
1 Jaoli Tahsil- Khilarmura
.2 31 Villages Bahule 145
3 ‘Mukavale - 146
4 Vatambe 139
5 Rengadiwadi 177
6 Kuraloshi 47
4 Vakhawadi 179
.8 Vadgare 1935
9 Gondemal 234
10 Wakj 296
Jl Nipani 361
L2 Aptl 396
13 Manti 194
14 Kelghar T, Solshi 212
15 Tetli 5217
16 Koleghar 181

»

.
L
s
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1; Yekiv PW:
| Yektv L —
T _D_u_nd 137
70 PE_usumbi b’_’Blf___,
o Sahyadrinagar 165
3 Sangvi T. Medha 107
7 Ganje 864
T | Dhogavali T.Medha 348
i Kelghar T. Medha 325 -
25 Nandgane 127% -
2% Varoshi 20
2? ‘ Valanjwadi 79
28 Gadhavali
29 Galdev ,
30 Mhatemura &
31 Furus
Bk
| Patan Tahsil- | Humbarli 597
2 60 Villages Deshmukhwadi 597
3 [ 'Kamargaon 597
_2_4_____ Kisurule ___Sﬂ__
5. Ghatmatha 97
6 Shivandeshiwar 531
7 Bopoli_ ) 180
8 Kemase - 348
9 {Thankal . 53
10 - Helwak 64
L Mendeghar 373
Nechal 857
Kondhavale ___QQ_
Patharpunj 516
Valawane 299
G(‘)variei 568
Kadoli - 499
Nav 436
Dakhavane 195
Kolane 475
Risawad 7179
Waghane - 782
Mala 1669 |
Gothane 1158
[Atali 1726
Humbarne 1168
Panchgani 755
Balhe 135
Guleghar 140
Eikshi 104
Kodal 164
Ambeghar T. Marli 437
Karale 669
Satar 887'
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A
35 Modakwadi — T 26| - 14
T [Modiwd T 20—
inti 1016
L T
, 38 Ghotil R EE
¥ Mendh [ 306
!I 40 [ Kasani [ 955
y 41 Nivi 649
42 Kahir 635
43 Gawalinagar 382
44 Pancri
- 45 Karalc
L 46 Marul T.Patan
47 Giraswadi
i 48 Vithalwadi
49 Shiral
e - . 50 Jyotibachiwadi
’ Sl Yerad
- 52 Palashi
53 Tamine }
: 54 Umarkanchan
2-_ = = °55 "Retharckarwadi
: - 56 ) Marathwadi
J: ——57fj Jadhavwadi )
i 58 Dhavade - -
359 | Gokul t. Patan
60 Jaichiwadi
T, ¢ 1 | Mahabaleshwar Dabhe Turk 104
oA —5 | Tahsil- 60 Villages | Dabhe Mohan 752
3 | Dabhe Dabhekar 856 C-
i 2| Shimar 284
5 | Kharoshi 954
s £ 6 | Zadani 296
f .~ 2 7 | Kandat 1396
4 —3 | Dodani 160
| 9 | Solashi 246
. 5 10 | Renoshi 623
!Wz by 11 . Rule B 498
g~ < 12 Kalamgaon 413
4 Kalamkar
13 Kotroshi 524
14 Amshi ) 367
15 Harchandi 372
16 Yerne Bk o1 190 :
7 “Achli__ 57 R
“f8 Yerne kh 804
19 Yerandal 143
20 Majarewadi - 190
2] Devasare 285
22 Soundari 47
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y-
23 : Kuroshi 527 .
24 Lakhwad 358
) 25 Galdev 251 ‘
26 | Varsoli Koli 176
27 Varsoli Dev 120
28 Rameghar 220
® | Soun |
30 Khambil Pokalci____z’zzf_
31 Khambil chorge | 269, |
. 32 Gogave 375
i 33 Vengale ) __’_4_5_8___4
' 34 Velapus 300
. 35 Pali T. Ategaon 144
36 | Vanavli T.Solashi 165
. ' 37 Vanavli T.Ategaon | 173 | 2 3
R 38 Tapola ) - 139 o -
39 : Gadhavali .| 226 | '
.. 40 : Dare Tamb 524
DL 41 Pimpri T. Tamb | 1152 |
42 i Ahire 637 .
- 43 Walne g 817 SR
44 : Alawan 322 L
= 45 Gavdhoshi 461
3t 6 Akalpe v 1206 .
: 47 [ Revandi 270
& 48 | Mhalunge 838 SROR N
49 < | Mol 294 CrEr T
_'_j' . ‘ 50 e Araw : 7 644 .
o 51 Si [ MetShindis 140,
e = - 52 |0 s [ShindiL ] 648
P 53 o Chakdev 162 .
A 7" i Valawan - 1210 L 5, S
i 55 : , Nivali 728
56 4 Lamaj T 940.
57 1 Parvat 173 SO
T. wagawale \
58 : Uchat 1132 Y
59 Parvat 403
) 60 Dare Inam . 5S, . -
(Pranav Karpe) } P
‘ ‘ ' Under secretary fo Government ‘
L
d v. Ve ey
Vo ' 3
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, environmént. Pleasc respond within 15 days from the receipt of this
legal notice which can avoid further. legal complications. Hope you
will take legal action and respond.

. .* . Hence this legal notice W

\ ' ' | ' Asim Sarode and Associates

Mr. Sushant Subhash More -

ITRESVIN N s 2 Rl
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} ENGLISH TRANSLATION |
| NOTICE |
& OFFICE OF THE SUBDIVISIONAL OFFICER
Land No/Kavi-2528/2013
Satara dated 03/10/2013
To,

Mrs. Scema Avinash Pawar
Res. Yavteshwar, Tal. Dist, Satara

Subject: Regarding unauthoriz;:d construction done in Ri. S. No. 53/2
Village Yavteshwar, Tal. Dist. Satara

You are informed by the notice that, we at Mauje Yavteshwar, Tal. R
Dist. Satara Ri. S. No. 53/2 Area 50 Sq. m. Talathi Yavteshwar, village
worker, regarding the construction of a building in the foot area without
- taking any government permission. Dist. Satara's report and Panchanama
© - havebeenreceived by this office. Due to illegal construction in the said land,
a notice was issued against you regarding the submission of necessary .
documentary evidence before 08/10/2013 as to why action should not be
taken under section 45 of the Maharashtra Land Revenue Act 1966, as per
reference letter from Tehsildar Satara, However, you have not submitted any
written application for permission in this office. Disclosure regarding this
should be submitted to this office within 7 days. It should be noted that if
the disclosure is not received within the prescribed period or if the disclosure
Is unsatisfactory, action may be taken against you under the said Act.

7

7

Sd/-
Tehshildar Satara

Copy: Village Worker Talathi, Yavteshwar
2/- The said notice should be served to the concerned and adated signed
report should be submitted' to this office. ‘

Note: This translation is not made word to word. If any ambigU'fty. or
Incorrectness finds, original letter in Marathi may please be referred.

'r.c@%

(¥ Scanned with OKEN Scanner



(D

840 B
@y D
R

. S/ U 23090
[T, fefd- ¥ /0 /303y

., qEER, aniy WA

foreg.:- A T, arfrgmm, ﬁuﬁwﬁnqw/zwﬂﬁw
AR queHEET.

e - g, mﬁwmmﬁmﬁawm S/ f-2433/23,

f.3/20/3023
2 mmmm-é}msrm SfFT/aia-33¢3/3Y, % RR/28/30%¥.

mﬁaﬁzﬁwﬁﬁﬁﬁﬁaﬁ O A gEER, AR dde

RAA¥y/e 78 wo st WWWW#WWWW

mmmmmmawmmmmma—
WWWWWWWWWW
AT RREE = T wy mmﬁmwﬁaﬁaaﬁwmw

- PRI [IEWE W SR R 3/30/3083 7 Rt §R/88/300¥ et 0 .

it g, mﬁmmmm@mﬁﬁ@%aﬁméﬂﬁ GEED
AT QAR 41 hTeTT W el Y wmoﬁwﬁmmmw
. ﬁ%mmm?mmmwmqmﬁmm
%mamﬁamémﬁaﬁéamﬁamd’r

»/- waCelt Ak Wi e wsmom R SFaTe A FRITAR GER
T
mmmﬂw
§ (2) woroy rafivety ol j
qmmm
gmtw  udg .

(¥ Scanned with OKEN Scanner



. HegeT
FTRRIEIR Ut riw} Seftrart wafer, gkt A QIR
TG} o THRT 7.0 86 //306¢8 email:-tahsilsatara@gmail.com :

: fetie i 3¢/oc/R0RR ]

m.mﬁ:r/aﬂﬁ{/m?@?za
sferAlel
wh,

S0 aT RETRT JoRaHT
waEaT gLl aEnT :
A . 4 . \/ ~

ﬁﬂﬂ‘:- &qlll“lﬁa 'a]lﬁ]aﬂlfﬂ‘cﬂaﬁ : ) ] .
FRRT, SR ST o SREer aiffirere 2966 Tefler sveret 42 o 43 arerd i,
Wqefi- T T e aee aeelr R.3¢/09/3083. Tefter Rl S
RALIATHTI St TRRT widneter ek . oT/ATR-33¢ /300y 23/4/300% .
L TEm i wmhh a9, gt o aes e defer e e
Wwﬁﬁ-“ﬁmmﬁmwm PRV St ST STt T FHIR delle} Faa=R
A 3T praferarRS W et o TR AT ) e et At R et et ot

Freer o ﬁr%._wﬁmaﬂ?waﬁrﬁwma ? T ¥4 R FRAE T Ol

na-m.wﬁwﬁwfﬁaﬂﬁmmmmﬂmmm%ﬁhﬂwmw. Q?

_ m—marjwmrrma“r,uaﬁm TR
e g wﬁmﬁa&ﬁﬂﬁmﬁﬂmﬁmmmémﬁmﬁmm

(¥ Scanned with OKEN Scanner



yafarfla sfteert sl
3. Sif/afe- V)0 /ey |
. WTIRT, fmties- 3% /0% /R0ty

R qareaR, "L mam

- e TR, arf%mram, ﬂeﬁaﬁ*«w 84/R/% mﬂ a:m
mﬁ:grcrmwmmaa

TN 2= 2. TElGoRR UERT g U . Sf/e-Ru3%/23,
1%.3/20/30%3 |
R. T FHATATRSIT U . SiH/FI-R3¢/2¥, . 1R/22/302y:

L4

SR FPRIER Fahvla W A, o A T, IR
RAAROU//2 7 0w Hialt, s whorhél st et 7 S TR S B
WWWWWWmanmeW% ECe
T REE X TR ¥y, ST HRAE H T A T A e e

| FIRIE RAHE U FROE! RAw 3/%0/3083 7. it 1R/22/R0y it kg évr

ma"rzﬁa”r mmmmwﬁwm@ﬁ@%aﬁwww T/

vwwmaﬂmw%m‘é’r X TR b Raum o o writea wew

. Tt et e W | e ST GEATHT AR ST TIelloRes 3o

'.mmﬁawmaﬁéamﬂ“rﬁmﬁ
4
' o\ WIART SURNIT WERT

(¥ Scanned with OKEN Scanner



‘,-..' - '
. / ‘_' . -
' VRS
(=
| y
f ' %—Q
'16'?::,-"-.!:*3

ajijmmmmwm&mm,ﬁﬁ%m T
)cma:.oqmq/qgoact email:-tahsilsatara@gln;lﬂ.cc;fn b

—— : TR - -Zd/o'd/'\’o“ [

. W‘W.wmmﬁarmwm T TR, .
Bt G e

P\/@ B s L\W WA TR eey AR
ASARYYS. : § ) WX vl ey TS,
Q& - g g o WW"W" % |

(¥ Scanned with OKEN Scanner



“*\\ |
\;‘Q ) .
T N N ot
PR =1
l . TSI /B0l /3084
. - TIRTRT, FFiep-Re /0% /3084
i, ' .
! A&% \ R- ) b x,;qaw'
R, TR, AR R
T~ O g, n. i T Ak *er-i.x#/a o} e e
. W’ .\ - ' : ’
N\C) ' Mﬁﬁﬁwgﬁmﬁﬂaﬁéﬁwﬁﬁmﬁmmﬁmﬁ?

vqxa/amwkgﬁmmmmmwﬂwﬁmmw
T SR TOHTIR Tt e, TLISTRIRT A STeater a7 S U giel
3R, WWMWWWWWWW
&aaﬁaﬁmt\m&ww%mwﬁﬁﬂanﬂ AT G o Kawd o 4@
HECEN TG BT ﬁ%ﬂﬁﬁwmammmw
mmﬁa&;mmmmﬁaméﬁéaaﬁrﬂawﬁr

| | B ok AR FARART TR
) C R - TTREETR A, T, mmaqnyf\"“ ﬁ%‘j"\ »
I V2 4'mﬁmﬁmmmﬁqﬁﬂwmmmmw
]

. (1) oo e
m%xﬁmmwr.
Fft»ﬁ s

(¥ Scanned with OKEN Scanner




&l

845 B

)
boy?
‘H':;\TT*...-

| HEQer 9 57 foyum
. . “Z“mw";qgwwﬁmﬂﬁmm,ﬁﬁWWm
| T ste ot — Rt omal-tahsilsatara@gmail. com
s A

wfy,

ST S 56 5 ) e o T
“'“*‘W'ﬁ%wﬁzﬁmﬁ

EW@WWHW&MWW 3

Caa N - . .
|

(¥ Scanned with OKEN Scanner



ENGLISH TRANSLATION

NOTICE
OFFICE OF THE SUBDIVISIONAL OFFICER
Land No./Kavi-717/2015
. Satara dated 27/04/2015
0,

Mr, Manshingh Yashwant Pawar,
Res. Yavteshwar, Tal. Dist. Satara

Subject: Regarding unauthorized construction done in S, No. 42/1-
Village Yavteshwar, Tal. Dist. Satara.

- " By the above notice it is to be informed that, this office has received

the report of village worker Talathi, Yavteshwar regarding construction of
* building without any government permission in the area of 759 square feet

on S. No. 42/1 Village Yavteshwar, Tal. Dist. Satara. An explanation as to

why action should not be taken againist you under Section 45 of the

Maharashtra Land Revenue Act, 1966 for unauthorized construction in the

said land should be submitted to this office within 7 days. It should be noted

that if the disclosure is not received within the prescribed period or if the ’ .
disclosure is unsatisfactory, action will be taken against you under the said :
Act. : '

: Sd/-
~ . . , * Sub Divisional Officer
o : ' Satara Sub Division Satara

Copy: Village Worker Yavteshwar, Petri -

2/- The said notice should be served-to the concerned and a dated signed
- report should be submitted to this office,

- Note: This translation is not made word to word, If any ambiguity or
+ incorrectness finds, original letter in Marathi may please be referred.

T @@wvede

—
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ENGLISH TRANSLATION

Government of Maharashtra

Revenue and Forest Department
Office of Tehsildar and Executive Magistrate, Hajer] Mal Satara

Phone & Fax No. 02162/230681 email- tahsiisatara@gma!l.com

Land No./ kavi/ 717/15 Dated: 18/08/2022

Final notice
rihal notice

To,

Mr. Manshingh Yashwant Pawar, -
R/A Yavteshwar '
Tal. Dist.-Satara,

Subject: Notice under section 52 and 53 of the Maharashtra Regional Planning
and Town Planning Act, 1966‘re'garding unauthorized. construction. o

Reference: 1. Survey Report of Village Workers Talathi Yavteshwar dated _
28/09/2016, c

2. Notice land No./Kavi-717/15 gateq 27/041201s,
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Vou are informed by this noti

" receipt of this notice in front of me-or

srame, action will be taken against you as per the said Act.

Tehsil Office, Satara

Notice Land No. / Kavi/2764/16
Dated 06/10/2016
To,

Mr. Manoj Nrayan Deshmane
Res. Jambulmure(Karﬂler), Tal. Dist- Satara.

Subject: About unauthorized construction. , .
Reference: Report of Divisional Officer Kanher R. No. 831/201 6 dated

26/09/2016.

ce that, a report has been submitted to this office

by Divisional Officer Kanher regarding unauthorized construction of 100 sq.
m. on Gat No. 51/12 for commercial purpose. It has been observed that you
have not taken permission from any competent authority for the said
construction and hote] business. An explanation as to why action should not be
taken against you under Section 45 of the Maharashtra Land Revenue Act,
1966 and Section 33-A of the Mumbai Police Act 1951 along with supporting
documents should be submitted to this office within 7 (seven) days from the
through a legal practitioner to this office.

1t should be noted that if disclosure is not submitted within the prescribed time

. Sd/-
Tehsildar Satara :

Copy-- Submissio

Division Satara. : _
Copy- Village Worker Talathi Jambulmure (Kanher), Tal. Satara.

n for information to Hon. Sub Divisional Officer Sub

2/~ A report regarding the execution of the said notice should be submitted in

' time to the concerned by reverse post within the deadline.
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Tehsil Office, Satara

Notice - Land No.Kavi/2775/16
| . Dated 06/10/2016
To,

Mr, Pratapsingh Laxm_anrao Rajemahadik
Res. Aagundewadi, Tal, Dist- Satara

Subject: About unauth_orized construclior'i and hotel business.
Reference: Report of Divisional Officer Kanher R. No. 831/2016 dated
26/09/2016. : .

“You are informcd by this notice that, a rejJOrt has b}eenl submitted to this office

by Village Worker Talathi, Aagundewadi regarding unauthorized construction

0f300 square feet on Gat No, 16/6 and starting hotel business without license

" by you. It has been observed that you have not taken permission from any

Competent authority for the said construction and hotel business. An

_;iexplan'ati’on as to why action should not be taken against you undervSection-45‘
of the Maharashtra Land Revenue Act, 1966 and Section 33-A of the Mumbai

‘Police Act 1951 along with supporting documents should be submitted to this
office within 7 (seven) days from the receipt of this notice in front of me or:
through a legal practitioner to this office. It should be noted that if disclosure
is not submitted within the prescribed time frame, action will be taken against
You as per the said Act. : '

Sd/-
Tehsildar Satara

" Copy- Submission for information to' Hon. Sub Divisional Officer Sub

Division Satara.
Copy- Village Worker Talathi Aagundewadi, Tal. Satara.

2/- A report regarding the echufi011 of the said notice should be submitted in
time to the concerned by reverse post within the deadline. -

e @B
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. Tehsil Office, Satara
Notice  Land NoKavi/2775/16
Dated 25/10/2016

To, -
Mr. Pratapsingh Laxmantao Rajemahadik
Res. Aagundewadi, Tal, Dist- Satara -

Subject: About unau_thoriZed construction and hote] business.

Reference: Report of Divisional Officer Kanher R. No. 831/2016 dated
26/09/2016. . | o

You are informed by this notice that, a report has been submitted to this office
by Village Worker Talathi, Aagundewadi regarding unauthorized construction ;
0f 300 square feet on Gat No. 16/6 and starting hotel business without license |

of the Maharashtra Land Revenue Act, 1966 and Section 33-A of 't_he Murmbai
Police Act 1951 along with supporting documents should be submitted to this
office within 7 (seven) days from the receipt of this notice i front of me or
through a legal practitioner to this office. It should be noted that if disclosure
is not submitted within the prescribed time frame, action wilj be taken égamst
you as per the said Act, '
SO -

Tehsildar Satara o
‘Copy- Submission for information to Hon. Sub Divisional Officer Sub
Division Satara, _ ' . '
Copy- Village Worker Talathi Aagundewadi, Tal, Satara,

2/- A repbn regarding the execution of the said notice should be submitted m
time to the concerned by reverse post within the deadline, :

%-c@w | . |
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2/~ A report regarding the execution of the said notice should be submitted in
* - time to the concerned by reverse post'wvithin, the deadline.

854 -
o . uéey

. _ Tehsil Office, Satara
- Notice : Land No.Kavi/1781(9)/21
Dated 20/09/2021

- To,

Mr. Sampat Rajaram Jadhav etc

* Res. Aatali, Tal. Dist- Satara

Subject: About_ unauthorized construction and hotel business.
Reference: Report of'Village Worker Talathi Aatali dated 12/09/2021.

* You are informed by this ﬁotice that, a report has been submitted to this office
by Village Worker Talathi, Aatali regarding unauthorized construction of 4850
! square feet on Gat No. 318 and starting hote] business without license by you.
* It has been observed that you have not taken permission from any competent

* authority for the said construction and hotel business. An explanation as to why

“ action should not be taken against you under Section 45 of the Maharashtra
" Land Revenue Act, 1966 and Section 33-A of the Mumbaj Policé Act 1951

© along with Supporting documents should be submitted to this office within 7
. (seven) days from the i'eceipt Qf this notice in front of me or through a legal

" practitioner to this office, It should be.noted that if disclosure is not submitted

- within the prescribed time frame, action will be taken against you & Per the

said Act.

Sd/~ -
Tehsildar Satara

' Copy- Submission for information to Hon, Sub Divisional Officer Sub

Division Satara.

| Copy- Village Worker Talathi Aatali, Tal. Satara,

.“

'\'CQM\ |
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: . Tehsil Office, Satara
g : "~ Notice no, 2 . Land No.Kavi/1781(9)/21
: : Dated 08/10/2021

"To,

Mr. Sampat Rajaram Jadhav ete
Res. Aatalj, Tq], Dist- Satara

Subject: About unauthorized construction gng hotel business.
Reference: Report of Village Work_er Talathi Aatalj dated 12/09/2021.

You are informed by this notice that, a report has been submitted to this office ~
by Village Worker Talathi, Aata]j regarding unauthorized construction of 4850 '
Square feet on Gat No, 318 and starting hote] business without license by you.

action should not be taken against you under Section 45 of the Maharashtra
Land Revepue Act, 1966 and Section 33-A of the Mumbaj Police Act 1951
along with Supporting documents shopld be submitted to this office within 7

said Act.

Sd- ..
Tehsildar Satara

Copy- Submission for information to Hon. Sub Divisional Officer Sub
Division Satara, - :

Copy- Village Worker’Talathi Aatali, Tal. Satara,

2/- A report regarding the execution of the said notice should be submitted in
time to the concerned by Teverse post within the deadlines :

S ‘({c‘.
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. of the said construction till today. If you
_construction is authorized/legal, you shou

856

Ueé
ENGLISH TRANSLATION
Government of Maharashtra '
Revenue and Forest Department
Ofﬁce,orf Tehsildar and Executive Magistrate, Hajeri Mal Satara
Phone & Fax No. 02162/230681 email- tahsiisatara@gmail.com
Land No./ kavi/ 1781(9)/21 S Dated: 17/08/2022

n.T ~ Final notice no.3
To, -
Mr. Sampat Rajaram Jadhav ete.

RIA Aatali .
Tal. Dist.-Satara.

Subject: Notice under section 52 and 53 of the Maharashtra Regional Plénnihg and

_Town Planning Act, 1966 regarding unauthorized construction.

Ref_ererice: 1. Survey Repdrt of Village Workers Talathi Aataii dated 12/09/2021.
2. Notice land No./Kavi-1782/21 dated 20/09/2021.

3. Notice No. 2 land No./Kavi-1782/21 dated 08/10/2021

You are informed by this notice that, the report has been submitted by the Village
Worker Talathi of Aatali village to this office regarding illegal construction of 4850 Saq.
#. area in Gat No. 318 of village Aatali, Tal. Dist- satara for commercial purpose. It has
been observed that you have not taken permission from the competent authority for
the said construction. You also have been informed with the reference notice regarding
submission of documents with strong evidence as to why action should not be taken
against you under Section 45 of the Maharashtra Land Revenue Act, 1966. However,

no documentary evidence has been submitted to this office regarding the authorization
do not submit proof documents that the said

Id remove the said illegal construction within

7 days, otherwise, the said construction shall be removed, under Sectlons 52 and 53

of the Maharashtra Regional Planning and Town Planning Act, 1966 and Section 45
d Revenue Act, 1966. It should be noted that the

(1) and (3) of the Maharashtra Lan )
expenses incurred in carrying out the eviction proceedings will be recovered as per

1 cliz="
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the provisions of the Maharashtra Land Revenue Act by filing a bond against your
immovable property as revenue debt,

Sd/-
Tahsildar Satara

Copy- Submission for information, to Hon. Sub Divisional Officer Satara, Sub

Division Satara,
Copy - Village Worker Talalhi‘Aatali' Tal. Satara

The report regarding the said notice being setved to the concerned in time js to

~ be submitted by reverse post within the deadlipe.

. - <
Note: This translation is not made word to word. If any ambiguity or
incorrectness [inds, original letter in Marathi may please be referred, .
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ENGLISH TRANSLATION

Government'of Maharashtra

- ‘ Revenue and Forest Department
ice of Tehsildar and Executive Magistrate, Hajeri Mal Satara

Phone & Fax No. 02162/230681 emall- tahsiisatara@gmail.com
Land No/ kavi /2764116 . Dated: 18/08/2022

Final notice

To,

Mr. Manoj Narayan Deshmane
R/A Jambhulmure, Kanher
Tal. Dist.-Satara.

Subject: Notice ur_ldér section 52 and 53 of the Maharashtra Regional Planning
and Town Planning Act, 1966 regarding unauthorized construction.

Reference: 1. . Report of Divisional Officer Kanher R. No. 831/2016 dated
26/09/2016. | . '
2 Notice land No./Kavi-2770/16 dated 06/10/2016.

You are informed by this notice th’at, the report has been submitted by the

Divisional Officer Kanher to this office regarding illegal construction of 100 Sq. m.
area in Gat No. 51/12 of village Kanher, Tal. Dist- satara for commercial purpose.
It has been observed that you have.not taken permission from the competent
authority for the said construction. You also have been informed with the reference
notice regarding submission of documents with strong evidence as to why action
should not be taken against you under Section 45 of the Maharashtra Land

Revenue Act, 1966, However, no documentary evidence has been submitted to

this office regarding the authorization of the said construction fill today. If you do

not submit proof documents_that the sald construction is authorized/legal, you .

should remove the said illegal construction within 7 days, otherwise, the said
construction shall be removed, under Sections 52 and QQ of the Maharashtra
Regional Planning and Town Planning Act, 1966 and Section 45 (1) and (3) of the
Maharashtra Land Revenue Act, 1966. It should be noted that the expenses

incurred in carrying out the eviction proceedings will be recovered as per the

1
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Tehsil Office, Satara '
Land No. / Kavi/2764/16 .

Dated 25/10/2016

Notice

To, - :
Mr. Manoj Narayan:»Deshmane - _
Res. Jambulmure(Kanher), Tal. Dist- Satara

Subject: .About unauthorized construction. Lt s By i Gt i Ten e i
. Reference: Report of Divisional Officer Kanher R. No. 831/2016 dated
. 26/09/2016. -

-~ You are informed by this notice that, a report has been submitted to this office

' by Divisional Officer Kanher regarding unauthorized construction of 100 sq-

m. on Gat No. 51/12 for commercial purpose. It has been observed that you

have not taken permission from any competent authority for the said

construction and hotel business. An explanation as to why action should not be

» taken against you under Section 54 of Maharashtra Town Planning Act 1966

along with. supporting documents should be submitted to this office within 7

- (seven) days. from the receipt of this notice in front of me or through a legal

practitioner to this office. It should be noted that if disclosure is not submitted
within the prescribed time frame, action will be taken against yOu as per the .

said Act.

Sd/-
Tehsildar Satara

f' Copy- Submission for information to Hon, Sub'_Divisional Officer Sub
Division Satara, '

Copy- Village Worker Talathi Jambulmure (Kamﬁ er), Tal, Satara.

2/- A report regarding the execution of the said notice should be submitted in
. time to the concémed by reverse post within the deadline.

AL
2
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Rus And Kas area Construction Information - MLRC 1966 Section 45 Year-2013
e e No. [Name ] Village Gat / Survey No. |Notice SR Date
2 Rajesh Mahadev Mane Anawle 284 03-10-13
2 ) Dipak Bhagawat Jawale Yavateswar 109/3 LNDYSR/ZSOZ/B 27-09-13
31 S Mahendra Mansukhalal Shaha Yavateswar 24/3 LND/SR/2507/13 | 27:09.13
86 Babulal Rajaram Bhamare Yavateswar 116/1/1  |LND/SR/2525/13 | 03-10-13
58 Rajdeep Eknath Majgaonkar Yavateswar 119/137  |LND/SR/2534/13 | 03-10-13
5 9 Lilachand Netaji Bafana Yavateswar “a4/1 LND/SR/2533/13 | 03-10-13
711 7 Aparna Avinash Bachal Yavateswar 44/1 LND/SR/2£f97/13 27-09-13
8 14 Indrayani Pradip Jadhav Yavateswar 119/13  |LND/SR/2523/13 | 03-10-13
91 15 - Nilima Madan Bhosale Sambarwadi 47/1 e LND/SR/2537/13 03-10-13
10 17 Sangita Ghanshyam Mane Yavateswar “47/1 03-10-13
1| 18 Babaso Shivaji Rao Kadam Yavateswar 41/2 03-10-13
12 25 Dilip Mahadev Umbarkar Yavateswar 44/1§ LND/SR/2499/13 | 27-09-13
131 26 Baburao Shaymrao Karve Yavateswar 120/24/1 LND/SR/2508/13 | 27-09-13
14| 27 | shrikrishna Ramchandra Umbarkar | Yavateswar |  105/1/1  |LND/SR/2530/13 | 03-1013
15| 28 NanaJarem. orJi;yshree Shankar Jare| Yavateswar | 115/1/1 LND/SR/2531/13 | 03-10-13
16| 29 Mukund Ganpat Pawar Yavateswar 105/2 LND/SR/2509/13 | 27-09-13
17 33 Raju Dattu Bhange Others-3 Sambarwadi 37/2 LND/SR/2535/13 | 03-10-13
18( 65 Vaman Mahadev Umbarkar Yavateswar 44/19 LND/SR/2532/13 | 03-10-13
19| 81 Sima Avinash Pawar Yavateswar 51/1 LND/2428/13 03-10-13

V3
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86MNNEXURE — -6 @

333-:))))
>
s And Kas area Construction Information - MLRC 1966 Section 45 Year-2013

E_N_o_ File No. [Name Village Gat / Survey No. |Notice SR Date
1 2 Rajesh Mahadev Mane Anawle 584 031013
2| 3 Dipak Bhagawat Jawale Yavateswar 109/3 LND/SR/2502/13 | 27-09-13

o 31 S Mahendra Mansukhalal Shaha | Yavateswar 24/3 LND/SR/2507/13 | 27-09-13
a6 Babulal Rajaram Bhamare U Yavateswar 116/1/1  |LND/SR/2525/13 03-10-13]

5\ 8 Rajdeep Eknath Majgaonkar H Yavateswar 119/131  |LND/SR/2534/13 03-10-13
BREEER Lilachand Netaji Bafana : F Yavateswar 44/1 LND/SR/2533/13 | 03-10-13
7111 Aparna Avinash Bachal Yavateswar 44/1 LND/SR/24WW

T 8 14 Indrayani Pradip Jadhav YavatesWar 119/137 LND/SR/2523/13 63?0-?
9] 15 ) Nilima Madan Bhosale | sambarwadi 47/1 LND/SR/2537/13 03-10-13]

10 17 Sangita Ghanshyam Mane Yavateswar 47/1 7 03-10-13

11| 18 Babaso Shivaji Rao Kadam Yavateswar 41/2 03-10-13

12 25 Dilip Mahadev Umbarkar Yavateswar: ’W—WW

13| 26 Baburao Shaymrao Karve Yavateswar 120/24/1 LND/SR/2508/13 27-09-13

14| 27 Shrikrishna Ramchandra Umbarkar | Yavateswar 105/1/1 LND/SR/2530/13 03-10-13

15| 28 [Nanalare m.orJayshree Shankar Jare| Yavateswar 115/1/1 ND/SR/2531/13 | 03-10-13

16| 29 Mukund Ganpat Pawar Yavateswar 105/2 LND/SR/2509/13 27-09-13

17| 33 Raju Dattu Bhange Others-3 “sambarwadi 37/2 LND/SR/2535/13 03-10-13

) 18| 65 vaman Mahadev Umbarkar Yavateswar 44/19 LND/SR/2532/{3 03-10-13
19 81 Sima Avinash Pawar ) Yavateswar 51/1 LND/2428/13 03-10-13
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2y, Kas And Kas area Construction Information - MLRC -1966 U/S 45 Year-2014

SrNo [File No[Name i Village Gat / Survey No. Notice SR Date
1 2 Rajesh Mahadev Mane Anawle | 284 12-11-14
2 3 Dipak Bhagawat Jawale Yavateswar 109/3  |ND/2362/14 12-11-14
3 5 Mahendra Mansukhalal Shaha Yavateswar 24/3 LND/2367/14 12-11-14
4 6 Babulal Rajaram Bhamare Yavateswar 116/1/1 LND/2375/14 12-11-14
5 8 Rajdeep Eknath Majgaonkar Yavateswar 119/131’: LND/2380/14 12-11-14
6 9 Lilachand Netaji Bafana Yavateswar 44/1 LND/2383/14 12-11-14
7 11 Aparna Avinash Bachal Yavateswar 44/1 LND/2389/14 12-11-14
8 14 Indrayani Pradip Jadhav Yavateswar |  119/137 LND/2373/14 12-11-14
9 15 Nilima Madan Bhosale Sambarwadi 47/1 LND/2368/14 12-11-14
10 R i7 } Sangita Ghanshyam Mane Yavateswarﬁ _ 47/1 12-11-14
11 18 Babaso Shivaji Rao Kadam Yavateswar | 41/2 12-11-14
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')}>>,~Q§; Kas And Kas area Construction Information - MLRC 1966 U/S 45, BP ACT-1951 U/S
33A Year-2015

‘ Sr. No. [Sr. No. |[Name Village . Gat / Survey No. [Notice SR Date

| 1 1 |Somnath Rajaram Jadhav other-3 Atali 344 LND/SR-2737/15 | 21-08-15

LND/SR-59/15 08-09-15

2 2 |Rajesh Mahadev Mane ] Anawle 284 LND/SR/735/15 27-04-15

_ - LND/SR-56/15 25-08-15

N _ B LND/SR/735/15 27-04-15

3 3 |Dipak Bhagawat Jawale Yavateswar 109/3 LND/SR/5/15 25-08-15

4 5 Mahendra Mansukhalal Shaha ) Yavateswar 24/3 LND/SR/12/15 25-08-15

5 6 [Babulal Rajaram Bhamare ___Yavateswar 116/1/1 LND/SR/15/15 25-08-15

6 8 |Rajdeep Eknath Majgaonkar Yavateswar 119/13  [IND/SR/715/15 24-04-15

_ | LND/SR/19/15 25-08-15

7 | 9 jlilachand Netaji Bafana Yavateswar |  44/1 LND/SR/20/15 25-08-15

8 11 |Aparna Avinash Bachal Yavateswar 44/1 LND/SR/23/15 25-08-15

9 14 [Indrayani Pradip Jadhav Yavateswar - 119/1F LND/SR/28/15 25-08-15

10 15 |Nilima Madan Bhosale Sambarwadi | = 47/1 LND/SR/33/15 25-08-15

11 17 |Sangita Ghanshyam Mane Yavateswar 47/1 LND/SR/723/15 27-04-15

3 B B LND/SR/44/15 25-08-15

12 18 |Babaso Shivaji Rao Kadam B . Yavateswar 41/2 LND/SR/718/15 27-04-15

_ _ _ 7 B LND/SR/45/15 25-08-15

13 19 |Swarad Shirish Chitnis B Yavateswar 5 LND/SR/727/15 27-04-15

. . - - i B LND/SR/29/15 25-08-15

14 20 |Mahesh Suresh Loya - ~ Anawle 284 LND/SR/61/15 07-09-15

15 21 |Farukh Nariman Cooper B Anawle 284 LND/SR/62/15 07-09-15

16 | 22 [Shankar Rajaram Jadhav - Atali 344 LND/SR/2737/15 | 21-08-15

B o - LND/SR/58/15 08-03-15

17 27 |Shrikrishna Ramchandra Umbarkar Yavateswar 105/1/1 LND/SR/711/15 27-04-15

18 | 31 |Rajendra Gyiafndev Karve Others-6 Yavateswar 120/7 LND/SR/726/15 27-04-15

19 | 34 [Atmaram Gangaram Bhange Sambarwadi ~ 39/1/1 LND/725/15 27-04-15

B B LND/SR/38/15 25-08-15

20 | 35 [Laxmibai Khashaba Umbarkar Others-2 Yavateswar 89/1 LND/721/15 27-04-15

21 | 36 [Baburao GanuUmbarkar Yavateswar 89/1 {LND/720/15 27-04-15

" ] LND/SR/43/15 25-08-15

22 37 _|Man Singh Yashwant Pawar Yavateswar 42/1 LND/717/15 27-04-15

23 38 |Rohidas Baburao Sapkal j Yavateswar 72 LND/724/15 ' 27-04-15

LND/SR/30/15 25-08-15

24 39 |Suryakant Gnandev Karve Others-6 Yavateswar 120/7 LND/719/15 | 27-04-15
) 40 |Sampat Tukaram More, Gramastha Petrie 60

25 Mandal Petri : LND/730/15 27-04-15

26 41 |Ramchandra Hariba More - Petrie 60  [LND/729/15 27-04-15
o 43 |Shantabai Narayan More and Gramstha Petrie 60

27 Mandal Petri _ LND/736/15 B 27-04-15
44  |Nitin Ganpat More, Gramstha Mandal Petrie 60

28 Petri LND/737/15 27-04-15

29 45 |Prasanna Ravindra Gadkari Atali 311 LND/2886/15 13-10-15

30 | 46 [Krishna Ramachandra Mane Others-1 Anawie 339 LND/2803/15 13-10-15

31 | 47 [santosh Sahdev Atale Atali 344 LND/2804/15 13-10-15

32 65 |Vaman Mahadey Umbarkar Yavateswar 44/18 LND/SR/712/15 27-04-15
100 |Ramachandra Krishna More and 9 others Petrle 61

33 - LND/SR/731/15 27-04-15

(¥ Scanned with OKEN Scanner



San

864

- w6
*23And Kas area Construction Information - MLRC 1966 U/S 45, BP ACT-1951 U/S 33A Year-20(f6
sr.no. |fileno |Name ) __|Village Gat / Survey No. _[Notice SR Date
23 Sampat Rajaram Jadhav Atali 344 MRTP-1966 U/S -
1 . ) 54,LND/2822/16 | 13-10-16
2| 35 Laxmibai Khashaba Umbarkar Others-2 Yavateswar 89/1 LND/2769/16 06-10-16
3| 48 Jagu Changu Mane Anawle 358 LND/2820/16 25-10-16
49 Namdev Shankar Jadhav Others-28 Anawle 346 MRTP-1966 U/S
4 _ 54, LND/2819/16 25-10-16
50 Ajit Maruti Mane Anawle 347 MRTP-1966 U/S
5 . 54, LND/2821/16 25-10-16
6| 53 Jaywant Manohar Thoke Kanher 51/8 LND/2770/16 06-10-16
7| 54 Dhananjay Vishwarao Jadhav Jambhalmurre (Kanher) 51/10 LND/2769/16 06-10-16
8| S5 Shailesh Prabhakar Inamdar Jambhalmurre (Kanher) 51/12 LND/2765/16 06-10-16
9] 56 Hemlata Purushottam Nikam Jambhalmurre (Kanher) 51/8 LND/2767/16 06-10-16
10| 57 Manoj Narayan Deshmane Jambhalmurre (Kanher) 51/12 LND/2770/16 06-10-16
11| 58 Jalindar Shrirang Shinde Agundewadi 24/12 LND/2773/16 06-10-16
12| 59 | ~ Ramesh Chandrasekhar Kabbur Agundewadi 16 LND/2776/16 06-10-16
13| 61 Ramesh Anil Ubale and others Agundewadi 16/6 LND/2774/16 06-10-16
14| 63 __Dhanaji Balwant Shinde Agundewadi 24 LND/2777/16 06-10-16
15| 64 __ Nilesh (Atul) Arun Bartakke Chorgewadi 195 LND/2768/16 06-10-16
16| 95 Vaishali Pramod Tangsale Agundewadi 16/4,16/5 |LND/SR/2771/16 | 06-10-16
_ . LND/SR/2771/16 | 25-10-16
17| 96 Pratap Rajemahadik 7Aﬂndewadi 16/6 LND/SR/2775/16 06-10-16
B LND/SR/2775/16 | 25-10-16
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Sr. No. _|file No. -
rTo {THE 10, Tame —— - Village Gat / Survey No. _|Notice SR Date
31 Rajendra Gyandev Karve Others-6 Yavateswar 120/7 LND/1337/17 03-06-17
2 32 Ramdas Shankar Karve Yavateswar 1208 LND/1336/17 03-06-17
3 § -
66 Shyamala Madan Joshi Yavateswar 104/11/1  [MRTPACT 1966 U/S | 31-05-17
54, LND/SR/1185/17
LND/SR/1221/17 03-06-17
4 67 | Madhukar Tukaram Patekar and Dilip Yavateswar 100/1 MRTP ACT 1966 U/S 31-05-17
Tukaram Patekar 54, LND/SR/1186/17
_ LND/SR/1222/17 03-06-17
5 68 Ranjit Shankarao More Yavateswar MRTP ACT 1966 U/S | 31-05-17
- - - 54LND/SR/1187/17
= - LND/SR/1223/17 03-06-17
70 .Shubhangl Anil Patil Anawle 284 LND/SR/1191/17 31-05-17
7 72 Shrirang Dhondiram Gogaon Chorgewadi 189 MRTP ACT 1966 U/S 31-05-17
54LND/SR/1193/17
8 73 Ashok Sahebrao Kadam Parambewadi 97 MRTP ACT 1966 U/S | 31-05-17
= " 54LND/SR/1194/17
9 74 Laxman Ganpat Kadam etc.-7 Yavateswar 86/1 MRTP ACT 1966 U/S 03-06-17
: _ _|54LND/SR/1341/17
10 75 Mangesh Vitthal Wadekar Yavateswar 101/2 MRTP ACT 1966 U/S 03-06-17
- - _ 54LND/SR/1340/17
11 77 Jitendra Vishwanath Bhosale Yavateswar 101/3 MRTP ACT 1966 U/S 03-06-17
_ : _ 54LND/SR/1339/17
12 78 Amit Pratap Singh Deshmukh Yavateswar 102/1 MRTP ACT 1966 U/S 03-06-17
i} 54LND/SR/1337/17
- 13 79 Smita Sachin Pathak Gawadi 696 LND/1573/17 26-07-17
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Kasﬁ*ﬂ Kas area Construction Information - MLRC 1966 U/S 45 and BP act
] 1951 u/s 33(a) Year-2021 _
Sr.No. [fileno |[Name Village Gat / Survey No. _|Notice SR Date
1 2 Rajesh Mahadev Mane Anawle 284 LND/SR/1781(11)/21 | 20-09-21
LND/SR/1781(12)/21 08-10-21
) 41 Ramchandra Hariba More Petrie 60 LND/1781(17)/21 20-09-21
LND/1781(22)/21 08-10-21
3 83 Rajendra Raghunath Bobde Others -7 Anawle 282/F LND/SR/1781(12)/21 20-09-21
{LND/SR/1781(12)/21 | 08-10-21
4 84 Manisha Nandkumar Nalwade Anawle 340 ~ |LND/SR/1781(15)/21 20-09-21
) ] ~ [LND/sR/1781(15)/21 08-16-21
5 85 Premlata Harinarayan Kasat Anawle 282/3 LND/SR/1781(14)121 20-09-21
~ LND/SR/1781(14)/21 08-10-21
6 86 Kisan Sakharam More Petrie 61 LND/SR/1781(19)/21 20-09-21
_ B LND/SR/1781(19)/21 08-10-21
7 87 | Vishal Uddhav Kadam Petrie 61 LND/SR/1781(20)/21 20-09-21
A LND/SR/1781(20)/21 08-10-21
8 88 Amar Kondiba Attale Others-2 Atali 344 LND/SR/1781(7)/21 20-09-21
- LND/SR/1781(7)/21 08-10-21
9 89 Jahgir Khan Ahmad Khan Atali 320 LND/SR/1782/21 20-09-21
e B LND/SR/1782/21 08-10-21
10 90 Sampat Rajaram Jadhav Atali | 318 LND/SR/1781(9)/21 20-09-21
LND/SR/1781(9)/21 08-10-21
11 91 Vineet Kiran Sable ~ Atali 322 |LND/SR/1781(8)/21 20-09-21
- [LnD/sr/1781(8)/21 08-10-21
12 92 Ghanshyam Narayandas Chhabra Atali 296/2  |LND/SR/1781(3)/21 - 20-09-21
B - IND/SR/1781(3)/21 | 08-10-21
13 92 Ghanshyam Narayandas Chhabra Atali 302 LND/SR/1781(1)/21 | 20-09-21
- - [ LND/SR/1781(1)/21 08-10-21
14 94 Feroze Habib Khan Pathan Atali 319 LND/SR/1781(2)/21 | 20-09-21
o LND/SR/1781(2)/21 08-10-21
15 97 ~ Vikram Lalasaheb Pawar Parambewadi 315 LND/SR/1636/21 20-09-21
100 |Ramachandra Krishna More and 9 others Petrie 61

16 LND/SR/1781(22)/21 | 20-09-21
_ LND/SR/1781(17)/21 08-10-21
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Kas®ad Kas area Construction Information - MLRC 1966 U/S 45 and MRTP-1966 U/S 52, 53
_ ~ Year-2022
SRNO FIRE NO. |Name Village Gat / Survey No. _[Notice SR Date
i 5 ___Mahendra Mansukhalal Shaha Yavateswar 24/3 LND/2508/13 18-08-22
2 8 Rajdeep Eknath Majgaonkar Yavateswar 119/137  |LND/2534/13 18-08-22
3l 9 Litachand Netaji Bafana Yavateswar 44/1  |LND/2533/13 B 18-08-22
4 11 Aparna Avinash Bachal Yavateswar 44/1 LND/2497/13 18-08-22
5] 14 Indrayani Pradip Jadhav Yavateswar 119/13 LND/2523/13 18-08-22
| 6| 15 Nillma Madan Bhosale Sambarwadi 47/1 LND/2537/13 18-08-22
71 17 Sangita Ghanshyam Mane Yavateswar 47/1 LND/723/13 18-08-22
8 18 Babaso Shivaji Rao Kadam Yavateswar 41/2 LND/718/13 18-08-22
o 19 Swarad Shirish Chitnis Yavateswar 5 LND/727/13 18-08-22]
0] 21 Farukh Nariman Cooper Anawle 284 LND/62/15 18-08-22
1u|l 22 Shankar Rajaram Jadhav Atali 344 LND/2737/15 18-08-22
12| 25 Dilip Mahadev Umbarkar Yavateswar 44/19 LND/2499/13 18-08-22
_ 1 26 Baburao Shaymrao Karve Yavateswar 120/24/1  |LND/2508/13 _ 18-08-22
_ 14 27 ~ Shrikrishna Ramchandra Umbarkar Yavateswar 105/1/1 _ |LND/2530/13 18-08-22
28 |Shankar Nana Jare m. or Jayshree Shankar Jare Yavateswar 115/1/1 R
15 ___ Others1 LND/2381/14 18.08-22
§ 6] 29 Mukund Ganpat Pawar Yavateswar 105/2 LND/2509/14 18-08-22
17 31 Rajendra Gyandev Karve Others-6 Yavateswar _ 120/7 LND/726/15 18-08-22
18| 32 Ramdas Shankar Karve Yavateswar 1208 LND/1336/17 18-08-22
19| 33 Raju Dattu Bhange Others-3 Sambarwadi 37/2 LND/2335/13 18-08-22
20| 34 Atmaram Gangaram Bhange Sambarwadi 39/1/1 LND/725/15 18-08-22
21| 35 Laxmibai Khashaba Umbarkar Others-2_ Yavateswar 89/1 [LND/721/15 18-08-22
22| 37 Man Singh Yashwant Pawar Yavateswar 42/1 LND/717/15 18-08-22
23| 38 Rohidas Baburao Sapkal Yavateswar 72 LND/724/15 18-08-22
24| 39 Suryakant Gnandev Karve Others-6 _Yavateswar 120/7 LND/719/15 18-08-22
40 Sampat Tukaram More, Gramastha Mandal ~ Ppetrie 60 LND/730/15 18-08-22
25| _ Petri )
- 41 " Ramchandra Hariba More Petrie 60 LND/1781(22)/21 18-08-22
ol 2 Ankush Vitthal More and 1 Petrie 60 LND/729/15 18-08-22
28 43 Shantabai Narayan More and Gramstha Petrie 60  |LND/736/15 18-08-22
29 24 | Nitin Ganpat More, Gramstha Mandal Petri Petrie 60 ND/737/15 18-08-22
30 45 Prasanna Ravindra Gadkari Atali 311 LND/2886/15 18-08-22
31 46 Krishna Ramachandra Mane Others-1 Anawle 339 LND/2803/15 18-08-22
3; 47 Santosh Sahdev Atale Atali 344 LND/2804/15 18-08-22
- - 53 ~ Jaywant Manohar Thoke Kanher ~ 51/8 LND/2770/16 18-08-22
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)"wf\fsll Dhananjay Vishwarao Jadhav Jambhalmurre 51/10 LND/2769/16 18-08-22

- h (Kanher)
55 Shailesh Prabhakar Inamdar Jambhalmurre 51/12 LND/2765/16 18-08-22

35 (Kanher)
S6 Hemlata Purushottam Nikam Jambhalmurre 51/8 LND/2767/16 18-08-22

- 35 (Kanher) }

57 Manoj Narayan Deshmane Jambhalmurre 51/12 LND/2770/16 18-08-22

37 (Kanher)
38] 58 Jalindar Shrirang Shinde Agundewadi 24/12 LND/2773/16 18-08-22
39| 59 Ramesh Chandrasekhar Kabbur Agundewadi 16 LND/2776/16 18-08-22
40| 61 Ramesh Anil Ubale and others Agundewadi 16/6 LND/2774/16 18-08-22
41 63 Dhanaji Balwant Shinde Agundewadi 24 LND/2777/16 18-08-22
42| 64 ___Nilesh {Atul) Arun Bartakke Chorgewadi 195 LND/2768/16 18-08-22
43| 65 Vaman Mahadev Umbarkar Yavateswar 44/1d LND/2532/13 18-08-22
_ 44| 67 |Madhukar Tukaram Patekar and Dilip Tukaram ~ Yavateswar ~100/1 LND/1186/17 _ 18-08-22
45| 68 Ranjit Shankarao More Yavateswar LND/1223/17 18-08-22
46| 70 Shubhangi Anil Patil Anawle 284 LND/1191/17 "~ 18-08-22
71 72 Shrirang Dhondiram Gogaon Chorgewadi 189 ~|LND/1193/17 18-08-22
48| 73 Ashok Sahebrao Kadam B parambewadi 97 LND/1194/17 13-08-22
49| 74 Laxman Ganpat Kadam etc.-7 } Yavateswar 86/1 LND/1341/17 _ 18-08-22
50 75 o Mangesh Vitthal Wadekar Yavateswar 101]2 LND/1340/17 18-08-22
si| 77 Jitendra Vishwanath Bhosale Yavateswar 101/3 LND/1339/17 18-08-22
52| 78 Amit Pratap Singh Deshmukh ~ Yavateswar 102/1 LND/1337/17 18-08-22
53 79 Smita Sachin Pathak ~ Gawadi 696 LND/1573/17 18-08-22
54| 81 Sima Avinash Pawar Yavateswar 51/1 LND/2528/13 18-08-22
_ 55| 83 Rajendra Raghunath Bobde Others -7 Anawle 282/% LND/1781(12)/21 18-08-22
56| 84 Manisha Nandkumar Nalwade Anawle 340 LND/1781(15)/21 18-08-22
57| 85 Premlata Harinarayan Kasat ] Anawle 282/3 LND/1781(14)/21 18-08-22
s8] 8 Kisan Sakharam More Petrie 61 LND/1781(19)/21 18-08-22
59| 87 Vishal Uddhav Kadam Petrie 61 LND/1781(20)/21 18-08-22
60| 88 Amar Kondiba Attale Others-2 Atali 344 LND/1781(7)/21 17-08-22
61] 89 Jahgir Khan Ahmad Khan . Atali 320 LND/1781(4)/21 18-08-22
62| 90 ~ Sampat Rajaram Jadhav ~ Aali 318 LND/1781(9)/21 17-08-22
63| 91 Vineet Kiran Sable Atali 322 LND/1781(8)/21 17-08-22
64| 92 Ghanshyam Narayandas Chhabra Aali 296/2 LND/1781(3)/21 18-08-22
65 92 Ghanshyam Narayandas Chhabra Atali 302 LND/1781(1)/21 18-08-22
66| 94 " Feroze Habib Khan Pathan _ Atali 319  [LND/1781(2)/21 18-08-22
67| 95 Vaishali Pramod Tangsale Agundewadi 16/4,16/5  |LND/2771/16 18-08-22
68 96 Pratap Rajemahadik Agundewadi 16/6 LND/2775/16 18-08-22
. 69| 97 ‘Vikram Lalasaheb Pawar _ Parambewadi 315 LND/1636/21 18-08-22
70| _ - LND/SR/1636/21 02-06-22
71| 100 Ramachandra Krishna More and 9 others Petrie 61 LND/1781(17)/21 18-08-22
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9 Kas And Kas area Construction Information MRTP Act 52 and 53 Year-2023
Sr. No. [file. No. [Name Village Gat / Survey No. Ordeadate &SR  [Date
1 1 Somnath Rajaram Jadhav other-3 Atali 344 WS/1565/23 07-07-23
2 2 [Rajesh Mahadev Mane ) Anawle 284 LND/WS/1565/23 | 07-07-23
3 | 3 [|DipakBhagawat)awale Yavateswar 109/3 _ |LND/WS/1565/23 | 07-07-23
4 4 [Rajesh Nandkumar Bhutkar ! Yavateswar 70/3 LND/WS/1565/23 | 07-07-23
5 5 Mahendra Mansukhalal Shaha ~ Yavateswar 24/3 LND/WS/1565/23 07-07-23
6 6 |Babulal Rajaram Bhamare " Yavateswar 116/1/1 _ |LND/WS/1565/23 | 07-07-23
7 7 Kunal Kishor Ghodake Yavateswar 93/2 LND/WS/1565/23 07-07-23
8 8 [Rajdeep Eknath Majgaonkar Yavateswar 119/137 _ [IND/WS/1565/23 | 07-07-23
9 9 |Lilachand Netaji Bafana Yavateswar 44/1  |LND/WS/1565/23 | 07-07-23
10 10 |Rajendra Subhash Bagal Yavateswar 111 (ND/WS/1565/23 | 07-07-23
11 11 Aparna Avinash Bachal Yavateswar 44/1 LND/WS/1565/23 07-07-23
12 12 Nilkanth Parshuram Tapase Yavateswar 109/3 LND/WS/1565/23 07-07-23
13 13 [Smita Shashikant Patkar Yavateswar 23/2 LND/WS/1565/23 | 07-07-23]
14 14 [Indrayani Pradip Jadhav Yavateswar 119/13  |LND/WS/1565/23 | 07-07-23|
15 15 Nilima Madan Bhosale Sambarwadi 47/1 LND/WS/1565/23 07-07-23
16 16 [Shakil Ahmad Sayyad Sambarwadi 35/1 LND/WS/1565/23 | 07-07-23
17 17 Sangita Ghanshyam Mane Yavateswar iﬁl LND/WS/1565/23 07-07-23
18 18 |Babaso ShivajiRao kadam Yavateswar 41/2 __ |LND/WS/1565/23 | 07-07-23
19 19 Swarad Shirish Chitnis Yavateswar 5 LND/WS/1565/23 07-07-23
20 20 |Mahesh Suresh Loya Anawle 284 LND/WS/1565/23 | 07-07-23
21 21 Farukh Nariman Cooper Anawle 284 LND/WS/1565/23 | 07-07-23
22 22 Shankar Rajaram Jadhav Atali 344 _ END/WS/1565/23 07-07-23
23 23 |Sampat Rajaram Jadhav Atali ) 344 LND/WS/1565/23 07-07-23
24 24 |[Sarika Sampat Jadhav _ Atali 344 LND/WS/1565/23 07-07-23
25 | 25 [Dilip Mahadev Umbarkar __Yavateswar 44/19 LND/WS/1565/23 07-07-23
26 26  |Baburao Shaymrao Karve Yavateswar 120/24/1 _ LND/WS/1565/23 07-07-23
27 27 Shrikrishna Ramchandra Umbarkar Yavateswar 105/1/1 LND/WS/1565/23 07-07-23
28 28 Shankar Nana Jare m. or Jaysh}ee Shankar Yavateswar 115/1/1 LND/WS/1565/23 07-07-23
29 29 ﬁﬁfﬁgﬁﬁpat Pawar B Yavateswar 105/2 LND/WS/1565/23 07-07-23
30 30 |Gulabrao Genu Bhange e Sambarwadi 363 IND/WS/1565/23 | 07-07-23
31 31 |Rajendra Gyandev Karve Others-6 Yavateswar 120/7 __ |LND/WS/1565/23 07-07-23
32 32 |Ramdas Shankar Karve - Yavateswar 1208 LND/WS/1565/23 | 07-07-23
33 33 Raju Dattu Bhange Others-3 _ Sambarwadi 37/2 LND/WS/1565/23 07-07-23
34 34 |Atmaram Gangaram Bhange Sambarwadi 39/;/1 LND/WS/1565/23 07-07-23
35 35 |Laxmibai Khashaba Umbarkar Others-2 Yavateswar 89/1 LND/WS/1565/23 07-07-23
36 36 Baburao Ganu Umbarkar ) e Yavateswar 89/1 LND/WS/1565/23 07-07-23
37 37 Man Singh thwarg Pawar o B Yavateswar 42/1 LND/WS/1565/23 07-07-23
38 38 ~ [Rohidas Baburao Sapkal __ __Yavateswar 72 . I:.ND/WS/1565/23 07-07-23
39 39 Su:r;/aka nt Gnandev Karve Others-6 Yavateswar 120/7 LND/WS/1565/23 07-07—23
20 40 |Sampat Tukaram More, Gramastha Mandal Petrie 60 LND/WS/1565/23 07-07-23
Petri _ _
41 41 [Ramchandra Hariba More Petrle 60 LND/WS/1565/23 g;g;iz
42 42 |Ankush Vitthal More and 1 petrle | 60 LND/Ws/1565/23 ~07.23
43 43 |Shantabai Narayan More and Gramstha Man Petrle 60 LND/WS/}SGS/Zf 07-07-
44 44 Nitin Ganpat More, Gramstha Mandal Petri Petrie 60 LND/WS/1565/23 07-07-23
45 | 45 |Prasanna Ravindra Gadkar] ) Atali 311 LND/W;/ISSS/;: 8;2-7,2
46 46 |Krishna Ramachandra Mane Others-1 Anawle 339 tzg;x:ﬁz:;;zs 07:07:23
47 47  |Santosh Sahdev Atale _ A@“| 344 oS 1see/23 s
48 48  |Jagu Changu Mane Anawle ) ) o e
49 49  [Namdev Shankar Jadhayv Others-28 Anawle _ 346 LND/WS/156 2 e
50 50  |Ajit Maruti Mane B Anawle 347 LND/WS/1565 23 07-07_2,3
51 51 |Sampat Rajaram Jadhav _ Atali 319 LND/WS/15:§/;3 07:07-23
52 52 |sampat Ganpat Jambhale and 11 Jambhalmurre (Kanher) | 51/12 LND/WSZlSss/z e
53 53 |Jaywant Manohar Thoke Kanher ] LND/WS/1565/23
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::‘s'%f ?::}?;’;\’iyra\’;;gt::%;z:arv Jambhalmurre (Kanher) 51710 |LND/Ws/1565/23 | 07-07-23
56 56 Hermiata Purushott - Jambhalmurre (Kanher) 51/12 LND/WS/1565/23 07-07-23
. am Nikam Jambhalmurre (Kanher 51/8 LND/WS/1565/23 | 07-07-2
57 57 Manoj Narayan Deshmane { ) 2
58 58 Jalindar Shrirang Shinde fambhaimurre (Kanher) 51/12 Cllil 4 geois
59 59 Ramesh Chandrasekhar Kabbur Agundewad! 25 LND/WS/1565/23 07-07-23
<D 0 ILaxman JagaTnath hnde Agundewadi 16 LND/WS/1565/23 07-07-23
61 61 Ramesh Anil Ubale and others Rgundewad, LND/W5/1565/23 ’ 07072
62 62 Balkrishna Kondiba Shedge o Agundewad! - 1546 O Le
& 63 |Dhanali Balwant Shind g Agundewadf 25 LND/WS$/1565/23 % 07-07-23
6a T 64 INilesh (Atul) A Bmekk Agundewadi 24 LND/WS/1565/23 | 07-07-23)
= == arrar.Mabodev U ba ” e Chorgewadi_ 195 LND/WS/1565/23 07-07-23
e = Sl Kiada mh'ar ar Yavateswar 44/15 LND/WS/1565/23 07-07-23
= y adan Joshi : Yavateswar 104/:11/1 LND/WS/1565/23 :07-07-23
67 67 Madhukar Tukaram Patekar and Dilip Tukara Yavateswar 100/1 LND/WS/1565/23 07-07-23
68 68 |Ranjit Shankarao More Yavateswar ND/WS/1565/23 | 07-07-23
69 69 Ravindra Chandu Mane and Nitin Mane Anawle LND/WS/156§/23 07-07-23
70 70 __|Shubhangi Anil Patil | Anawle 284 LND/WS/1565/23 || 07-07-23
71 71 Sahajram Narayandas Chabada | Atali 294 LND/WS/1565/23 I 07-07-23
72 72  YShrirang Dhondiram Gogaon Chorgewadi 189 |LND/WS/1565/23 | 07-07-23
73 _ 73 Ashok Sahebrao Kadam Parambewadi 97 LND/WS/1565/23 07-07-23
74 74 Laxman Ganpat Kadam etc.-7 Yavateswar 86/1 LND/WS/1565/23 07-07-23
75 75 Mangesh Vitthal Wadekar B Yavateswar 103/2 LND/WS/1565/23 07-07-23
76 76 Sudhir Ramchandra Salunkhe Yavateswar 33/3 LND/WS/1565/23 07-07-23
77 77 Jitendra Vishwanath Bhosale | Yavateswar 101/3 LND/WS/15€S/23 07-07-23
J8 78 |Amit Pratap Singh Deshmukh Yavateswar 102/1_ |LND/WS/1565/23 | 07-07-23
79 80 Ranjit Shankarao More Yavateswar 25 LND/WS/1565/23 | 07-07-23
80 | 81 |Sima Avinash Pawar B Yavateswar 51/1 LND/WS/1565/23 | 07-07-23
81 83 Rajendra Raghunath Bobde Others -7 Anawle 282/F }ND/WS/1§65/23 | 07-07-23
82 84 Manisha Nandkumar Nalwade Anawle 340 LND/WS/1565/23 07-07-23
83 85 Premlata Harinarayan Kasat “Anawle 282/3 LND/WS/1565/23 07-07-23
84 86 |Kisan Sakharam More Petrie 61 ND/WS/1565/23 || 07-07-23
85 87 |Vishal Uddhav Kadam Petrie 61 |LND/Ws/1565/23 | 07-07-23
86 88 |Amar Kondiba Attale Others-2 Atali_ - 344  |LND/WS/1565/23 | 07-07-23
87 89 |Jahgir Khan Ahmad Khan_ B B Atali 320 LND/WS/1565/23 | 07-07-23
88 90 |Sampat Rajaram Jadhav Atali 318 LND/WS/1565/23 | 07-07-23
89 91 |Vineet Kiran Sable X Atali 322 LND/WS/1565/23 07-07-23
90 92  |Ghanshyam Narayandas Chhabra Atali 296/2  |LND/WS/1565/23 | 07-07-23
91 92 Ghanshyam Narayandas Chhabra Atali 302 LND/WS/1565/23 | 07-07-23
92 93 |Bapu Hari Atale and 6 others Atali 309 LND/WS/1565/23 | 07-07-23
93 94 Feroze Habib Khan Pathan B Atali _ 319 LﬁD/WS/lSGS/ZS 07-07-23
94 95 Vaishali Pramod Tangsale B Aggndewadi 16/4,16/5 |LND/WS/1565/23 07-07-23
95 96 |Pratap Rajemahadik - __Agundewadi 16/6 LND/WS/1565/23 | 07-07-23
96 97 Vikram Laflasahfeb Pawar Parambewadi 315 LND/WS/1565/23 07-07-23
97 98 Vaibhav Kundlik Farande B Kanher 51/7 LND/WS/1565/23 | 07-07-23
98_ 99 |Avinash Malharrao Kakade N Agundewadi 195 LND/WS/1565/23 | 07-07-23
99 100 |Ramachandra Krishna More and 9 others Petrie 61 LND/WS/1565/23 07-07-23
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Kas And Kas area construction informaaza'es of place / land and year of construction

AV E WRE—-R\\D

@

___‘ks‘_
Sr: ROWGlle. o, _|Name - Village Gat / Survey No. |Uses of Place / land Year
1 1 |Somnath Rajaram Jadhav other-3 Atali 344 Hotel, Lodge TR
2 2 Rajesh Mahadev Mane Fy— 284 Hotel TIEEN
3 3 Dipak Bhagawat Jawale Yavateswar 109/3 Home TIERT]
4 4 Rajesh Nandkumar Bhutkar Yavateswar 70/3 Hotel T201214
5 5 Mahendra Mansukhalal Shaha Yavateswar 24/3 Farmhouse Rcc Bunlow  |2012-13
6 6 Babulal Rajaram Bhamare Yavateswar 116/1/1  (Farmhouse Rcc Bunlow  |2001-02
7 7 |Kunal Kishor Ghodake Yavateswar 93/2 Hotel lodging, Farmhouse |2012-13
8 8  |Rajdeep Eknath Majgaonkar Yavateswar 119/13 _ |Home ~ |2007-02
9 9 Lilachand Netaji Bafana Yavateswar 44/1 Farmhouse Rcc Bunlow  [2007-02
10 10 |Rajendra Subhash Bagal Yavateswar 111 Rec Bunlow 2008-09
11 11 |Aparna Avinash Bachal Yavateswar 44/1 Farmhouse 2012-13
12 12 Nilkanth Parshuram Tapase ~ |Yavateswar 109/3 House and Lodging 2012-13
13 13 |Smita Shashikant Patkar ~|vavateswar 23/2 Farmhouse Rcc Bunlow  [2010-11
14 14 |Indrayani Pradip Jadhav Yavateswar 119/131 __[pemolish ] -
15 15 |Nilima Madan Bhosale Sambarwadi 47/1 Farmhouse 2012-13
28 16 |shakil Ahmad Sayyad Sambarwadi 35/1 Farmhouse 2013-14
17 17 Sangita Ghanshyam Mane Yavateswar 47/1 Farmhouse Rec Bunlow 201415
18 18 [Babaso Shivaji Rao Kadam Yavateswar 41/2 Demolish _ 7
19 19 Swarad Shirish Chitnis B Yavateswar 5 Hotel Eagle, Farmhouse  |2010-11
20 20 |Mahesh Suresh Loya 7 Anawle 284 Farmhouse Rcc Bunlow  |2015-16
21 7217 Farukh Nariman quperi Anawle 284 Farmhouse Rcc Bunlow 2015-16 _
22 22 Shankar Rajaram Jadhav Atali 344 Hotel and Lodging 2010-11
23 23 Sampat Rajaram Jadhav Atali 344 Heritagewadi Hotel, Lodge |2021-22
and Wedding Hall
24 24 Sarika Sampat Jadhav Atali 344 Heritagewadi Hotel, Lodge
and Wedding Hall
25 25 Dilip Mahadev Umbarkar B } Yavateswar 44/1d Farmhouse, Rcc Banlow 2006-07
26 26 Baburao Shaymrao Karve Yavateswar 120/24/1 |[Home and Hotel 2011-12
27 27 Shrikrishna Ramchandra Umbarkar Yavateswar 105/1/1 Home and Hotel 2003-04
28 28 Shankar Nana Jare m. or Jayshree Shankar |Yavateswar 115/1/1 Home and Hotel and 2008-09
Jare Others 1 _ N Lodging
29 29 |Mukund Ganpat Pawar Yavateswar 105/2 ] F
30 30 |Gulabrao Genu Bhange Sambarwadi 36/3 Hotel Bakula Garden 2013-14
31 31 ! Rajendra Gyar;jev Karve Others-6 Yavateswar :120/7 House:and Hotel 2013-14
32 32 Ramdas Shénkar Karve Yavateswar 1208 House and Hotel 2015-16
33 33 Raju Dattu Bhange Othea's -3 Sambarwadi 37/2 House and Hotel 2005-06 |
34 | 34 Atmaram Gangaram 'Bhange Sambarwadi 39/1/1 T angel House 2905-06
35 35 Laxmibai Khashaba Umbarkar Others-2 Yavateswar 89/1 Home 2010-11
36 36 Ramchandra Baburao /Baburao Ganu Yavateswar 89/1 Home, Hotel and Mess
Umbarkar N
37 37 |Man Singh Yashwant Pawar Yavateswar 42/1 Shop and House 2014-15
38 38 Rohidas Baburao Sapkal Yavateswar 72 Rec Bunlow 2014-15 |
39 39 |Suryakant Gnandey Karye Others-6 Yavateswar 120/7 Home] Hotel
40 49 Sampat Tukaram More, Gramastha Mandal |Petrie 60
Petri _ _
41 41 Ramchandra Hariba More |petrie 60 Living House 2019-20
a2 42 |Ankush Vitthal More and 1 Petrie 60 Living House 1993-94
43 43 Shantabai Narayan More and Gramstha ManPetrie 60 Living House 2000-2001
44 24 |Nitin Ganpat More, Gramstha Mandal Petri {Petrle 60
45 45 |Prasanna Ravindra Gadkari Atali 311 Living House ~|2008-09
26 46 Krishna Ramachandra Mane Others-1 Anawle 339 Living House 2011-12
47 47 |santosh Sahdev Atale Atall 344 Living House 2011-1;
48 28 |Jagu Changu Mane, Vijay Mane Anawle 358 Living House 2%__,
49 29 |Namdev Shankar Jadhav Others-28 Anawle 346 szsz:nugongarmatha, 20
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Ajit Maruti Mane
Sampat Rajaram Jadhav %@Iy 347  |Hoteland Lodging 2016-17
Atali 319 Heritagewadi Hotel, Lodge 12016-17
Sampat Ganpat Ja and Weddlng Hall
Jaywant Masoh;rn-;'?g,ze angd 11 Jambhalmurre (Kanher) 51/12 Living House 201617 |
Dhananjay Vishwarao Jadhav JKanher y e |
Shailesh Prabhakar Inamdar ambhaimurre (Kanher) 51/10 Living House and hotel 201516 |
- e ote Purushotta: Nikam Jambhalmurre (Kanher) 51/12 Living House and hotel 2011-12
— Jambhalmurre (Kanher) 51/8 Load bering House 2015-16
Manoj Narayan Deshmane ~
Jalindar Shrirang Shinde Jambhalmurre (Kanher) I 51/12 Living House and hotel 2011-12
Ramesh Chandrasekhar Kabb Agund:ewadl — £ Hote 2022
Laxman Jogannath Shind your Agundewadi 16 Farmhouse . 2011
- 1 >Nhinde Agundewadi i
e hon Xonlhs Shedge. Agundewadi R [T L
Dhanaji Balwant Shinde : Agundewlad!__,__._’_Z_S__,_ o 29111’6‘
lesh (A Agundewadi_ 24 Farmhouse 2016-17
! h (Atul) Arun Bartakke ~ |Chorgewadi 195 Rcc Bunlow Farmhouse 2014-15
Vaman Mahadev Umbarkar Yavateswar T 4419 Home and Hotel 2011-12
Shyamala Madan Joshi Yavateswar ) 164/11/1 Hotel " ) 2014-15
Madhukar Tukaram Patekar and Dilip Yavateswar ) 100/1 Home and Hotel " |2016-17
) i Tukaram Patekar i _
68 68  |Ranjit Shankarao More - Yavateswar ) 25 Two Room and Playground 2016-17
- _ _ i . i i i .
69 69 Ravindra Chandu Mane and Nitin Mane Anawle ) T 333 Hotel lodging, 2017-18
__|Shripati mane — —
L ~ 70 __|shubhangi Anil Patil Anawle — T o284 Farmhouse B 2017-18
71 71 Sahajram Narayandas Chabada - Atali ] 294 Hotel lodging, Weddlﬂg 2015-16
i} hall
72 72 Shrirang Dhondiram Gogawalé Chorgewadi 189 ~|rRCC theii N 2016-17
75 |73 |Ashok Sohebrao Kadem ,,_u_b_w,q,/—__,z,,;,m/p-;gﬁf
___L__J_‘;a_ Laxman Ganpat Kadam etc.-7 Yavateswar 86/1 Rcc Bunlow 2014-15 |
75 75 Mangesh Vitthal ‘Wadekar Yavatesw;ér . ) — 101/2 __|Farmhouse Rcc Bunlow  [2016-17
__15____5_76___ Ssudhir Ramchandra Salunkhe vavateswar 33/3 |Hotel Two Floor Bldg. 2016-17_|
77 77 |Jitendra Vishwanath Bhosale Yavateswar 101/3 Farmhouse lawn, Punjabi |2016-17 )
[ R ) Hotel I
____7§§____§_734‘ Amit Pratap Singh Qeshmulgh Yavateswar _ 102/1 Farmhouse Rcc Bunlow Elf’i—/___
_ 79 | 79 Ranjit Shankarao More Yavateswar___ 25 )
80 80 Sima Avinash Pawar _ Yavateswar i 51/1 Farmhouse, Rec Banlow 2012-13 )
81 | 81 | Ra)endra Raghunath Bobde Others -7 Anawle _ 282/% Farmhouse ) 2021-22
82 _ 82 |Manisha Nandkumar Nalwade Anawle 340 Farmhouse ] [2021-22
83 83 premlata Harinarayan Kasat Anawle - 282/3 Farmhouse . 2021-22
84 84  |Kisan Sakharam More _ Petrie B 61 Living House 2021-22
85 85 Vishal Uddhav Kadam Petrie 61 Farmhouse 2021-22
86 | 8 Amar Kondiba Attale Others-2 Atali__ 344  |Living House 2021-22
87_ 87 |Jahgir Khan Ahmad Khan Atali 320 House  [2021-22
88 88 Sampat Rajaram Jadhav Atali 318 Herltagewadl Hotel 2021-22
) ) Lodge and Wedding Hall
89 89 |Vineet Kiran Sable Atali - 322 Hotel and house )} 2021-22
90 90 Ghanshyam Narayandas Chhabra Atali 296/2 Hotel, Lodge and Wedding 2020-21
) Hall
91 91 |Ghanshyam Narayandas Chhabra Atali 302 //
92 92 |Bapu Hari Atale and 6 others Atali 309 living House and Tea Sl |2020-21
93 93 |Feroze Habib Khan Pathan Atall | 319 Hotel and Lodging 2021-22
94 94 |Vaishali Pramod Tangsale Agundewadi 16/4, 16/5 _|Hoteland Lodging 2021-22
95 95 |pratap Rajemahadik_ Agundewadl 16/6 Shooting Range 2016-17
:f’] gs t}’ikrahrrg Lalasaheb pawar | parambewadi | 315 Hotel Redfort Lodging ]
= = aibhay Kundlik Farande (Kanher 51/7 Hotel and Living house 2021-22
= Avinash Malharrao Kakade Agundewads 195 Two floor RCC Hotel 2021-22
99 Ramachandra Krishna More and 9 others |Petrie 61 Living house 2010-11
i _

(¥ Scanned with OKEN Scanner




